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COMPOSITION 01' THE COMMITTmm ON PUBLIC AcCOUNTS, 1939. 

CHAJBMAN. 

1. The Hon'ble Sir JEBEMY ausMAN, C.S.I.1 
C.I.E., I.C.S. 

Elected Member,. 

2. Mr. B. DAS 
3. Mr. S. SATYAMURTI 

4. Bhai PARMA NAND 
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6. Captain Sardar Sir SHEB MOBAMlW> 
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11. Khan Bahadur Shaikh FAZL-I-fuQ 
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12. Khan Bahadur Sir ABDUL fu1lID, C.I.E., 
O.B.E. . • • • • • 

Finance Member. 
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Ditto. 
Ditto. 
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Ditto. 
Ditto. 
Ditto. 

Date of ftom.matim&. 

17th March 1938. 

Ditto. 

Ditto. 



REPORT OF THE PUBLIC ACCOUNTS COMMITTEE~ 

Part I.-Civil, Posts and Telegraphs, and Defence Services. 
. .Financial results of the year.-The following table compares the 

orIgInal grants and appropriations with the actual expenditure for the 
year :-

[In Iakhs of Rupees.] 

Original grant Final grant Actual 
or or expenditure. 

~appropriation. appropriation. 

Expenditure charged to revenue (Voted) 23,44 23,60 22,91 

Expenditure charged to capital (Voted) 
. . 1,09 1,09 68 

24,53 24,69 23,59 

Disbursements of loans and advances (Voted) 1,35 1,47 1,33 

Total Voted 25,88 26,16 24,92 

Expenditure charged to revenue (Non-voted) 76,35 79,97 79,91 

Expenditure charged to capital (Non-voted) 18 16 14 

Total Non-voted 76,53 SO,13 SO,05 

Total expenditure charged to revenue 99,79 103,57 1,02,82 

Total expenditure charged to capital 1,27 1,25 82 

DisbUl'lements of loans and advances 1,35 1,47 1,33 

Grand Total 102,41 106,29 104,97 

There was thus a total saving of Rs. 132 lakhs or l' 24 per cent. of the 
final grant. 

The following table compares the percentages of savingS' in the three 
main sections of the budget for the last five years :-

Expenditure oh&rged to revenue 

Expenditure charged to capital • 

1933-34. 1934-35. 1935-36. 1936-37. 1937-38. 

1·0 

15·2 

-1·1 

8·9 

·56 
6·99 

·35 

16·78 

Disbursements of loans and advances. 23·3 49·2 8·79 50·82 9·5.2 

Combined ~tage 2·7 2·9 1·69 3·21 1·16 

The combined percentage in 1937-38 has been the lowest during the 
past five years. 
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2. Ezcesses.-ln the following cases actual expenditure exceeded the 
grants voted by the Legislature :-

Item 
No. 

Name of Grant. 

1 12.-Executive Council 
2 29.-LighthoWIeB and Lightships 
3 32.~logical Survey 
, 36.-Mlnes 
6 37.-Other Scientific Departmenta 
6 56.-Joint Stock Compauiee 
7 68.--Cummcy • . 

FiDal Grant. 

Be. 
1,18,699 
9,06,000 
2,18,000 
1,36,000 
2,80,000 
1,30,000 

13,23,000 

Ra. 
1,19,OM 
9,11,765 
2,23,808 
1,41,559 
2,80,118 
1,30,OU 

13,38,M9 
8 61.-Superannuation Allowanoea aDd 

Pensions . . 1,07,23,000 1,11,43,24.6 
9 62.-Stationery aDd Printing '1,39,000 ~,272 

10 70.-And am&na and Nicoba.r Islands. 29,85,000 29,86,825 
11 79.-Commuted Value ofPensiona 7,07,000 7,99,~ 

The more important excesses are briefly explained below :-

Ra. 
W 

6,766 
6,808 
5,669 

118 

" 15,M9 

84,272 
825 

92,684 

Item 2.-The exc~ was due to more contribution to General Reserve 
Fund as a result of increase in receipts from light dues. 

Item 3.-The excess was the result of more English charges on stores 
for India, liability for which was brougpt forward from 1936-37, also 
more charges for leave and deputation salaries and sterling overseas pay 
drawn in England. 

Item 4.-The excess was caused by more expenditure on leave and 
deputation salaries and sterling overseas pay drawn in England. 

Item 7.-The excess was due to increased and accelerated demand for 
currency notes. 

Item B.-The excess was caused by heavy adjustments on account of 
pensions and commuted value of pensions made at the end of the year. 

Item 9.-More expenditure on purchase in India of stationery stores 
due to unforeseen demands from paying and non-paying Departments 
mainly contributed to the excess. 

Item 11.-The eXCMS was mainly the result of more payments of 
eommuted value of pensions in the Posts and Telegraphs Department. 

We recommend that the necessary excess grants be voted by the 
Legislative .Assembly. 

Last year an excess of Ra. 27 under Grant No. 81 in the accounts for 
1936-37 was recommended by us for an excess grant but this was not 
accepted by the Assembly. We have given further thought to the matter 
and recommend again, as no question of financial substance is involved, 
that this small e~cess be regularised . 

. 3. Min1des of Proceedi-ngs.-We append the minutes ot'l,roceedinga 
whieh . we desire, as usual, to be regarded as part of our re~rt. In the 
followmg paragraphs we refer only to some of the more important qUe&-
tloD.8 con81dered in the course of our examination. 



3 

4. Accuracy of budgeting and control over expenditure.-We are 
glad to learn that, in accordance with our recommendation, lump sum 
cuts for probable savings are being made in all Grants, especially under 
Bub-heads, where it is found that there have been savings year after year. 
In the course of our examination, we had occasion to notice that 
appreciably large voted savings occurred in the last three years in Grants 
Nos. 30.-Survey of India, 31.-Meteorology, 41.-Agriculture, 47.-
Aviation and 82.-Loans and Advances bearing Interest. We think it 
will be useful for the }'inance Department to make a note of the per-
sistence of savings under particular heads SO as to make suitable cuts in 
the ~~xt budget. 

The savings under a number of sub-heads in Grants Nos. 40.-Public 
Health and 44.-Imperial Institute of Sugar Technology were attributed 
to delays in getting the services of experts for certain posts. We have 
given considerable thought to the matter and have come to the conclusion 
that, in cases where difficulties in recruitment are expected, the provision 
in the budget 83timates should be subject to _ a substantial cut for probable 
savings. Later on, if there is an excess on account of earlier recruitment 
than anticipated, there would be no obj~ction to the submission of a sup-
plementary demand to the Legislature. 

" .... e are impressed with the necessity of comparing not merely the 
final Hppropriation with the actual expenditure but also the original 
appropriation with the final appropriation and actual expenditure. In the 
f~ of voted grants, the original and supplementary grants are shown 
separ:Jteiy, but we regard it equally important that, in the case of n(\n-
voted heads, the original appropriation also should be brought to notice, 
partit·ularly when large additions are made by executive orders. 

Our recommendation that larger units of appropriations should be 
devised in a limited number of Grants as an experiment to see if it would 

, lead to more accurate estimating and to economy, is, we are informe;j, 
being tried in Grants Nos. 4.-Salt, 28.-Ports and Pilotage, 41.--
Agricn!ture, 60.-Civil Works. and 63.-Miscellaneous, in the estimat~s 
for 1939-40. If is, of course, not possible to know the result of the ex-
}Jeriment until the appropriation accounts for 1939-40 are ready, but we 
shaH await it with interBrt. 

5. Engl'l·sh Expenditure.-We have been struck by the wide variations 
noticeable under the sub-heads relating to English Expenditure, prima 
facie suggesting a deterioration in budgeting and control. In explana-
tion it has been stated that 1937-38 was the first year in which all ex-
penditure in England was split up for incorporation in the relevant sub-
ject and Area demands ; and that more accurate estimates would be 
possible after two or three year's actuals are available. In regard to leave 
salaries, where the variations are the largest, we are informed that, 88 
tbere were no leave programmes or forecasts available for framing 
reliable estimates, the High Commissioner based the original appropria-
tions upon the latest actuals available. Without minimising the difficul-
ties attendant upon the preparation of reliable forecasts. we consider it 
desirable that the Finance Department should examine whether the Hi~h 
C'ommillUoner should not be asked to base his estimates on leave pro-
«"ftll1mes or forecasts furnished to him from India, as well 88 on past 
aetuals. 
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6. Works Ezpenditure.-We have repeatedly drawn attention to the 
large savings under the Grants dealing with Works Expenditure, 
especially in the provision for Major Works. We are assured, however, 
that two recent changes, namely, prior consultation with the Labour 
Department regarding the provision in any year for a work which it is 
decided to include in the budget estimates, and the preparation of a sup-
plementary list of approved works to be financed out of savings, will go 
far to remedy this unsatisfactory state of affairs. Although we trust that 
these changes will lead to an improvement in the budgeting and control 
of this Grant, we feel it necessary to recommend that lump sum cuts 
should be applied more closely and rigorously in future at the time of 
budget ~timates, especially in ~pect of new works, in order to counteract 
this persistent tendency towards over budgeting for Works Expenditure. 

We had suggested last year that, in the case of large capital projects 
requiting -a- number of years for completion, the possibility of devising a 
procedure under which the required sum may be provided in a fund from 
which expenditure can be met as the work progresses, should be con-
E,idered with a view to avoiding the difficulties of grants and lapses. We 
must admit that, on further consideration, we are not SO sure that this 
would be the right procedure to adopt, for, as pointed out by the Auditor 
General, it is a further step in the process of voting money out of 
account, and thus vitiating parliamentary financial control. The ques-
tion is, however, not of any immediate importance, as no large capital 
works are likely to be undertaken in the near future. 

7. Unnecessary Supplementary Grants.-We are gratified to learn 
that the year 1937-38 was the first year out of the preceding 5 years, in 
which no supplementary grant presented to the Legislative Assembly 
proved to be unnecessary. It is 8 source of satisfaction to us that our 
recommendations in this matter have resulted in a progressive improve- , 
ment. 

8. Audit of Revenue Receipfs.-The audit of revenue receipts, 
particularly Customs and Income-tax, had engaged ~ur interest for a 
considerable time. The very full report made to us by the Auditor 
General on this matter has satisfied us that the scope and functions of 
audit have been defined on correct principles, and that within the field 
demarcated for the proper performance of its duties, the system is func-
tioning smoothly and efficiently. Weare further in agreement with the 
view that it is wrong in principle for audit to encroach upon the sphere 
of the Executive. 

9. Provision for reduction or avoidance of debt.-The question of the 
adequacy of the proviBion of Rs. 3 crores every year in the Central budget. 
for the reduction or avoidance of debt has again been discussed by us ; 
and we suggest that the Finance Department should examine whether 
in ndo.ition to these 3 crol'es, there should not be a separate provision for 
amortisation of the Railway debt, once the first quinquennium of the 
Niemeyer Award is over. 

10. Vizagapatam Port.-We have re-examined the financial position 
of t~e Vizagapatam Port in the light of latest aetuals available. Although, 
dUrIng 1937-38, there was a small revenue surpl\1f.1( without any payment 
towards interest and with an inadequate provision for depreciation), 
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there has been a deterioration in the position during 1938-39. The 
economies resul~ing from the Administrative Officer '8 review of ex-
penditure and certain further economy and revenue proposals stated to 
be under consideration would, even if fully practicable, do little more 
than counterbalance the additional provision which it has been rightly 
decided to make for depreciation. 'Ve are not sure that the difficulties 
of the Port are entirely due to its almost complete dependence upon the 
export of one commodity. We feel that a contributory factor is provided 
by the operation of the telescopic rate system for railway freights, which 
in io,ome respects operates against the Port, as compared with other Ports, 
for example, Calcutta. In contrast to the financial straits of the Port, 
the feeder line specially constructed to serve the Port, is paying a return 
of over 7 per cent. on the capital invested. • Our impression is that the 
Port would continue to be a burden on the general taxpayer, unless the 
Railway has a stake in its development. We, therefore, recommend that 
the question of handing over the Port to the Bengal Nagpur Railway 
&hould be actively pursued. 

11. Losses on Press Traffic.-We have considered the Memorandum 
on 1 he losses on Press traffic, submitted in compliance with our recom-
mendation of last year. In view of the 1088 on the working of the Tele-
graph Branch as a whole, to which the issue of Press telegrams at con-
ce.&..,ional rates contributes in no small degree, we have been concerned to 
find what reductions in the concessions already granted, could be just,;fi.ed 
on fimmcial and administrative grounds. While we recognise that it is 
in the public interest that Press Telegrams should be sent at a cheaper 
rate than ordinary telegrams, the practical determination of the e:rt~nt of 
the conc~"ion is a difficult matter. One concession, namely, t!le con-
cession in the case of multipl~ address Press telegrams, by which copies of 
the same Prtss m~e can be sent to different places on payment of a 
smalJ COUyillg fee, appears to us to lack justification. We are, therefore, 
of opinion that the question of revising the multiple address con~on 
should be examined with a view to ascertaining the possibility of some 
curtailment of the concession. 

12. Report of the Military Accounts Committee.-We append the 
report submitted by the Military Accounts Committee constituted to COn-
duct a preliminary examination of the Military Appropriation Accounts 
and connected documents. We endorse the recommendations and sug-
gestions made by th~ Committee both in their report 8nd in the proceed-
ings of their meetings. 

13. It is a matter of regret to us that three of our members, two of 
whom were members of the Military Accounts Committee as well, 
abstained. from joinin~ our deliberations after the fourth meeting. It has 
not, thus, been possible for them to append their signatures either to the 
Deport of the Military Accounts Committee or to the main IWport. 
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14. We desire to place on record our appreciation of the extremely 
valuable service rendered to the Public Aooounts Committ~ by Sir Er:neat 
Burdon throughout his term of office as Auditor General. 

}IOHAMADALI, 
Secretary. 

2nd September, 1939. 

• 

A. J. RAISMAN. 
J. RAMSAY SCOTT. 

R. D. DALAL. 
M. A. GHANI. 
ABDUL HAMID. 
SHER MOHAMM.AD KHAN. 
FAZL-l-HAQ PIRACHA . 
BHAI P ARMANAND. 
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Proceedings of the 1lrst meeting of the Public Accounts CommiUee held 
~ Prid.ay, the 11th August 1939, at 11 A.M. 

PB.1!'.8ENT : 
The Honourable. Sir JEREMY RAIsKAN, C.S.I., C.I.E., I.C.S., Finance 

Member, 01uJirma.n. 
:Mr. B. DASS. 
Mr. S. SATYAXURTI. 
Bhai PARMA NAND. 

Prof. N. G. RANGA. 

Mauh'i MOHAMMAD ABDUL GHANI. 

Dr. R. D. DALAL, C.I.E. • 

l 
l 

KLan Bahadur Shaikh FAZL-I-HAQ PIRACllA. 
Khan Bahadur Sir ABDUL RAM.ID, C.I.E.. J 

O.B.E. . 

:Mr. G. 8. BOZMAN, C.l.E., I.C.S., Secretary, 
Department of Education, Health and 
Lands. 

Mr. S. H. Y. OULSNA!M, C.I.E., M.C., Joint 
~pcretary, Department of Education, 
Health and Lands. 

811' ERNEST BURDON, K.C.I.E., C.S.I., I.C.S.~ 
Auditor General of India. 

~rr. A. C. GUPTA, O.B.E., Accountant General, 
Central Revenues. 

The Hon 'ble Mr. C. E. JONJIS, C.I.E., I.C.S., 
Finance Secretary. 

Members. 

Witn18SC.Y. 

Pa,.agraph 30 of the A1.ULit Report.-During the examination of Grant 
No. ·8--}'Ort~ft, it was noticed that there were large variations under 
I Leave Salary and Sterling Overseas Pay'. Some members were not fully 
satisfit·d with the general explanation given in paragraph 30 of the Audit 
Report tllat, 8S no leave programmes or forecasts were available for fram-
ing reliable c~timates, the original appropriations were based on the 
late:ast nctualf' available. The difficulties attendant upon the preparation 
of 8 l"~liJlble forecast, such as the inclusion of the leave programmes of 
OffiCf"f':i OIl foreign service or whose services had be~n borrowed by the 
Central Government in the past, a knowledge of whether the leave was 
going to be spent in India or out of India, were pointed out. The Com-
mittee, however, decided to recommend that the Finance Department should 
examine whether th~' High Commissioner should be asked to base his 
estimates under the above mentioned head on leave programmes or fore-
casts fllrnished to him from India as well as on past actuals. 

2. Ora."t No. 30.-Survey of India.-A member of the Committee 
drew attention to the considerable savings under the sub-head ' Stores for 
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ludia " which had been explained. as partly due to the liabilities carried 
forward. l'he Committee considered that every effort should be made to 
clear aU liabilities within the year. 

3. A1wly.~is of savings.-It was noticed that the total savings (both 
gross and net) under this Grant were partly due to larger receipts than 
anticipated under the head' Deduct-Establishment and other Charges 
from uther Governments, Departmen~, etc.', and partly to less expenditure 
under other he~ds. Since an excess of receipts is not open to object.ion in 
the same way a~ underspending, the Committee considered that, in future, 
savings should be analysed into these two components. 

4. Map Accounts.-The statement of maps of the Map Record and 
Issue Office givcn in the Appropriation Accounts showed that the closing 
balance cxelutifld the stock of maps held at the City Branch Agency, 
Calcutta. It was pointed ouJ; that, unless there were valid reasons to the 
contrary, the balance should include the stock of all agencies. 

The review of the stock held in the Map Record and Issue Office dis-
closed the fact that the number of copies of maps superseded during the 
year 1937-38 had increased as compared with 1936-37. It was explained 
that the position was reviewed from time to time by the Surveyor General 
and the Director of Map Publications; but the Committee desired a 
further {lxamination of the possibility of reducing the number of superseded 
maps, and aske<l for a note on the subject next year. 

5. Map Sales.-The Committee considered the report (Appendix III) 
on the efi"urt-B made to promote the sales of maps prepared by the Survey 
of India. Thcy were particularly interested in the possibility, stated to 
be under investigation, of publishing a small popular Atlas of India, giving 
names ill the various Indian languages as well as in English. The pro: 
posed establishment of agencies which would be responsible for the main-
tenance of maps and also act as sales- organizations, appeared to be another 
promising possibility from a commercial point of view. 

6. .Vc.lthematical Instrutnent Office.-In connection with item No. 1 
of the statement of recommendations made in the previous year, the results 
of the dis~u&sions held by the Surveyor General with the Army autho-
rities. regarding the supply til the Al'ID.y of various articles manufactured 
by the .Mathematical Instrument Office. were reported to the Committee. 
It was stateu 1 hat. while the Army authorities agreed in principle that, as 
far as pf)~ible, they should obtain from the Mathematical Instrument 
Office articles which they at present imported from abroad, practical 
problem." ~uc1J 3~ difficulties about the guarantee of supply and the reduc-
tion in the prices of particular articles, were still outst.anding. The Com-
mittee regl'l'tted that, in spite of the strong recommendation made last 
year, no appreciable progress had been made. and hoped that early steps 
woulrl be t.akell to implement their recommendation of last year. 

The ("oui.1J1ittee were glad to find an increase of about 40 per cent. in 
the receipl~ from work undertaken by the }Iathematieal Illstrum"nt OtBoo 
for other Governments, Dep!lrtments. etc. 

7. (l"'uni ..vu. 33.-BotlJlnWaI Burvey.-With reference to item No. 3 
of the statement of recommendations made in the previous year, it was 
explained that the post of the Director of Botani~al Survey was vacant. 
No decision regarding its abolition could, however, be taken until Govern-
ment had eOlliiidered the recommendations of the Imperial Council of 
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. Agricultural Research on the report of the Officer who had been plaeed 
on Special Duty to investigate the possibilities ()f Cinchona production in 
India. This led to a discussion on the sufficiency of the stocks of quinine 
kept by the CE"utral GVH'rnment as a re.:erve against an epidemic or C1 
pandemic. Some member8 of the Committee were douhtful of the adequacy 
of the fleuiral reserve ; but it was pointed out that it was the duty of the 
Provincial Governments to maintain their own reserves. 

8. GrQlnt No. 34.-Zoological &rvey.-A member of the Committee 
8uggefo,1ed that the questi()ll why the production of " Fauna Indica" could 
not be undertaken in India, might be looked into. 

The Committee adjourned till 2-30 P.M • 

• 
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Proceedinga of ~e 8~cond meeting ~ ~e Public Accounts Oomm'tt •• 
held on Friday, the 11thAuguat '1939, at J..3O P." 

PB.i:s:mNT : 
The MHonoburable S!-r JEB.P!MY R.usKAN .. C.S.I., C.I.E., I.C.S., Finance 

em er, Olaif"flUm. 
Mr. B. DASa. 
Mr. S. SATYilfUBTL 

Bhai P AB.MA NAND. 

Captain Sardar Sir SHER MOHAllIUD lUuN 
t\I.E., M.B.E. , ' 

Prof. N. G. RANOA. 

Dr. E. D. DALAL, C.I.E. 
Khan Bahadur Shaikh F AZL-I-HAQ PIRACHA. 
Khan Bahadur Sir ABDUL ILutm, C.I.E .. 

OB.E. 
Mr. G. S. BOZMAN, C.I.E., I.C.S., Secretary, 

Department of Education, Health and 
Lands. 

Menwer. 

lIre S. H. Y. OULsNAlrI~ C.I.E., M.C., Joint 
Secretary, Department of Education, WitMU •. 
Health and Lands. 

Mr. 8. BASu, I.C.S., Secretary, Imperial 
Council of Agricultural Research. 

SIr EBNEST BURDON, K.C.I.E .. C.S.I., I.C.S., 
Auditor General of India. 

Mr. A. C. GUPTA, O.B.E .. Accountant General, 
Central Revenues. 

The Hon 'hIe Mr. C. E. JONl!B, C.I.E., I.C.S., 
Finance Secretary. 

9. Grant No. 37.-Other Scientific Deparlmems.-With reference to 
the last sent m! CC! of paragraph 6 of the Proceedings of the Public Accounts 
Committee~ 1938, the question was raised why the Bose Research Institute, 
Calcutta, should not be required to submit an audited account of its receipts 
aud expendit.ure. The Committee desired that a report should be sub-
mitted on the question next year. 

While pxamining the receipts and expenditure of the Central Museum, 
Calcutta, thp c~ommittee noti",ed that a sum of RB. 16,811 was being paid 
to the Culcuita Corporation on account of the municipal taxes on the 
Museum buildings. It was explained that one reason why the Museum 
was not trt'ated as a charitable institution and thus exempted from 
municipal taxes by the Corporation was the levy of a small charge for 
admission tieketa on certain days. The Committee recommended that the 
adDli~'3i(jn fee ,honId be abolished and the Corporation should be moved to 
grant exemptioll from the municipal taxes. . 
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10. Grollt No. 39.-Medtcal 8ervices.-The savings and excesses under 
some of tLt! sub-heads, relating to English expenditure, in this Grant led 
the Commit-tef' to comment upon the apparent deterioration in budgeting 
and cCJntrol ; but it was suggested that, as pointed out in p~ragraph 17 of 
the Audit Report, this was perhaps due to the new accounting arrangement 
iDtrOt~uc~d thM year. 

l.'}terc was some discussion over the question whether in provincial 
institutions to which Central grants-in-aid are given, non-provincial 
students got r(!usonable facilities. The Committee considered that t.he 
Department of Education, Health and Lands should satisfy themselves on 
this point. 

11. 6'rant No. 41.-Agriculture.-In connection with item No. 5 of 
the statement of recommendations made last year, it was explained that 
the r~cently appointed Director of Dairy msearch had arrived in India 
and was bliSY preparing a scheme for the establishment of a Central 
Rescarch Institute. The Committee desired that the matter should be 
expedited 

The Committee was informed that the question of terminating the 
contract for tlH' Wellington Milk Depot with the military authorities was 
under t'xamiuH.tion. 

12. Grant Vv. 42.--Imperial Council of Agricultural Research.-'rhc 
accounts relating to th(> Imperial Council of Agricultural Research were 
next examined. The Committee desired that the annual reports of the 
Imperial C.mn~il of Agricultural Research should be circulated to the 
meDlber~ ()f the Public Accounts Committee. 

13. Grant No. 44.-lmperial Institute of SugM Technology.-Atten-
tion was drawn to the fact that there were considerable savings under a 
number of sub-Leads in this Grant. It was explained that this was due 
to delays in getting the services of experts for certain posts. A consider-
able disem"bjun ensued regarding possible ways of avoiding large savings 
in such cases. Finally, the Committee came to the conclusion that, in 
cases where di"'H.culties in recruitment were expected, the provision in the 
budget ~timnles should be subject to a substantial cut for probable sav-
ings. Later on, if there is an excess on account of earlier recruitment than 
anticipated, there would be no objection to the submissioIr of a supple-
mentary d(!mand to the Legislature. 

14. Grant No. 45.-Civil "Veterinary Services.-The Committee com-
mented upon the large"savings under the head' Capital Expenditure' and 
considered that the Finance Department should make a note of large or 
progrcsRively ri~ing savings under particular heads so as to make suitable 
cuts in the TJen budget. 

15. (hanl No. 63.-Miscellaneous.-The Committee next considcred 
the note (Appendix IV) on the Kidderpore Orphanganj Market sub-
mitted in conuection with item No. 6 of the statement of recommend~tions 
made last yeaJ'. In view of the fact that the liabilities in respect of pen-
sionary eharge~, which had been taken overalQng with the assets, are far 
in excess cJf the net profits accruing from the :Market, it was agreed that the 
Central Gov(~rJlment should retain this property. " 

The Committee adjourned till 11 A.M. on Monday. 
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Proceedings of the third meeting of the Public Accounta OommiMee 
held on Monday, ~ 14'th August 1939, at Ii A.1t 

PRESENT: 
The Honourable Sir JEREMY RAISMAN, C.S.l., C.I.E., I.C.S., Finance 

A{emb~r, Chairmtlln. 
Mr. B. DABs. 
Mr. S. SiLTYAMURTI. 
Bhai PARMA NAND. 
Captain Sardar Sir SlIER MOHAMllAJ) KHAN 

C.I.E., M.B.E. ' 
Prof. N. G. RANGA. • 

Maulvi MOHAMMAD ABDUL GHANI. 
Dr. R. D. DALAL, C.LE. 
Khan Bahadur Shaikh FAZL-I-HAQ PIRACHA. 
Khan Bahadur Sir ABDUL lIAKm, C.I.E., 

O.B.E. 
The H~n ole Mr. C. E. JONliB, C.I.E., I.C.S., 

}'inance Secretary. 
Mr. K. SANJIVA Row, C.I.E., Joint Secretary, 

Finance Department. 
Su EnN1!ST BURDON, K.C.I.E., C.S.I., I.C.S., 

Auditor General of India. 
Mr. A. C. GUPTA, O.B.E., Accountant General, 

Central Revenu~. 

I 
I 
I 
I 
I 

~ 

} 

M6mbe,'~_ 

'. 16. With reference to paragraph 88 of the proceedings of the Pub. 
Accounts Committee, 1938, the qnestion was raised whether the Appropria-
tion Accounts of the Crown Representative and the audit report thereon 
should be laid (rn the table of the Central Legislature. The legal position 
in the mattP'r was the subject of a lengthy discussion, in the course of which 
it was exph1ined that the accounts of the Federation referred to in 
section 169 of the Government of India Act were exclusive of the account.; 
relating to the discharge of the functions of the Crown in its relation with 
Indian States, which, under section 171, were to be submitted to the Sec-
retary of State, with his audit report thereon by the Auditor General. In 
view, n;nH:\er, of the reiteration of the recommendations of the last two 
yeara hy the l1on-official members of the Committee, the Chairman agreed 
to have tbe'egal position re-examined. 

17. A member of the Committee suggeb-ted that the Finance Accounts 
of the ('entr~il Government, which are laid on the table of the Legislature 
und('r sec:tkn 169 of the Government of India Act, should be made avail-
able to the members of the Public Accounts Committee. It was recognized 
that th~ fl1n~tion~ of the Public Accounts Committee, as defined in rule 52 
of the Indjan Ilegislative Rules, related to the Rcrutiny of Appropriation 
Accounts only; but in order to aid them in such scruHny, copiPA of the 
"Finance AecountE would be supplied to the members of the Public Accbunta 

..• 
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Committee. It was hoped that, in future, the Finance Accounts would be 
ready ut about t~he same date as the Appropriation Accounts. 
. 18. The legB;1 position with r~gard to the pUblication of the Appropria-

tIOn Accounts (Item 17, Appendix I) was explained and the Committee 
expressed their satisf~ction with the decision to pUb&h the Appropriation 
Accounts and the audIt reporU; thereon as soon as they had been laid on the 
table of the Legislature. 

19. With regard to paragraph 15 of the proceedings of the Public 
Aoo(lunts Committee, 1938, the Chairman stated that 1fr. Chambers was 
engaged in framing detailed rules for the guidance of officers in the pre-
paration of income-tax estimates. As regards Customs Estimates the 
Chai~an assured the Committee that every effort was made to pr~pare 
the eShltlute:.; 011 the basis of all releyant statistics and after close consulta-
tion with iJJformed opinion on the subject of world trade conditioILS. 

20. Aft~r a discussion regarding the fUnction of Treasury Bills in 
the s~r~teln of Government finances, the Committee started the examination 
of the AUllit Report. The review of the \Vorks Expenditure in paragrap~ 
15 of the A wEt Report disclosed that there were large savings under the 
grants Jealing with Works Expenditure, especially in the provisions for 
major wOl'ks. The savings were attributed to the abandonment of projects, 
dcla~' or non-issue of technical sanction to estimates, delay in starting, or 
pCoStponemellt of works, changes in designs, delay in land acquisition, slow 
progre~s of work due to lack of materials, etc. It was pointed out 
that the Committee had commented upon the large savings in the provision 
for works on earlier occasions also. The Committee desired that, in view 

. of this ] I~l'l'iistenee of large savings, lump sUm cuts should be applied more 
closely and rigorously in future at the time of budget estimates, especially 
in respeet of new works, in order to counteract this tendency towards 
overbudgetillg for Works Expenditure. 

21. The Committee again commented upon the third sub-paragraph of 
paragraph 17 and paragraph 30 of the Au~t Report, regarding the wide 
,·ariations under the sub-head relating to Englisp. Expenditure. It was 
explained that, this was the first year in which all expenditure in England 
was split up for incorporation in the relevant subject and area deman~, 
and that more accurate estimating would be possible after two or three 
years. 

22. Tie Committee were gratified to learn that the year 1937-38 was 
the first yflar out of the last 5 years, in which no supplementary demand 
presentt">d to the Legislative Assembly, proved to be unnecessary. 

23. The audit of Customs revenue (item 19, Appendix I) next engaged 
the attention of the Committee. The Auditor General explained at great 
length the working of the present system which had been introduced by 
himself with the approval of the Finance Department and the Central 
Board of Revenue. Under this system, which had manifest advantages 
over the previous one of a peripatetic Examiner of Customs Accounts mov-
ing round the major ports, the audit of Customs revenue was entrusted 
to each Maritime Accountant General. Continuous audit was carried out 
by trained auditors in each Customs House, and efforts were made to secure 
uniformity of procedure in all Customs Houses. 

The scope and functions of audit had be6J). clearly defined on the 
aam~ principl~ as were in force in ~ngland, viz., that it was the business 
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of audit to satisfy itself that a proper system existed for the assessment and 
collection of Government dues, that the system was in practice carried 
out, and that the sums of money collected were duly brought to account. 
It was entirely wrong in principle for audit to encroach upon the spherf" 
of the Exec~ltiye, but within the field defined for the proper performance 
of its duties, th{' Auditor General was satisfied that the system was func· 
tioning smootlJly and efficiently. The Auditor General himself took a 
personal interest in the matter, a~d saw to it that the system did not 
degenerate into routine. The Committee endorsed the views of the Auditor 
General, and approved of the system in force. 

The Cvnunittee adjournel till 2-30 P.l[. 
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Proceedings of the fourth meeting of the Public Accounts 00mmiUee 
held. on Ilonday, the 14th August 1939, at 2-30 P.It 

PRESENT : 
The Honourable Sir JEREMY RAISMAN, C.S.I., C.I.E., I.C.S., Finance 

Member, Chainna'll. 
Mr. B. DAB. 

Mr. S. SATYAMURTI. .' ,( 

BHAI PARMA NAND. 
Mr. J. RurSAY SCOTT. 

Prof. N. G. RANGA. 

I , 
~ 

Maulvi MOH.ut:MAD ABDUL GHANI.. I 
Dr. R. D. DALAL, C.I.E. JI 
Khan Bahadur Shaikh FAZL-l-HAQ PIRACHA, 

Khan Bahadur Sir ABDUL lliJOD, C.I.E., O.B.E. 
The Hon 'ble Mr. C. E. JONmS, C.I.E., I.C.8.,1 

Finance Secretary. ~ 
Mr. K. SANJIVA Row. C.I.E., Joint Secretary, 

Finance Department. 
Sir EBNlIB'I' Btm.OON, K.C.I.E., C.S.I., I.c.s.J 

Auditor General of India. 
Mr. A. C. GUP'I~, O.B.E .• Accountant General, 

Central Revenues. 

Membe,.s. 

24. In connection wi\h paragraph 28 of the Audit Report, dealing with 
the qUMtion of funds created from revenue surpluses, it was explained 
that the balan~e of these funds merged in the cash balance and was 
utilised for the ways and means purposes of the Central Government. 
At the time of the initial creation of the funds a programme for a number 
of years is chalked out; and the Finance Department approve of the 
amounts to be spent in any year. 

25. The Committee were glad to note that their recommendation (item 
10, Appendix I) to devise larger units of appropriation was being tried 
as an experiment in Grants Nos. 4, 28, 41, 60 and 63 in the estimates for 
1939-40. The Committee desired that the results of the experiment should 
be "reported to them in due course. 

26. The rule framed in compliance with item No. 11 of the statement 
of recommendations made last year, was read out to the Committee. It 
was explained that the question had been very carefully considered, and 
that the Federal Public Service Commission had been consulted in the 
matter. The Committee expressed their gratification at the action taken 
by Government in complying with their recommendation. 

27. The Committee then took up the examination of Grant No. 7-
Stamps. The explanation for an additional appropriation for interest 
On capital outlay, namely, that it was mainly due to an unforeseen increase 
in the amount of interest bearing capital, led to some discussion on '..he . ' 
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question of the capital account of the Security Printing Press. The 
Auditor General stated that the syBtem had been devised by a Chartered 
Accountant and was quite suitable for such Government commercial con-
cerns as were not run for profit but were really service departments. 

28. \\Tith reference to item No. 14 of the statement of recommenda-
tions made last year, it was pointed out that the whole of the reserve in 
1937-38 had been utilised; and that while lump sum reserves were, in 
principle, open to objection, they were justified in commercial manufac-
turing concerns, which had to meet demands over which they had no con-
trol. The Chairman read out the note of the Master, Secfirity Printing 
Press, India, in which he had discussed the utility of the reserve in years 
of rising demand and had stated that the reserve was surrendered at the' 
earliest opportunity in a year of falling demand. The Committee agreed. 
that the reserve provided the nec~ry element of elasticity in meeting 
.demands for the products of ~he· Security Printing Press. 

29. Grant No. l1.-Interest o-n Debt, etc.-A member of the Committee' 
drew attention to the fact that the Committee had previously doubted the 

.adequacy of the provision oj &s. 3 crores every year in the Central budget 
for. the reduction or avoidance of debt. After some discussion, the COUl-
mittee made the recommendation that the Finance Department should 
examjne whether there should not be a separate provision for amortisation 
of the R8.ilway debt, once the first quinquennium of the Niemeyer award is 
over. 

30. During their examination of Grant No. IS-Finance Department, 
the Committee commented upon the fact that a snpplementary appropria-
tion had been sanctioned under ' Pay of Ofiice1'8 ' due to the appointment 
of additional officers during the course of the year. The Committee con- . 
sidered that tht' Finance Department in particular should avoid appoint-
ing additional officers in the middle of the year, unless there were unfore-
seeable circumstances. 

31. Grant No. 25.-Audit.-The Committee were glad to receive the 
assurance of the Auditor General that in general snmcient funds were 
placed at hiB disposal for the discharge of his statutory duties. 

32. Purchases and Sales of Silver Account.-The Committee agreed 
with the conclusion in the note (Appendix V) submitted in connection wi~ 
item No. 15 of the statement of recommendations made last year, that the 
debit balance in the ' Purchases and Sales of Silver Account ' should not 
be written off to Government account. 

33. The Committee examined Grant No. 61-Superannuation Allow-
ances and Pensions- and th~ heads relating to the Finan~ Department. in 
Grant No. 63--:Miscellaneous, at considerable length. The examination of 
the remaining Grants relating to the Finance Department was deferred to 
a later meeting. 

The Committee adjourned till 11 A.M. next day. 
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PrGoeedinp of the fifth meeting of the Public Accounts Committee 
held' on Tuesday, the 15th A11g1JBt 1939 at 11 A.II. 

PREsENT : 
-

The Honourable Sir JEREMY RAISMAN, C.S.I., C.I.E., I.C.S., Finance 
Member, Chairman. 

BRAI P ABMA. NAND. ") 
Mr. J. RAMSAY SCOTT. I 

KHAN I Captain Sardar Sir SHER MOHAMMAD 
C.I.E., M.B.E. 

Maulvi 1\'10HAMMAD ABDUL GHANI. ~ 
Dr. R. D. DALAL, C.I.E. • J 
Khan Bahadur Shaikh FAZL-I-HAQ PIRACHA, 
Khan Bahadur Sir .ABDUL HAMID, C.I.E., O.B.E. 
Mr. J. F. SHEEHY, ·C.S.I., I.C.S., Member, 1 

Central Board of Revenue. 
lIr. T. S. PILLAY, Secretary, Central Board of l 

~venue. ( 
The Hon 'hIe Mr. C. E. JOKEE, C.LE., I.C.S .. j 

Finance Secretary. j 
Sir ERNEST Bl.j'lIDON, K.C.I.E., C.S.I., I.C.S., 

Auditor General of India. 
Mr. A. C. GUPTA, O.B.E., Accountant General, 

Central Revenues. 
Mr. Rul GOPAL, Audit Officer, Indian Stores 

Department. 

Members. 

Witnesses. 

34. Grant No. 1.-Customs.-The Committee noted that, as desired by 
them (item No. 20 of the statement of recommendations made last year), 
the classification of the payments of Customs revenue to the Cochin and 
Travancore Governments under the Cochin Port agreement had been reo 
examined; and that these payments were, with effect from the year 1938-39, 
treated as deductions from revenue. ' 

The position regarding the treatment of receipts and expenditure on 
account of Overtime and Holiday Allowances and the Grants-in-aid, Con-
tributions and Donations mnde therefrom, was next considered. The Com-
mitteee were of the opinion that the note in the Appropriation Account~ 
should be expanded SO- as to include the information given in the explm13-
tory note contained in the detailed estimates of DE'mand for Grants. 

The attention of the Committee was drawn to the case reportet.l in 
. the Appropriation Accounts, in which the assessment of cJuty continued to 
be made for 20 years on thE' invoiced value of certain products imported by 
a firm, although this value did not include any addition on account of over-
head charges and profits. It was explained that the case was not one of . 
8imple fraud. It was a special type of case which had arisen from the 
adpption of a particular accounting procedure by the firm. The OOlll-
mittee agref'd that no further actiC'n was necessary. 
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35. Graftl No. fI.--C6AI,.aJ, EzcU6 Duties.-In eonne,etion with the 
variations under some of the heads in this Grant, it was explained that 
the budget eBtimates were based on the number of factories functioning at 
the time of framing the estimates. If the number of factories was reduc-
ed on account of economic conditions or the amalgamation of small concerns 
into bigger ones, staff was correspondingly reduced. 

36. At the Auditor General'8 suggestion, the Committee recommended 
that, following the practice in England, a note similar to that under Cus-
toms, giving the statistics of receipts and net expenditure for the last 5 
years should be produced under Grants No.2-Central Excise Duties, 
No. 3---Taxes on Income including Corporation Tax, No. 4- ·Salt and 
No. ~pium. . 

37. Grant No. 3.-Taxet 01t Income inclluding Corporation TaT.·-In 
connection with item No. 21 of the statement of recommendations made 
last year, the results of the experiment in the audit of income-tax receipts 
were reported to the . Committee. The Auditor General stated that the 
experiment h~d been conducted by an officer who had experience both of 
audit and of income-tax administration. The arguments which applied 
to limitation of Customs audit, applied still more forcibly in the ease of 
income-tax audit. He was, therefore, convinced-and the Committee 
accepted his conclusion-that it was inadvisable to extend his audit to 
income-tax receipts. 

A member of the Committee raised the question whether the amounts 
tlpent on judicial proceedings bore any proportion to the amount of the 
assessment in question. The Chairman explained that even though the' 
amount involved might be small, Government regarded it n.eeeBSary to take 
the matter to a higher court if the principle in question was important. 

38. Grant No. 4.-S-alt.-The Committee were informed that, as a 
result of the combination of the Central Excises with the Salt Depart-
ment in Northern India, it had been found necessary to split up the 
charge of the Commissioner, Northern India Salt Revenue, into two, 
each under a Collector. This bifurcation required a small legi.i!ative 
amendment, which would be moved in the next se~ion of the Legisl~tnre. 

The Committee were glad to note that the budgeting and control uuder 
this Grant had been extraordinarily close. 

39. The Committee then took up the examination of the ac(~ounts 
relating to the Finance Department. which had been left over from the 
previous meeting . 

. Grant No. BO.-Expenditure em Ret,.enched P~emftel charged 10 
Capdal.-The Committee were glad to note the decision of the Govenuuent 
of India to write off to revenue the entire balance outstanding under thi~ 
head ~~ the end of the year 1937-38. and to meet any further payments of 
gratuities to retrenched personnel direct from revenue. 

~. GJ:ant No. B2.-Loafts and Advance8 bearitng Jnterest.-Aftcr a 
~deratIon of the note (Appendix VI) submitted in connection with lu:m No. 16 of the statement of reoommendations made last ~r the Com-
IDIttee accepted the n~ty for a reserve of Rs. 10 lakhs in thi~ Grant. 
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41. The Cpmmittee agreed to recommend an ex~ vote in respect of 
the excesses in the voted sections of the following Grants, the exam inatioD 
of which had been completed by them :-

G-rant ~o. 37.-Other Scientific Departments. 
Grant No. 5S.-Currency. 
Grant No. 61.-Superannuation Allowancea and Pensions. 
Grant No. 79.-Commuted Value of Pensions. 

The Committee adjourned till 2-30 P.M • 

• 
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Proceedings of the sixth meeting of the Public Accounts OoDUDittee 
held Oll Tuesday, the 15th August 1939, at 1-30 P.M. 

PRmENT: 
The Honourable Sir JEREMY RAIBMAN" C.S.I., C.I.E., I.e.S., Finance 

:Member, Chairmo;n. 
BRA! P A&MA NAND. I 
Mr. J. RAMSAY SCOTT. I 
Maulvi :MOHAMMAD ABDUL GHANI. ~ Members. 
Dr. R. D. DALAL, C.I.E. I 
Khan Bahadur Shaikh FAZL-I-llAQ PlRACHA, J 
Khan Bahadur Sir ABDUL HAMID, C.I.E., O.B.E • 
Mr. J. D. TYSON, C.B.E., I.C.S., Secretary, I 

Department of Communications. i 
Mr. F. TYMMs, C.I.E., 1ti.C., Director of Civil i 

Aviation. I 
Mr. A. S. BOKHARl, Controller of Broadcasting. ~ Wifmss8s. 
Mr. A. D. GoRWALA, I.e.s., Deputy Secretary, I 

Department of Communications. I 
Mr. K. G. MITCHELL, C.I.E., I.S.E., Consulti~g ! 

Engineer to the Govern.ment of Indta I 
(Roads). j 

Sir ERNEST BUlIDON, K.C.I.E., C.S.I., I.C.S., 
Auditor General of India. 

Mr. A. C. GUPTA, O.B.E., Accountant General, 
Central Revenues. 

The Hon 'hIe Mr. C. E. JONES, C.I.E., I.C..8., 
Finance Secretary. 

Mr. GHULAll MOHAl(lIAD, Finance Officer, 
Communications. 

42. Gr(]lfl,t No. 31.-Meteorology.-Attention W88 drawn to the large 
.surrender under the head' M.1 (2) -Stores for India " which was stated 
to be due to carry-forward of liabilities to the next)'le8J'. It was explained 
that such variations from the original budget estimates would be avoided 
in future, as budget provision was now b88ed upon the anticipated pay-
ments during the year and not upon the value of orders placed. 

43. (k(]lfl,t No. 47.-Aviation.-The variations in this Grant were 
explained as being due to the difficulties in accurate estimating in an 
expanding service and the postponement of the inauguration of the Em-
pire Air Mail Seheme from October 1937 to February 1938. 

A miember of the Committee drew attention to the large surrender 
under the head' B.-1-Speeial Grants-in-aid from the additional tax on 
Petrol co~ for Aviation purposes '. It was pointed out that, in 
order to aVOId the recurrence of such a situation the Public Accounts 
Oommittee had recommended last year that the ~ on petrol con,omed 
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for .Aviation purposes should be constituted into a separate fund from 
which the grants-in-aid might be allotted 8B required. The Committee's 
recommendation had been accepted and a flrnd had been constituted with 
eifect from the current year. 

44. Grant No. 48.-Capital Outlay on Civil Aviation charged to Reve-
nU8.-It was stated that the fund from which the expenditure on this head 
was met, WQuld not be quite exhausted by the end of this year. 1.'he Com-
mittee commented upon the savings of 45.2 per cent. under thiB head, as 
compared with the original appropriation, and observed that a similar 
comment had been made on the accounts of 1936-37 in paragraph 38 of 
the proceedings of the Public Accounts Committee, 1938. The Com-
mittee remarked that since experience had shown that the Department 
was not able to work up to its estimated requirements, it should esti11l.3te 
its requirements on a more modest .scale, so as to correspond more closely 
with the actual achievement. • 

45. Grant No. 49.-B,.oadcasting.-Comment was made on the re-
appropriations under a number of heads, which were explained 88 being due 
to the difficulties and inexperience inherent in a new service. It was hoped 
that, with ,the appointment of an Administrative Officer, an improvement 
in budgeting and control would take place. 

There was Bome discussion on the r{'sults of the anti-piracy campaign, 
which was conducted by the Posts and Telegraphs Department on beha1f 
of the Broadcasting Department. It was stated that a staff of abo:lt 60 
persons was engaged on this work, and the general Btaff of the Po;,1;al 
Department were also devoting their attention to it. The Committee were 
glad to note that the campaign had achieved a considerable measure of 
success. 

The question was raised whether any attempt was made to co-ordinate 
the Btatistics of imports with the number of liceDBeS issued. It was 
explained that, while an attempt in this direction was made, it WaB neces-
sarily incomplete because of the absence of figures relating to stocks held 
by dealers. . 

46. The Commercial Accounts relating to this Department were next 
examined. The losses on radio publieatioIlB called forth some adverse 
comments. In the case of the Indian Listener, for example, in spite of a 
r~e in circulation, the loss in 1937-38 was almost three times that in 1936-37. 
The explanation for this state of affairs was to be found in the ueavy 
expenditure caused by successive increases in the size of the journals to 
accommodate the programm{'s of new stations without corresponding 
increasei) in the rates of subscription. It was stated, however, that vigorous 
efforts were now being made to cut down the losses. A saving of Rs. 59.000 
per annum would accrue from: the recent contract for printing ; the 
receipts from advertisement~ were on the increase : the rate of subscrip-
tion had been raised from Ra. 4 to Rs. 6 per annum ; and' in general, the 
busines..q side of these publications was being looked after more carefully. 
The Committee were glad to note the steps taken, and recommended that 
every e1Iort should be made to place the.se journals on a self-supporting 
basis during the current year. 

47. Cent"al Road Fund.-The accounts of the Central Road li'unil 
were examined. It was noticed that Borne Provinces had in the pllbi; been 
unable to spend up to the allotments made to them resulting in a balance 
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with the Provinces on the 31st March 1938 which amounted to RB. 98.6" 
lakhs. It was explained to the Committee that, with' effect from the 
financial year 1937-38, the -allocations to Provinces were retained by the 
Central Government until actually required for expenditure. At the end 
of that year the amount so held by the Central Government was RB. 93.89 
lakhs. 

48. Vizagapatam Port.-In connection with item 22 of the statem~nt of 
recommendations made last year, the financial position of the Vizagapatam 
Port was reviewed. The note (Appendix VII) submitted on the Deprecia-
tion Reserve Fund of the Port showed that, according to recent orders io.sued 
on the subject, the method of calculating the annual oontribution from 
revenue to the Depreciation Fund had been ,revised to provide for depre-
ciation on all wasting assets above &s. 2,000 in value with one minor 
exception. This the CoIlllDjttee regarded as satisfactory. It was noted 
that the effect would be to raise the sum payable annually as depreciation 
by over RB. 80,000. The general financial position of the Port was, how-
ever, not at all reassuring. Although duriIig 1937-38, there had betll a 
small revenue surplus (without any payment towards interest and with an 
inadequate provision for depreciation), there had been a deterioration in 
the position during 1938-39. The economies resulting from the Adminis-
trative Officer's review of expenditure and certain further economy and 
revenue proposals stated to be under consideration would, even if fUlly 
practicable, do little more than counterbalance the additional provision for 
depreciation. It was explained that the Port depended almost entirely 
upon the export of one commodity. A contributory factor in the diffl-
culties of the Port lay in the operation of the telescopic rates system for 
railway freights which in some respects operated against Vizagapatam as 
compared with other ports, e.g., Calcutta. Reference was made t,) the 
flourishing condition of the feeder lines specially coD8tructed to serve the 
Port. In contrast to the financial straits of the Port, this branch line was 
paying a return of over 7 per cent. on the capital invested. The general 
impr~ion in the Committee was that the Port would continue to ue a 
burden on the general taxpayer, unless the Railway had a stake in its 
development. The Committee, therefore, recommended that the question 
of handing over the Port to the Bengal-Nagpur Railway should be actively 
pursued, and a report submitted to the Committee next year. 

The Committee adjourned till 11 A.M. next day. 
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49; Grants No. 32.-Geological Survey, and No. 36.-Mmes.-The Com-
mittee examined these Grants and recommended that the required exce38 
grants should be voted by the Legislature. 

50. (kant No. 60.-Civil lrorks-Review of Works Expenditun;.-A 
detailed examination of the modifications of, and surrenders from, the 
original provision for works expenditure confirmed the observations in 
paragraph 15 of thp A.udit Report, regarding the large savings in this 
Grant, especially in the provision for Major Works. The savings were 
attributed to a number of causes, but the main reason appeared to be 
delay in starting, or postponement of, works for want of duly sanctIoned 
detailed estimates. The Public Accounts C<?mmittee had on pl'e'~iou9 
occasions also drawn attention to the large variations in this Grant. It 
was explained, however, that two changes had been introduced about 
eighteen months ago, which should go far to remedy this 1l1iS&tislootory 
state of affairs. In the first place, orders had been issued by the Finance 
Department in February, 1938, that the provision for any work, which it 
was decided to include in the budget estimates, should be ma«k in co~sulta
tion with the Labour Department, and should be limited to what was dt~fi
nitely expected to be spent during the course of the year. Secondly, a 
supplementary list of works in contemplation was to be appended to the 
Civil Works Demand, so that selected works from this list could be under-
taken ann financed from any .savings whieh might be availabl~ from the 
proViaiOIl for budgeted works. .An improveJrent could also be expected 



from the fact that in most provinces the Central P. W. D. had taken 
over or would shortly take over the works under their direct charge, for 
in the past, the 'Provincial P. W. D. had been respiODBible for many cases 
of delay in the execution of Central works. The Committee hopei(' that, 
in future, the budgeting and control of this Grant would improve, and 
that actuals would approximate more closely to the budget estimates. 

51. The Committee next considered the recommendation made by 
them last year (item No. 24 of the statement of past recommendations), 
viz., that, in the case of large capital projects req Wring a number of years 
for completion, the poosibility of devising a procedure, under which the 
required sum may be provided in a fund from which expenditure may be 
met as the work progr~, should be considered with a view to avoiding 
the difficulties of grants and lapses. It had been stated by the Labour 
Department that the possiWities would be considered when undertaking 
large capital works in future. The Auditor General, however, desired to 
BOund a note of caution against this procedure which meant a further step 
in the process of voting money out of account and vitiating parliamentary 
financial control. The Committee werE' impressed with the point of view 
put forward by the Auditor General. 

52. The report (Appendix VIII) submitted with reference to item 
No. 26 of the statement of recommendations made by the Committee last 
year, was examined, and it was noted that a further report on the subject 
would be made to the Committee next year. 

53. In connection with item No. 27 of the statement. of past recom-
mendatioDB, the Committee examined the statement.~ given in paragraph ~ 
of the Important Comments under this Grant in the Appropriation 
Accounts, and noted that similar statements would continue to be furnished 
in the Appropriation Accounts in future years. It was noticed, however, 
that the relation between the statements given in Bub-paragraphs (2) and 
(3) of the paragraph referred to above, was not clear on the face of it. 
The Auditor General undertook to have this point examined. 

54. The administration of the reserve provided in this Grant was 
examined in tile light of item No. 28 of the statement of recommenda-
tions made by the Committee last year. It was seen that the reserve had 
been utilizel mainly for the regrant of lapses and to a small extent for 
unforeseen minor works. The amount spent on special repairs was a very 
small part of the reserve. The Committee regarded the position as satis-
factory. 

55. In connection with item 29 of the statement of recomm~ndations 
made last year, a member of the Committee raised the question whether the 
advantages and disadvantages of IJro-rata system had been fully considered. 
The Auditor General explained that the adoption of the fluctuating pro-
rata basis led to the percentage charges varying in inverse ratio to the 
amount of work undertaken by the Public Works Department. Since this 
discouraged outside bodies from entrustin~ work to the P. W. D. at the 
very time it W8t; to their advantage to undertake such work, it had been 
decided, a· few years ago, in consultation with the Labour and the Finanoe 
Departments, to fix a normal percentage for 8 number of years. This rate 
was reviewed every year in the light of the rate arrived at with refel'tmoo 
to aetual expenditure; and if the variation was not large, the fixed 'rate 
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"88 left unaltered. The Committee agreed that the system in force was 
based on sound principles. 

56. It was noted that the recommendation of the Committee made last 
year (vide item No. 30 of the statement of past recommendatioIl8) to amal-
gamate sub-heads under this Grant had been given effect in the budget 
estimates for 1939-40. The Committee desired that the results of this 
experiment should be reported to them in due course. 

The Committee adjourned till 2-45 P.M. 

• 
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57. Gram No. 62-8tatioMry tmd Prifl.ting.-The Committee noted 
the action taken on their recommendation made last year (item No. 31 of 

. the statement of past recommendations). 
58. A member of the Committee called in question the necessity of 

having separate Government Presses at Aligarh, Delhi, Simla and Cal-
cutta. It was explained that the Aligarh Press worked only on the 
printing of forms ; urgent work was executed at Delhi and Simla ; and 
comparatively less urgent work was entrusted to the Calcutta Press. 
Some years ago, the question of bringing the Calcutta Press to Delhi was 
considered, but it had been found that this would not IMd to any economy 
in expenditure. 

59. The attention of the Committee was drawn to the statement at page 
180 of the Commercial Appendix, which showed that very little of the Rail-
way work was being done by Government Presses. It was explained that 
Railways got most of their work done by private presses. 

60. In connection with the pricing of Government publications, it was 
mggested that it might be useful to have cost accounts for each item of 
work. The Secretary, Labour Department, undertook to examine the point. 

61. With reference to item No. 32 of the statement of recommendations 
made last year, the question of unwanted publications that cannot be kept 
in stock in the Central Publication Branch, was discussed at some length. 
It had previously been suggested that they should be distributed free or at 
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half prices rather than destroyed. The Secretary, Labour Department, 
stated that it was difficult to hope for much improvement by pursuing this 
line of action, alid that the proper approach to the question lay in devising 
a system, under which the number of surplus copies should be reduced to 
negligible proportions. The Committee were inclined to accept this view, 
and recommended that the Labour Department should be aBked to lay down 
a procedure, in consultation with other Departments of the Government of 
India, for limiting the number of copies printed, especially in the case of 
technical and scientific pUblications, the demand for which was very limited. 

62. The Committee recommended that an excess grant to cover the 
excess ofeRs. 84,272 under this head should be voted by the Legislative 
Assembly. 

F'ma'nCe Department. 
63. The Committee next considered item. No. 13 of the statement of 

recommendations made by them last year, which had been left over from a 
previous meeting. The Committee concurred in the conclusion arrived at 
by Sir Ernest Burdon as the result of his investigation and accepted by the 
Government of India, viz., that -it was not advisable to transfer any specme 
work to the High Commissioner, and that the India Office had justified their 
888essment of the charge which should be levied on India for agency work. 

The Committee adjourned till 11 .... 'lL. next day. 
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64. Gram No. 12.-Ex6CUtiv6 Council.-It was noticed that the nomina) 
reduction of Rs. 301 made by the Legislative Assembly had not been 
realized, but that, on the other hand, there had been an excess of Rs. 355 
in the voted section of this Grant. After some discussion, the Committee 
came to the conclusion that the exce.ss was too small to have any financial 
significance, and that it should be regarded as purely accidental. The 
Committee, therefore, decided to recommend that the necessary excess grant 
be voted by t~ Legislative Assembly. 

65. Gratn,t No. 15.-Hom6 D6parlment.-It was noticed that, during 
1937-38 alBa, cOIlBiderable savings had accrued in the original appropria-
tion under sub-head' C.-4-Secret Service Contingencies '. In this con-
nection, the attention of the Committee was drawn to item No. 38 of the 
statement of recommendations made last year, and it was stated that the 
lump sum cut made under this head in th.e estimates f01" 1939-40, was 80 
considerable 88 to leave little room for savings. The Committee expressed 
their satisfaction with the position. 

66. The accounts relating to G1"ants Nos. 26.-Administration of Jus-
tice, 27-Police, 53-Censu8, 57-Miscellaneous Departments and 63-Mis-
cellaneous, were examined in considerable :detail. 

67. Gram,t No. 67.-Delki.-The note on thle receipts and .expenditure 
of Delhi Province, appearing below the Appropriation Accounts for ,the 
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Delhi Grant,: which had been prepared in compliance with item No. 18 of 
the statement o:fl recommendatioDB made by the Committee laat year was 
the subject of a prolo~ged discussion. The difficulties in preparing ~ pro 
!o~ma accou;llt of suffiCIent accuracy, to be of any utility, had already been 
pomted out In a note from the Accountant General, Central Revenues, which 
had been reproduced as Appendix XVI to the Report of the Public Accounts 
Committee, ~938. It was, however, suggested that notwithstanding these 
undoubted difficulties, it would be of advantage 'to know the extent to 
which the administration of Chief. Commissioners' Provinces was sub-
sidized by the general revenues of the Central Government. 'While the 
matements of receipts and expenditure, given under the various Area 
demands in the Appropriation Accounts indicated that they were all 
deficit Areas, the statements did not give the detailed figures relating to 
particular heaq.s on which alone a proper understanding of the financial 
position could be based. On the other hand, the statements included 
figures of total receipts and total expenditure adjUBted in the accounts 
of the Areas, which were irrelevant to the purpose for which the statements 
were prepared. It was recognised that a compilation of the figures relating 
to these Areas in a serviceable form would be an' onerous task, but the 
Auditor General undertook to have a further 'enquiry made, the results of 
which would be reported to the Finance Department. The Committee were 
content to let this matter be pursued departmentally. 

68. Grant No. 68.-Ajmer-M erwara.-Comment was made upon the re-
appropriation from sub-head C. (Account No. I)-Commission on Land 
Revenue Collections, which had the effect of augmenting the uncovered 
excess under this head. It was remarked that the reappropriation should 
not have been made without local information regarding the progress of 
expenditure. 

69. Grant No. 70.-Andamans aM Nicoba,.r Islands.-The Comma»-
cial Accounts of the Shipping, Marine and Supply Departments were 
examined. The Accountant General, Central Revenues, drew attention 
to the fact that the reduction in the cost of coal, mentioned in paragraph 
178 of the Commercial Appendix, was the result of a suggestion made by 
local audit. The Committee were glad to note the improvement in the 
fi~ancial position of the Shipping and Marine Departments. In view of 
the fact that the ' bakery , and the 'butchery' as well as the Supply 
Department, Andamans, as a whole had shown a profit for the fom:th 
Huccessive year, and that the Supply Department was really a ServIce 
Departm~nt which was not run prima~ily for profit? the q0minittee ~ceP1;ed 
the conclusion in the note (Appendix IX) submItted In cOJl!l.ection WIth 
item No. 39 of the statement of their recommendations made last year. 

The Committee recommended an excess grant to cover the exc~ of 
Rs. 825 in this Grant. 

The Committee adjourned till 2-30 PoX. 
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70. Tribal Areas.-The Committee were glad to note that, as recom-
mended by them last year (item No. 36 of the statement of recommenda-
tionl3 made by them last year), a letter, dealing with the irregularities in 
expenditure in the North-West Frontier Province, brought to light during 
t.be ~LUdit of Kbas.sadar and other unauthorized funds, had been issued. 

1.he Committee examined the accounts in detail, and noted that the 
modifications from the original appropriations were almost entirely on 
llceonnt of Waziristan disturbances. The gross additional appro(Jriatioll 
amounted to no less than Rs. 491akhs, but 25 Iakhs out of it were m~t from 
the Fund for special Frontier Expenditure including Development for the 
purpose of new road construction in Waziristan. At this stage, the 
Auditor General raised a general question, regarding the necessity of 
comparing not merely the final appropriation with the actual expf\nditure. 
but al~o the original appropriation with the final appropriation and actual 
expenditure. In the case of voted grants, the original and supplementary 
grants were shown separately, and the Auditor General regarded it a: 
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CCltUllly important that, in the ease of non-voted heads, the original appr~
I,riation also should be brought to notice, particularly when large additions 
were made by' Executive orders. The Committee accepted the views of the 
Auditvr General. 

i 1. In regard to Works Expenditure other than on works relati ng to 
.r"l'olJtier \Vatch and \Vard, the Committee endorsed the audit comment 
that, while control over Works Expenditure was, on the whole, satisfactory, 
there was room for improvement in estimation. 

72. External Affairs.-In connection with item No. 37 of the fo!tate-
ment of recommendations made by them last year, the Committee noted 
that the question of the incidence of Persian Gulf expenditure was still 
nnder discu~sion with His :M:ajesty's Government, and reiterated their 
recommendation of the last year that a ,decision on this question should be 
arrived at as soon as possible. • 

73. A member of the Committee enquired wheth~r expenditure on the 
upkeep of Bahrein prisoners, accounted for under ' H. 4.-0ther Refugees 
and State Prisoners' was a proper charge on Indian revenues. The 
External Mairs Department undertook to examine this point. 

74. &iluchistan.-It was noticed that the progress of the Quetta 
Heconstruction was slower than was originally expected. This, however, 
was not to be deplored, as the ·greater consideration given to the type of 
the structure to be erected in Quetta, had yielded valuable economies. 

The Committee were gratified to find that considerable impetus had 
been -given to the development of forests in Baluchistan, an,d that increased 
expenditure had brought its own reward in a still bigger increase in 
receipts. Another satisfactory feature of the Baluchistan Accounts was 
the considerable savings effected by the re-organization of the services in 
Baluchistan. In Police alone, the annual saving was estimated at Rs. 2 
lakbs. 

The Committee adjourned till 11 A.M. next day. 
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75. The Committee examined at length the financial review of the 
working of the Posts and Telegraphs Department for the year 1937-38. 
It was noted that all profits since 1936-37 had been utilized to payoff the 
interest bearing and non-interest bearing accumulated losses of the earlier 
years of depression since 1927-28. 

76. Losses on Press T'raffic.-The Committee considered the memo-
randum (Appendix X) on the loss of Press traffic, submitted in connec-
tion with item No. 40 of the statement of recommendations made by them 
last year. In the course of a lengthy di'cusslon, the question was examined 
from all sides. The Committee were inclined to agree with the view taken 
in the memorandum that it was difficult to calculate the gain or loss on a 
particular kind of traffic in a system which handled several kinds of traffic. 
The basic fact was that there was 1088 on the working of the Telegrapb 
Branch as a whole. and since Press Telegrams were issued at concessionsi 
rates, a considerable part of the loss could be attributed to the Press 
traffic. A precise calculation of this loss based as it would be on assump-
tions, the validity of which was open to certain objections, was, therefore,. 
impracticable. The memorandum showed that, according to the only 
practicable Dletbod of calculation, the savings to the Department, COD· 
aequent upon the abolition of Press traffic in 1937-38, would amount to 
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nearly B.s. 6 ~, as against the . revenue derived from sucn traffic of 
nearly Rs. 6.73 lakhs ; but it was emphasised that the commercial cost to 
the Department of handling the Press traffic, including engineering and 
other overhead. expenses which formed a legitimate charge, was not less 
than Rs. 23 l~. 

It was therefore considered that the proper approach to the question 
lay in deciding what reductions in the concessions already granted, could 
be justified on financial and administrative grounds. While it was recog-
nized that it ~as in the public interest that Press Telegrams should be sent 
at a cheaper rate than ordinary telegrams, the practical determination of 
the extent of the concession was a difficult matter. One concession, namely, 
the concession in the case of multiple address press telegrams, by which 
copies of the same Press message could be sent to different place£ on pay-
ment of a small copying fee only, app~ed to the Committee to lack 
justification. The Committee, therefore, desired that the question of revis-
ing the multiple address concession which, it was understood was already 
engaging the attention of the Posts and Telegraphs Department, should be 
examined with a view to ascertaining the possibility of some curtailment of 
the concession, and a report made to the Committee next year. 

A matter of some interest that came to the notice of the Committee 
during the course of this discussion was that carrier circuits, which 
rendered it possible to send more than one message on different wave 
lengths on one physical circuit, had enabled the Department to place 
certain spare circuits at the disposal of Reuters at an annual rent of Rs. 1 
lill. This arrangement, which was beneficial both to Government and 
to Reuters, had, it was estimated, reduced the number of Press Telegrams 
by about a lakh in 1938-39, and to that extent had reduced the loSs on 
handling Press traffic. 

77. It was considered that the table showing the percentage of work-
ing expenses to revenue in paragraph 10 of the Director-General, Posts 
and Telegraphs' Financial Review, was misleading inasmuch as it excluded 
the provision for depreciation from working expenses, for the reason that 
it did not contribute directly towards the earnings of revenue. On this 
ground, it would be equally logical to exclude interest as well. The Com-
mittee, therefore, suggested that in future two table£ should be prepared, 
one exclusive of interest and depreciation, and the other inclusive of these 
charges. 

78. The memorandum (Appendix XI) on the adjustment between the 
different branches of the Posts and Telegraphs Department of the contri-
bution made from revenue to the R~mewals Reserve Fund. which was 
submitted with reference to paragraph 79 of the proceedings of the Public 
Accounts Committee, 1938, was next considered. It was stated that the 
percentages, in which it was proposed to apportion the amount of contri-
bution between the different branches, had been :fixed after consultation 
with the Auditor General. The Committee approved of the proposed per-
centages. . In this connection, it was explained that the annual contribu-
tion of Rs. 25 lakhs, which, after the separation of Bunna, was reduced 
to Rs. 23.13 lakhs, had. been fixed for a term of 5 years, at the end of 
which period it would be revised. It was possible that the provision might 
have to be enhanced in view of the rising proportion of capital expendi .. 
tute on telephones and radios, where the life of the assets W88 shorter and 
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the factor of obsolescence more important than in the other branches of the 
Department. . . 

79. A.vditReport.-The examination of the Audit Report wa.s then 
taken up. The attention of the Committee was drawn to the statement in 
,aragraph 5 of the Audit R~port, that the tendency to overestimate the 
normal requirements of the Department had been a persistent feature of 
the budget for the last three years. It was explained, however, that the 
saving under Grant No. 10, although apparently large in amount, was only 
1.9 per cent. of the total grant. In the case of Grant No. 73.-Capital 
Expenditure, .where the saving, both in amount and in terms of per-
centage, was really large, the divergence from the original budget provi-
sion was stated to be due to the postponement of works on account of a 
phenomenal rise in the price of copper in the early part of the year 1937-
38. The rise in price, which lxld been caused by the speeding up of the re-
armament programmes of the various countries, transformed a number of 
remunerative works into unremunerative ones. Since most of the works 
were not urgent, but were intended for an expansion of the service, it was 
decided to postpone them until prices had come down more or less to 
normal. This anticipation was fulfilled in the later part of the year, 
and the works programme was resumed. The Committee were, ~owever, 
inclined to the view that Grant No. 73 was a proper case for the imposition 
of a lump sum cut. This, it was stated, had been done in the budget for 
1938-39, although it had to be confessed that in spite of the cut, the final 
saving was expected to be very large. The Committee recommended the 
imposition in future of a really adequate and effective lump sum cut m 
Grant No. 73. 

Another feature of the works expenditure, which appeared to reqUIre 
a change, was that referred to in paragraph 7 of the Audit Report. It 
appeared that in the Posts and Telegraphs Department, budget provision 
was made on the basis of sketch estimates, and that this was partly 
responsible for inaccuracies in the budget. The Committee recommended 
the adoption of the .same procedure as was in force on the Civil side, 
namely, to make provision only after consultation with the technical depart-
ment. 

In connection with the price of copper, a member of the Committee 
raised the question whether the Department was allowed to accumuiate 
stock when the prices were low. In reply, it was stated that only six 
montlui' stock WW!! kept, although, as a measure of war preparedness, the 
question was under consideration whether larger stocks should not be 
kept. 

80. It was noticed that deviations from the estimates were, in maay 
cases, attributed to the increase in stock resulting from the transfer of 
charged off maintenance stock and unaccounted for stores found lying in 
various divisional and sub-divisional depom, to the Stores Account. In 
this connection, it was explained that, during the year under report, the 
stores organization of the Department had been overhauled and depots 
had been established at the headquarters of the Engineering Divisions. 
Stock verification on a large seale had been carried out and stores worth 
about Ra. 12 lakbs, which had previously been either left unaooounted tOl' 
• charged off to the maintenance grant bad been brought to aecouat 
UDder' the usual Capital Suspense Head. ' This change in the system· of 
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. accounting hal!!' enabled closer accounts control over the disposal of sti)tes 
snd facilitated the audit of stores accounts. . 

81. The variations under the sub-head ' H.-Stamps, Postcards, etc.' 
in Grant 10. led to a discussion on the possibility of improving the estimat-
ing and control in respect of this head. It was stated that the excess W88 
due to larger indents in March 1938, and that Heads of Circles had now 
been instructed to keep a watch on the rate of sale of stamps. It was 
hoped that this would lead to better estimating in future. 

82. In explanation of some of the instances of defective control, given 
in the Audit Report, it was stated that this was due to the complieated 
sy stem of budget heads originally designed to facilitate the preparation of 
eommercial pro forma accounts. With effect from the year 1938-39, the 
budget heads had been greatly simplified wi\h the approval of the Auditor 
General. 

The Committee adjourned till 2-30 P.M. 



lftoeediDga of the twelfth meetiDg of the Public A.ccoun1ia Oommittee 
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PRBm:NT : 
The Honourable Sir JEREMY RAISMAN, C.S.I., C.I.E., I.C.S-., }4'iuan(!e 

1tiember, Chairman. 
Bhai PARMA NAXD. 

Mr. J. RAMSAY SCOTT. 

MAULVI MOHAM,MAD ABDUL GRAN!. 

Dr. R. D. DALAL, C.LE. 
Khan Bahadur Shaikh FAZL-I-HAQ PmAcH.:\,. 
Khan Bahadur Sir ABDUL HAMID, C.I.E., 

O.B.E. 
Sir G. V. BEWOOR, C.I.E., I.C.S., Director 

General, Posts and Telegraphs. 
Mr. GHULAM ~loHAM MAD, Finance Officpr. 

Communications. 
l\Ir. 1.1. S. V. RAMA...""l, I.C.S., Deputy Director 

(Finance), Posts and Telegraphs. 
Mr. A. BROKENSIIAW. Chief Engineer. Post, 

and Telegraphs. 
Sir ERNEET IsURDON. K.C.I.E .. C.S.I .. I.C.S .. 

Auditor General of India. 
Mr. M. S'UBRAHMANYAN~ Accountant General, 

Posts and Telegraphs. 
The Hon'ble Mr. C. E. JoNES, C.I.E., I.C.S., 

Finance Secretary. 

Member,. 

lVitnes,es. 

J 

83. During the examination of the financial irregularities mentioned 
in the Audit Report, it was noticed that the amount of defalcations or 
10&8 of public money'in 1937-38 was considerably in excess of the corres-
ponding figures for the previous two years. The Director General, Posts 
and Telegraphs, explained that this was mainly due to one big defalcation 
lasting over 10 years, in which a postal employee had taken advantage 
of the trust reposed in him by a number of savings bank depositors who 
had left their pass books in his custody. He had been tried and sentenced 
to 14 years' imprisonment. As pointed out by the Accountant General, 
Posts and Telegraphs, no defect in the system had been revealed. How-
ever, a departmental committee of three officers had been appointed to 
examine the whole question of Savings Bank and Cash Certificate pro-
cedure. As a result of their recommendations, the system had been 
tightened up in many ways, and savings bank work had been withdrawn 
from a number of post offices where reliable extra-tiepartmental men 
were not available. In relation to the total volume of monetary transac-
tions of the post offices, neither the loss due to defalcations nor the amount 
of compeIlMtion for loss or damage to insured articles, was appreciable. 

84. The Committee were glad to' note that the centralization of tele-
phone accounts had resulted in a considerable saving, and that bills were 
8eIlt tf) anbscribers earlier than before. 



36 

85. The attention of the Committee was drawn to paragraph 95 of the 
Proceedings of· the Public Accounts Committee, 1937. The scale of per-
missible variations between grant or appropriation and actual expenditure 
had been approved by the Committee for a period of two years. As the 
budget form had been recast in 1938-39, it was proposed, after consulta-
tion with the Auditor General, that the previous limit should apply 10r 
another two years. The Committee accepted the proposal. 

86. The Appropriation Accounts under each head of the Grant were 
examined by the Committee in great detail. T he Committee had occasion 
to note a number of entirely unnecessary heads, which, it was stated, had 
disappeared in the simplified budget form adopted with effect from 1938-
39. 

87. The Committee were particularly glad to see that two of the biggest 
heads' J. II. 2 ' and ' J. III. 1 ' in Grant No: 10, showed remarkably close 
~timating and control. 

88. It was noticed that the capital expenditure on post office buildings, 
which was accounted for under the major head '21.-Posts and Tele-
graphs--Capital Outlay charged to Revenue', was met from Central 
Civil revenues and not provided for under Grant No. 73. Although this 
capital expenditure was added to the interest bearing capital of the Posts 
and Telegraphs Department, it appeared anomaloll8 to leave it to the 
exigencies of the Civil budget whether an integral part of the capital 
programme of the Posts and Telegraphs Department, even though techni-
cally non-productive, should be financed or not. The Committee, there-
fore, desired that this matter should be looked into. 

89. A member of the Committee raised the question why a lump 
sum cut should not be levied on Grant No. 10, in which there had been 
savings of over Rs. 20 lakhs in 1936-37 and 1937-38. It was point~d out 
that the savings were comparatively small in relation to the total amount 
of the Grant, and that in 1935-36, there had actually been an excess over 
the Grant. The ease of Grant No. 73 was, however, different, as there 
had been large savings in that Grant and a lUJIlP sum cut had already been 
imposed in 1938-39. It was further stated that, with the creation of the 
Telephone Development Fund of 2l crores for 5 years' capital expenditure, 
the question of lump sum cut would ceaSe to apply in respect of a large 
portion of the capital expenditure. The Works Expenditure of the other 
branches would, however, be subject to a lump sum cut. The Committee 
accepted the position outlined above, particularly in view of the Auditor 
General's observation that, although some years ago he had been con-
strained to criticise se"erely the administration of the Posts and Tele'-
graphs Department. he desired now to acknowlE>dge the remarkable improve-
ment in control, which had taken place in recent years. 

The Committee adjourned till 11 A.M. on Monday. 



37 

ProceediDgs of the ~th meetiDg of the Public Acocnm1il ~ 
held on :Konday, the Ilst August 19SI at 11 BOOD. 

PREsENT: 

The Hon'ble Sir tTEREMY RAISMAN, C.S.I.. C.I.E., I.C.S., Finance 
Member. Chairman. 

Bhai PARMA ~AND 
Mr. J. RAMsAY SCOTT 
Captain Sardar Sir SHE.R MOHAMMAD KHA~, 

C.I.E., ~I.B.E. 
Maulvi MOHAMMAD ABDUL GHANI • Dr. R. D. DALAL, C.I.E. 
Khan Bahadur Shaikh FAZL-I-HAQ, PIRACHA 
Khan Bahadur Sir ABDUL HA1m>, C.I.E .. 

O.B.E. 
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I 
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Sir ALAN LLOYD, C.S.I., C.I.E .. LC.S. Addl I 
Secretary, Department of Commerce. 

Rai Sahib LADLI PEBSHAD. Assistant Secre-
tary, Department of Commerce. 

Members. 

Mr. R. W. TARGETT, CHIEF Controller of Witttelt •. 
Stores, Indian Stores Department. 

Rai Bahadur KIRPA RAM, Deputy Director of J 
Administration and Intelligence, Indian 
Stores Department. 

Sir ERNEST BU"BOON, K.C.I.E., C.S.I., I.C.S., Auditor-General of 
India. 

Mr. GBULAM MOHAMMl!2>, Finance Oflicel", Communications. 
Mr. A. C. GUPTA, O.B.E., Accountant-General, Central Revenues. 
Mr. RAM GoPAL, Audit Officer, Indian Stores Department. 
The Hon 'hIe Mr. C. E. JoNES, C.I.E., I.C.S., Finance Secretary. 

90. Amalgamatwn of the India Stores Department in Engla1&d witl 
the Stores Department in India.-Last year the Committee had asked that 
the decision on the above subject, should be reported to them (item No. 33 
of the statement of recommendations). It was explained that the High 
Commissioner '8 remarks on the proposal were under consideration and 
that it was hoped to reach a decision within the next few months. The 
Committ~e desired that the matter should be expedited and a report sub-
mitted to them next year. . 

91. Pro forma Accounts of the Indian Stores Department.-An exa-
mination of the subsidiary accounts relating to the Indian Stores Depart-
ment in the Appropriation Accounts showed that there was a net excess 
of expenditure over income in the commercial and non-eommercial sections 
and in the Department as a whole amounting to over Be. 6 Iakhs. On the 
non-eommercial side, the accounts of the Government Test H0118e showed 
a net 10M of .over RR. a la1mB. In the commercial sphere, however: the 
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Metallurg!cal Ins,PeCtor~te had a small amount of profit to its 'credit. It 
was explaIned that, whIle thc latter was mana"ed on a purely commercial 
~, the former, n~mel.Y, the Gove~ent 0 Test House, was really a 
_tional laboratory Intended to help natIonal industries. The loss on its 
working should thus be regarded as Government contribution to industrial 
development. 

In this connection, the question was raised that the income of the 
Departmen~ represented ~he amounts actually realized as well as pro 
forma credIts for the services rendered to the non-commercial departments 
of the Government of India, against which no charges were actually made. 
Credits from -Provincial Governments, who were responsible for about 10 
per cent. of the gross turnover and from commercial departments, were 
rigl1tly treated as revenue, but the pro forma credits could justifiably be 
called illusory. I t was stated that the Retrenchment ComIp.ittee, 1932 
had also regarded as misconceived the idea of putting the Indian Store8 
Department on a self-supporting basis with the help of these pro forma 
eredits. According to that Committee, a correct picture of the financial 
position could only be obtained if, on the receipt side of the account, 
credit was taken for the large savings in the expenditure budgets of con-
suming departments on tRe cost of stores purchased by the Indian Stores 
Department. A calculation of any such savings would, however, be 
largely conjectural, and therefore the Auditor-General suggested that the 
real test of the comparative success or otherwise of the Department was to 
oompare the percentage, which the cost of the Department bore to the 
volume of purchases made. Judged from this standpoint, the Depart-
ment had shown satisfactory progress, as the incidence of cost was now 
1.07 per cent. against 1.13 per cent. in 1937-38 and 1.38 per cent. four 
years ago. After some further discussion of the question whether it was 
necessary to maintain in their present form these quasi-commercial 
accounts inclusive of pro forma credits from non-commercial departments, 
the Committee came to the conclusion that it was necessary to have the 
question re-examined and a report submitted to them next year. 

92. Grant No. 29.-Light1wuses and Lightships.-The Committee 
noted that it had been decided to abolish the Additions and Replacements 
Reserve of Lighthouses and Lightships Department (item No. 35 of the 
statement of recommendations). On concluding their examination of the 
aeeounts relating to this head, including commercial accounts, the Com-
mittee recommended that an excess grant for Rs. 6,765 should be voted 
by the Assembly. 

93. Bengal Pilot Sermce.-With reference to item No. 34 of the 
statement of recommendations made last year, it was stated that, subject 
to the advice of the Advisory Committee, the pro~onal conclusion had 
been reached that the balance in the Heavy ~p&lrs Reserve Fund for 
the Bengal Pilot Service was excessive and that ~ontributions to it as well 
88 to the Depreciation Reserve sh?uld cease untIl the repl~~ement of the 
pilot veBSels. The Committee deSl1'ed that the final deCIsIon should be 
reported to them next year. 

In reply to a question by a ~e~ber of the Committee, th~ Cha~an 
explained how it was in the pubhc mterest t~at the Bengal P!l0t SerVIce, 
whieh had always been a Government serVIce, should continue on the .aIDe footing. ~ 
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It was noted that the Bengal Pilot ~rviee was rllD.on a aelf-suppo~ 
ing basis, and had, in fact, considerable accumulated funds, which the 
Committee regarded as extremely satisfactory. 

94. In order to know how far the expenditure on Ports and Pilotage 
was covered by fees, the Committee desired that a state~eJ;lt should be 
included in the Appropriation AccountB, indicating the total receipts 88 
against the expenditure tmder this head, excluding the items relating to 
the " Dufferin " and the grant-in-aid to the Vizagapatam Port. 

The Committee were gratified to learn that practically all the quali-
fied cadets of the " Dufferin " had found employment. 

95. The accounts relating to Grants Nos. 46.-Industrfes, 52.-Com-
mercial Intelligence and Statistics and 56.--J oint Stock Companies were 
next examined. In respect pf the excess of Rs. 44 under the last .head, the 
Committee recommended that an excess grant should be voted by the 
Assembly. 

96. Grant No. 57.-Miscellaneo1#'s Deparlments.-The income and ex-
penditure account of the scheme for the registration of Accountants was 
examined. The deficit of over Rs. 6,000 in 1937-38 was stated to be due to 
special circumstances in that year. It was hoped that the institution 
which aimed at becoming a self-governing -body, would be placed on a 
self-supporting basis in the near future. 

The Committee adjourned till 2-45 P.M. 
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Proceedings of t~e nineteenth meeting of the Public Accounts Oom.~ 
mittee held on 'l'hursday, ~ 24th August 1939, at 11 a.m. 

PRESENT: 
The Honourab~e Sir JEREMY RAISMAN, C.S.I., C.I.E., I.C.S., Finance 

Member. Ohairman. 
Bhai PARMA NAND. 
Mr. J. RAMsAy SCOTT. 

Maulvi MOHAMMAD ABDUL GHANI. 
Dr. R. D. DALAL, C.I.E. 
Khan Bahadur Shaikh F AZL-I-HAQ PIRAQHA. 
Khan Bahadur Sir ABDUL HAMID, C.I.E., 

O.B.E. -
Mr. S. A. LAL, Deputy .Secretary, Legislative 

Department. 
Mian MUHAMMAD RAFI, Secretary, Legislative 

Assembly Depart~nt. 
Sir ERNEST B1JRDON, K.C.I.E., C.S.I., I.e.s., 

India. -

1 
L r Members. 
I 
" 

J 

.~ Witn ...... 
l 

Auditor General of 

Mr. A. C. GUPTA, O.B.E., Accountant General, Central Revenues. 
50. The accounts relating to the Legislative, Legislative Assembly and 

Defence Departments were examined. In connection with the Legislative 
Assembly Department. the Committee were informed that the questiott 
raised last year about the reorganization of the Department on the lines of 
a vacation department, had been examined by the Economy Committee. 
In consideration of the "iews of the Hon 'ble the President of the Legislative 
Assembly, it was decided not to press. the matter further but to accept for 
the present economies amounti~ to Rs. 10,800 .. offered as a temporary 
measure, in the budget for 1939-40. 

Another question that had been raised last year, was the position of 
the Legislative AssembJy Department in regard to expenditure proposals 
and budget procedure. The Chairman explained the procedure which 
diff'ered in no essential respect from that 'followed in regard to other 
Departments. The Committee expressed their satisfaction with the posi-
tion. ,,-~.~ 

51. Paragraph 32 of the Audit Report.-The attention of the Com-
mittee was drawn to the fact that t'he excess of Rs. ?:l under Grant No. 81-
Ajmer-Merwara in the Accounts for 1936-37, which had been recom-
mended by the Public Accounts Committee last year for the vote of the 
Assembly, had not been approved by the Assembly. The Committee again 
made a recommendation to the Legislative Assembly to regularise formally 
by their vote this trivial excess. 

52. A member of the Committee pressed for the establishment of an 
Estilllates Committee in place of the Standing Finance Committee at an 
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eaPly date. The Chairman expla~ed that, as had been stated in. the 
Assembly on various occasions, suell & proposal had alrea4y been circulated 
to the various Party Leaders. No further action was possible until their 
reactions to the proposal were known. 

53. Report of the Military Accounts Committee.-The Committee 
approved the Report of the Military Accounts Committee. 

54. The Comniittee desired to place on record their appreciation of the 
extremely valuable assistance rendered by Sir Ernest Burdon to the Com-
mittee throughout his term of office as Auditor General and also wished to 
rcnvey their appreciation of the work done by Mr. Mohamadali as Secretary 
tc the Committee. 
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Report· of the M.ilita.ry Accou.uts Oommittee, 1939. 
-. --. 

'Ve are appoilltecl in pursuance of the recommendation made in para-
graph :n (. [ the R('port of the Public Accounts Committee on the Accounts. 
of 1929-30 to mu!,e a preliminary examination of the Appropriation Ar>.-
count") of the Defenc(, Services and connected documents. We have been 
assisted in this work by the Auditor General, the Defence Secretary, 
the }i'illancial Adviser, Military Finance, and the Military Accountant 
General. rrhe resulu, of our examination are, as usual, embodied in 
the procredings of our meetings which we desire to be treated as a. part 
of our r~port. The following paragraphs deal only with some of the 
more impurtant points. 

2. Re'L~sion of RegulatWns~We are glad to note that the work of 
revising the .Ar'.l.IY Regulations is being expedited. In particular, th~ 
arrangement, shortly to ~e introduced, under- which all work relating to 
the ~'inancial Regulations will be done .under the expert direction of the • 
Military Finance Branch, has our full approval. We regard the additional 
expenditure to ba incurred on introducing this scheme as completely justi-
fied by the better nnancial control which will follow the publication of the 
Revised Regulations. 

3. Ot'erstockir.y of R. A. F. Stores.-It is a source of satisfactjon to 
us that the unsatjsfactory conditions regarding the provisioning and control 
of R. A. F. stores, to which we repeatedly drew attention, have ended. 
In "imv of the greatly improved state of the accounts and of financial 
control, we are content to leave it to the ordinary duties of audit to 
watch o\"er any tendency to overstock. 

4. P.fJrcentage of establishment chOirges in the Military Engineer 
8ervi(!es.-. Our examination of this subject induccs us to think that~ even 
~f1er making full ~llowance for the various special factors, which tend to 
raise the ('stablibhment charges~ there is. still scope for further economies. 
and we tlccordingIy recommend that the Defence Department should make 
an cndea,'our to reduce the perc~tage. The ratio should be reported 
upon annually, clearly irrelevant factors being discounted and the cal· 
culation being ma\le on the same basis as that made by the Accountant 
Gencral, Central Revenues in respect of Central Public Works Depart-
ment ~ta blishmfnt charges. 

5. E'rpend1~turi on the Military Engineer Se'l"vices.-We are glad to 
note thnt the system of automatic regrants has succeeded in eradicating 
the evil of acceierated payments in March, and also that the imposition of 
lump ~11m cuts h~s led to a decrease in the amount of lapses. We hClve 
tha.t, when the system of making allotments onl:f to those works which 
have been properly considered and previously accepted, has b~~en in 
operation for a year or two longer, the necessity for deviating fr0ID the 
original programme will be limited to cases of extreme u,rgency, which 
eanTl(Jt possibly be foreseen at the time of framing the budget estimates. 
We trlLCJt also that the tendency noticed in some cases of inclusion in 
works estimates of a substantial margin for possible omissions and unfOl·~~· 
seen it ems of expenditure will· disappear entiTely. We desire to express 
our appreciation of the extremely useful review of expenditure on the 
Mili~ary Engineer Service., included in tDe Appropriation Accounts. 
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6. Defence ResenJep"tad.-We are of the opinion that the justifica.-
tiOIl for the continuance of the Defence Reserve Fund· on the basis on 
which it has been maintained hitherto, appears to have Ceased, and that 
the que8tion of continuing any such_ device in future should require separate 
justifi<-ation. 

7. \Ve desire to place on record our indebtedness to the Auditor 
General for the valuable assistance given to us in our examination of 
the.~e 11 (>counts. 

MOHAMADALI, 
Secretary. 

2nd September, 1939. 

A. J. RAISMAN. 
C. E. JONES. 
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Proceedings of the first me~ting of the Military Accounts Committee held 
on .Wednesday, the 9th August 1939, at 11 A...·· 

PRESENT! 

The Hon'ble Sir JEREMY RAISMAN, C.S.I., C.I.E., I.C.S., Finance 
Member, Chairman. 

Mr. S. SATYAMURTI. } 
Mr. B. DA8. Members. 
The Hon'ble :Mr. C. E. JONEE, C.I.E., I.C.8., 

Finance Secretary. .~ 

Mr. C. M. G. OGILVIE, C.B.E., I.C.i., sec-l 
retary, Defence Department. 

Mr. E. T. COATES, C.I.E., I.C.S., Financial 
Adviser, Military Finance. Wit1lelses. 

AIr. M. R. COBURN, C~I.E., O.B.E., Military 
Accountant General. 

Mr. V. NATESAN., Deputy Financial Adviser, 
Military Finance. 

Sir ERNEST BURDON., K.C.I.E., C.8.I., I.e.S., 
Auditor General. 

Mr. W. R. TENNANT, I.C.S .. Director of Audit, 
Defence Services. 

The Committee first considered the military items in the statement 
(Appendix I) showing action taken or proposed to be taken Qn the recom-
mendations made by them in previous years. 

2. Item 41.-AUocati<m of Ecclesiastical expeMiture.-In connection 
with the note (Appendix XII) on t.his subject, it was stated that the ques-
tion of applying the results of the census of entitled persons to the actual 
distribution of the charges between Civil, Defence and Railways was under 
consideration. In view, however, of the difficult and involved nature of 
the question, it was not possible to give an assurance that it would be finally 
f'ettled during the current year. The Committee trusted that every effort 
would be made to give effect to the revised allocation in the next year's 
budget. 
. 3. Item 42.-RevisWn nf the Army Regulations.-With reference to 
the report (Appendix XIII) submitted on the subject, the Defence Sec-
retary stated that the work was progressing satisfactorily. The regula-
tions mentioned in paragraph (a) of the report, the revision of which 
had been completed last year, had already been published ; and it was 
hoped to publish, before the end of this year, the Pension Regulations, to 
which the approval of the Secretary of State had been received. The 
Auditor General expressed his satisfaction with the arrangement, shortly 
to be introduced, under which all work relating to the Financial Regula-
tions will be done under the expert direction of the Military Finance 
Branch. This change will ensure not only that the work will be eon-
Eiderably expedited, but also that it will be more concl~ve because of the 
B90FinD 



~ement, similar to that on the civil side, of concurrent consultation ., 
with the Director of Audit, Defence Services. The Chainnan stated that, 
in order to introduce this scheme, an additional expenditure of B.a. 40,000 
had been sanctioned. The Committee welcomed the efforts made to speed 
up the work and desired that a report on the progress of the work should 
be submitted next year. 

4. Item 43.-8cheme frw Ike iftterchMage of A.ocOWllotaftfs of tht 
Public Works Departme1lt aM of tke Military Eflgif&6(W 8ervices.-On tile 
reeommendation of the Auditor General, the Committee decided that the 
scheme mentioned above should be terminated. The experiment had 
seM'ed its purpose and nothing of value would be gained by its further 
4"t ntinuation. Both the Auditor General and the Financial Adviser, 
Military Finance, ~ere satisfied that the Accountants of the Military 
Engineering Services were ~nably efficient and not inferior in quality 
to those of the Public Works Department. 

S. Item 44.--Oflerstocki.Ag 0/ B. A. F: 8tores.-The review of the 
Director of Audit, Defence S-ervices (Appendix XIV) on the report of 
the Air Officer Comman~ing, regarding the progress made in the reyiew 
of R. A. F. stocks in relation to the prescribed stock limits, led to a con-
siderable discussion. The Committee were gratified to learn that the UD-
6atisfactory conditions prevailing some years ago-perhaps inevitable in 
the early days of a new service-had ended; that the accounts were now 
in a greatly imprOVed state ; and that provisioning was being carried out 
in accordance with correct principles and on some' exact basis. The Com-
mittee accepted the view that the annual reviews of stock were impractica-
ble ; and that the future reviews, like the present one, would be biennial. 
On the assurance of the Auditor General that a watch over any tendency 
to overstock might be left to the ordinary duties of audit, the Commit~ 

, decided to dispose of this item finally . 
.As regardR the disposal of surplus stores, the Committee were informed 

t.hat elaborate enquiries were at present made in order to find out possible 
purchasers for stores among the civil departments' and other authorities. 
The Committee, 'however, commended the last sentence of the review by the 
Director of Audit, Defence Services, namely, that "the possibility of 
sp~pdier disposals of redundant (and therefore depreciating) stores see1LS 
to merit consideration " to the attention of the Defence Department . 

• 
6. Item 46.-Improventen.fs in tke processes of estimating now i....: 

fm'ce for the Defence Sen'ices.-The Committee wept at length into thp. 
budgetary procedure outlined in the Memorandum (Appendix XV) on 
the subject. A member of the Committee put forward the suggestion that 
at the time of scrutinizing the budget estimates, the Military Finance 
Branch should keep a 8p~ial watch over possible economies. It was 
explained that this waR dope as a normal process. The Chairman stated 
that because of the increasing new demands of the Defence Serviees and 
the limited amount of D!oney available, the incentive for economy in stand-
ing charges was perhaps greater on the military side than on the civil. The 
Committee were satisfied that a rigorous iinancial control wa.s being 
exercised. but desired that a report should be submitted next year on the 
result of the reduction and simplification of budget headings referred to 
ia -the last sentence of the Memorandum. 
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7· IIBM 4l!.~PerC6ft1age of eltabUshmBfl,t charges in the Milit04"y 
E"IJ!"6Br 8ertJtCe8.-~he .report (Appendix XVI) on this subject was next 
subJected to an eXamInatIon. A member of the Committee desired to know 
.~ extra cost attributab!e to the fact that the Mili~ry Engineering estab-
hshment was. not determlned solely by the requirements of peace time work. 
It was exp~med tha~ it was impossible to work it out with any accuracy 
as th~ ~ih~ry E~eer Sel'Vl.ce was not strictly compara !Jle with an 
orgamzatlOn m whIch the e8tabhshment was kept only fo;r a definite pro-. 
gramme of work. In regard to the rather. high percentage of establishment 
charges, the Auditor General explained that apart from the factors men-· 
tioned in the report submitted on the subject, there were a few others requir-
ing mention, such as the institution of the cadre of Surveyors of Works 
and the Quetta Reconstruction requiring a bigger establishment during 
the initial stages. It was hoped, however, that the creation of the cadre ()f 
Surveyors of Works would ultimately lead- to economy in the CObt of 
works. . ~he Committee felt that even after making full allowance for the 
various factors mentioned, there was scope for further economies, lUld 
recommended that the Defe~ce Department should make an endeavour 
to reduce the percentage of establishment charges. The ratio should he 
reported upon annually, clearly irrelevant factors being discounted and 
the calculation of the ratio being made on the same basis as that made by 
the Aceountant General, Central Revenut",s, in respect of Ventral Publie 
\Vorb Department Establishment charges. . 

8. Item 49.-81M"Veyors of Works.-The Committee desired further 
information regarding the shortage in the cadre of Surveyors of Works 
mentioned in the report (Appendix XVII) of the Director of Audit, 
Defence Services. The Financial Adviser, Military Finance, undertook 
to supply the information at a later meeting. 

9. Item 50.-Deftmce ReslM"ve Fwnd.-In connection with the report 
(Appendix XVIII) on the Defence Reserve Fund, the question was raised 
whether the Fund could continue to play the same role in the Defence Ser-
"ices budget as it used to in the past. After some discussion the Com-
mittee came to the conclusion that the justification for the continuance of 
the Defence S-ervices R~serve Fund on the basis on which it had been main-
tained in recent years, appeared to have ceased, and that the question of 
continuing any such devict" in future would require separate justification. 

10. Item 51.-MiUtary Grass Farms.-The Committee agreed with the 
conclusion in the report (Appendix XIX) on the subject that, because of 
the progressive mechanization of the army.in India and the consequ~nt 
reduction in the requirements of the fodder, a scheme for expanding 
Military Gr~ Farms could not profitably be embarked upon. 

11. Item 52.-Dairy Forms.-After considering the report (Appendix 
XX) on the subject, the Committee were satisfied that the produce of the 
Dairy Farms was not being sold to the troops unduly cheaply. A m.e~~er 
of the Committee raised the question that the rates charged t{) the cIvIhan 
purchasers should be the full market rates. But it was explained that it 
'Was only the casual surplus which was sold to civilians, and that the £inan-
-cial effect of the proposal would be insignificant. 

12. Ite"" 53.-Revision of the forms of acctmnts of tke Medical 8toJ'(~~ 
Depots.-In connection with the report (Appendix XXI) on the above 



lrubject, the Auditor General stated that the accounts of ~ Depots had 
greatly improved in the past 5 or 6 years ;' and that they now showed the 
financial position from every point of view very clearly. The Committee 
desired that a report should be submitted to them on the results of the 
review of the present organization of the Medical Stores Depots which is 
now under consideration by a departmental committee. 

13. Item 54.-Clothing F'actory.-The Committee accepted the con-
clusion in the report (Appendix XXII) on the above subject. 

The Committee adjourned till 2-30 P.M. 

f 



ProceediDp of. the second meeting of the IIilitary Accounts Oommittee 
held on Wednesday, the 9th August 1939, at 2-30 P... .. 

PRESENT: 
~~ 

The Hon'ble Sir JE&EMY RAJ C SIC I E I C M b . SMAN, "', ..., . .S., Finanee 
em er, Chairman. 

Mr. S. SATYAMUR~. } 
Mr. B. DAS. 
Th Members. e ~on 'ble Mr. C. Jtj. JOND;, C.I.E., I.C.S., 

Fmance Secretary. 
Mr. C. M. G. OGILVIE, C.B.E., I.C.S., Sec-

retary, Defence Department. • 
?tIro E. T. COATFE, C.I.E., I.C.S., Financial 

Adv~er, Military Finance. 
Mr. M. R. COBURN, C.I.E., O.B.E., Military Witnesses. 

Accountant General. 
Mr. V. NATm:;AN, Deputy Financial Adviser 

Military Finance. ' 
Sir ERNXST BURDON, K.C.I.E., C.R!., I.e.S., 

Auditor General. 
Mr. W. R. TENNANT, I.C.S., Director of Audit, 

Defence Services. 
14. The Committee took up the consideration of the Report of the 

Director of Audit, Defence Services. 
. 15. Paray,-aph 5, read with paragt'apks 3, 7 and 8 of the Appropria-
tion Reporl.-In the course of the examination of the variations between. 
'the original budget estimates and the actuals for the year 1937-38, the 
Committee noticed that one of the factors contributing to the excess over 
tbe original budget provision was the application to British troops in 
India of certain concessions sanctioned by His Majesty's Government to 
.all llritish troops in the middle of the year. It was explained that the 
Government of India had already made representations to His l\Iajesty's 
Government regarding the need for giving adequate notice in such cases. 
The Committee -endorsed the attitude of the Government of India in thi~ 
matter. 

The Committee noted that, with effect from the year 1938-39, tbe 
nefence Sel'vices were not entitled to get a refund of the exeise duty on 
petrol consumed by them. 
. 16. Paragraph 12.-The Director of Audit, Defence Services stated 
that orders for improving the machinery for the collection of data: to 
facilitate more accurate revised estimating in respect of Head 3-D had 
been issued. 

17. Partl{lraph 1a.-In regard to the wide variations .between the 
modified appropriation and the actual expenditu~ under the· minor heads 
of anh-head ~A·Royal·.Indian Army . Service , Oorps, itW8S ~xplained that 
..... ariationinl this ; lear : should . .be riewed ..,:, an indivi«nal lapse due 
to -the exceptional circumstances amliDg~.:ho~: [thel; :Wukistan Opera~ 
tiona. 
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18. ParagrtJlplt 16.-In connection with the mistakes mentioned in the 
_Audit Report, the Auditor General pointed out that some years ago on 
the recommendation of the Public Accounts Committee, orders had been 
issued that the Appropriation Accounts and the Audit Report thereon 
should be studied very carefullJ by the officers responsible for controlling 
gran~ or controlling any financial operations. Those orders which are 
scrupulously observed in practice, have a salutary effect. ' 

19. Fi'fUlncial irregvlarities.-PMagraphs 21 to 29.-The Committee 
agreed that no further action was required with regard to the items m~n
tioned in these paragraphs ; but in the case mentioned in paragraph 2R~ 
regarding the unauthorized renewal of a tennis court, the Committee 
desired to record their view that the transaction was gravely irregular. 

20. Re'lriew of expendit1fre on the Milita,,-y Engineer Services.-The 
Committee examined at great length thee:tj>enditure on the Military 
Engineer Services and exprffiSed their appreciation of the extremely use-
ful review of this expenditure in the Appropriation Accounts. The 
Auditor General stated that some years ago, fairly large diversions from 
the original programme of works were a normal feature ; but that a very 
cOll~iderable measure of improvement had now taken place. A member 
of the Committee drew attention to the fact that the amount of lapses had 
heen increasing year by year. This led to a lengthy discussion, in the 
course of which the Financial Adviser, Military Finance. explained that 
tbe cause of the large lapses was to be found in the system of automatic 
regrants which had re..-.ulted in preventing the rush of expenditure in 
l\Iarch. Looked at in that light, the lapses reflected better control of 
expenditure. The Committee, however, desired to know whether there 
had been any improvement in this respect in 1938-39, and the Financial 
Ad viser, Military Finance, undertook to supply the information at thp-
next meeting. The Committee ended by endorsing the opinion of Ll-e 
Auditor General that, tested in the light of experience, the system of 
automatic regrants had proved to be beneficial. 

The Committee noted that, when the system of making allotments only 
to tb<lSe works which had been properly considered and previously accepted, 
had. been in operation for a year or two longer, the necessity for deviating 
from the original programme would be limited to cases of extreme urgency, 
which could not possibly be foreseen at the time of framing the budget 
P.:Stimates. 

21. The Committee then went through Appendix I of the Appropria-
tion Accounts in great detail. One aspect of the matter-namely, the 
exrlusion from the Appendix of cases in which the whole amount originally 
granted for a specific purpose was withdrawn on account of the exe~~tion 
of the work having been postponed or abandoned as 8 result of mlhtary 
pollcy-was left over for discussion at tbe next meeting. 

The discussion on the review of the Military Engineer Serviees Wal 
wOtllld up by the Committee making the following. reco~endatioD8 !-

(1) . The ineltlsion it! "WOl"ks, ~timates ofa 8Ub~nti~lD?-ailJm' ffIt 
",.: '. p~l~ oftli88i()~ 8.i:1au~f~~ 'itema~f~ ·expen~tture·. to 
;: I d" '. '. . ::. ~ '<l~tee8ted ; ttheesttmatM ~<mlA·8ppl'ODm~te·m&te 4lnaelt 
;.h'~1i;./:: ~1:''''' 1·"~"""·".t ... , 111..'( .AH<M .... ~ .... ~,. "t.' {':- i·.~''''1·~(''''' ·t:!'I(.;!/l"-"/iy~~ .,:i) .. ,."1-

i.d . ~~'a.c.,ua.% .. r~uu~~-...:~ ·d'· ,_,J:.... .... J ','", "";. • • 

;!ri .. ~ ~~I 



(2) RecOverieB on. account of rent, water and electricity shcmtd-l,e 
made within the time allowed, mae paragraph 104 of thc 
Appropriation Report. 

(3) Special efforts should be made· to see that there is as little delay 
as possible in the payment of contractors' bills, including 
their final bills. 

'rhe Oommittee adj9urned till 11 A.M. next day . 

• 
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.ProoeediDp of the third meeting of the IIilitary AccOunt. Oommi~ 
held on Thursday, the 10th August 1939, at 11 .A..1tt. 

PB.l!BmNT : 

The Hon'ble Sir JEREMY RAISMAN, C.S.I., C.I.E., I.C.S., Finance 
Member, C1&airmafl.. 

Mr. S. SAT'Y AXURTI. } 
Mr. B. DAB. 
The Hon 'hIe Mr. C. E. JON1!E, C.I.E., I.C.B., 

Finance Secretary. 
f 

Mr. C. M. G. OGILVIE', 'C.B.E:, I.C.S., See- I 
retary, Defence Department. 

Mr. E. T. COA.TFE, C.I.E .. I.C.S., Finall'!ial 
Adviser, Military Finance. 

Mr. M. R. COBURN, C.I.E., O.B.E., Military 
Accountant General. 

Mr. V. NATESAN, Deputy Financial Adviser, 
Military Finance. 

Sir EB.N1ST BURDON, K.C.I.E., C.S.I.. I.C.S .. 
Auditor General. 

Mr. W. R. TENNANT, I.C.S., Director of Audit. 
Defence Services. 

Members. 

Witfteues. 

22 . .As desired by the Committee, the Financial Adviser, Military 
Finance, gave the necessary information regarding the shortage in the 
eadre of Surveyors of Works. It was explained that quantity-surveying 
was a very technical and speeialized business, requiring a period of over 
5 years for training. 48 Indians had been recruited as Grade I and 
Grade II Assistants and were being trained for ultimate employment. as 
Surveyors of Worb after they had passed the Chartered Surveyors' 
Institute's Examination and gained the necessary experience. The Com-
mittee regarded the position as satisfaetory. 

23. As regards the amount of lapsed provision for works in 1938-39, 
whieh the Committee had desired to know, it was reported that the lapse 
was Rs. 19 lakhs, out of whieh Be. 12 lakhs were for regrants and only 
Ra. 7 lakhs represented a genuine lapse. There was thus a considerable 
improvement over the results of 1937-38 when the lapse amounted to :il 
lakbs. 

24. The next question taken up was the exclusion from Appendix I 
of the Appropriation Accounts of eases in which the whole amount pre-
vit'usly granted for a speeific purpose was withdrawn on account of the 
execution of the works having been postponed or abandoned as a result 
of military policy. After some discussion it was decided that the total 
number and total cost of such works should be shown in Appendix I along 
with the details of works over Its. 50,000. Moreover, the Director of Audit, 
Defence Services, will draw attention to any other cases which, in hi. 
opinion, should be brought to the notice of tbe Committee. 
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25. The C.ilmmittee then resumed the consideration of the Audit 
Report. In connectio~ with the audit of Stores and Supply Accounts, a 
member of the CommIttee drew attention to the fact that certain military 
auth~ri~ies had placed indents with the Indian Stores Department, London, 
for rIdiculously small amounts. The Financial Adviser, Military Finance, 
made a special note of the point. 

26. Paragraph 40.-Faultily expressed rules or orders.-It was 
expJained that the Financial Adviser, Military Finance, had recently 
isaued orders greatly improving the drafts of new orders as well as the 
revision of the old one ; and that the Director of Audit, Defence Serviees, 
was now being W&)Ciated with the drafting. 

Appropriation Accounts. 
27. Paragraph 61.-Excess under t1r,e -1r,eads (1r,) and (i), Central 

Ilevis'iun Section and Director of Regulations and Fonns.-The Defence 
Secretary stated that detailed instructions had been issued to take account 
of all commitments 80 as to avoid excesses on account of belated debits from 
the Civil Department. 

28. Pat'ag"aph 133.-The Financial Adviser, Military Finance, in-
formed the Committee that, in future, transfers to and from the Equalisa-
tion Funds would be shown clearly in the budget estimates. 

29. Appendix C.-The Committee considered that this Appendix 
might be dropped. 

30. Appeftdix F.-With regard to the remark in paragraph 1 of the 
Appendix that private treaty sales 88 a normal arrangement had been dis-
continued in respect of all except important commodities such as metals, 
machinery gunny bags, etc., the Committee considered that any departure 
from the procedure of sales by auction should require special justifica-
tion. 

C om-met'Dial Appendix. 
31. Medical Stores Depots.-The Committee noted with ~tisfacti?n 

that the loss on the working of the Depots had gone doW!! considerably m 
1937 -38 as compared with previous years. It was hoped that it might be 
further' reduced as a result of the ~port of the Committee appointed to 
examine the present organization of the Depots. 

The Committee adjourned at 1-30 P.K. 



APPENDIX L 

• 

Statement showing action taken or proposed to be taken OIl 
recommendations made by the Central Public Accoun1iS 
Committee. 

PART I.-Civil, Posts and Telegraphs, and Defence 
Services. 
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Statement 8/wwing action taken or proposed to be tahm on recom 
PART I.-Civil, Posts and Tele 

Year 
a.ial of 

No. Report. 

1 1935-36 

1936-37 

Paragraph of 
the Report or 
Prooeedinga. 

10-&. . 
and 7-P. 
I.P. 

1136-36 6--P. 
1136-3'7 J.P. 

3 

6 

7 

8 

1936-36 
1936-37 

1936·37 

1936-37 

1936-37 

1936-37 

1936-37 

8-P. 
6-P. 

2-P. 

D.P. 

100P. 

7.R. . 
aDd 

13-P. 

IS-P. 

I 

Recommendations or suggestions. 

Ed1&CtUtm.., Ht.IIltA and Laf&tlB Depa,tment. 

That the conference propoaed to be held between 
representatives of the Education, Health and 
Lands and Defence Departments should 
aerioualy conaider whether the transfer of 
work connected with the Army from the 
Mathematical Instrument Office ia in the 
intere&t8 of India .. a whole. 

Tb&t the e1l'ort& to increaae the ealee of Mapa 
of the Map Record and ltBue Office should be 
vigoroualy puraued .nd a f'arth.- report on 
the ft81I1ts achieved ahould be .ubmitted 
next year. 

That a further report on the queation of the ....."y for ret;e.ining the paR of Director of 
the Botanical Survey ahouJd be eubmitted 
next year. 

That it should be made boWD through the Pro-
vineial Government. that the Mathematical 
:m.trument Office ia prepared to undertake 
work tor educational institutiona and local 
bodies. 

· i That a decision should be reached before next 
i year &8 regards the centralising of dairy farm 
I reeearch or, if no deoiaion haa been come to, 

the question of terminating the contract for 
the Wellington Milk Depot with the military 

I authorities should be independently taken 
I up. 

· I That the question of handing over the Kidder· 
, pore Orphanganj Market to the Committee I that runs the Orphanage .hould be examined. 

· I' That the Imperial Council of Agricultural 
Reeearch ahowd be allowed to undertake 

, commitment. with regard to ftIIIe&r'Ch 80hemea 
in expectation of receiving their aDDul grant 
for a period of one or pcMIibly even two yean 
ahet.d. 

That the explanation for the re.e&rch aobem. 
given in the Report of the Imperial Council of 
Agricultural Reeearch should be expanded 80 
.. to indicate the expenditurt'l iDourred up-
to-date. 
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mendations made "" the Central Public AccoufttB Oommittee. 
graphs, and Defelice Services. 

Action taken or proposed to be taken. 

.As a result of discussions between the Surveyor General and the M. G. O. Branch. the latter are 
prepared to place with the Mathematical Instrument Office orders for manufacture of arti-
cles which the Army is unable to manufacture provided the prices and the quality offered 
by the M. I. O. compare favourably with those of other sources of supply. Further discussions 
to settle matters of details are in JI.rogress, and the possibility of reduotion in M. I. O. prices 
is also under examination. • 

Further eftorts were made by the Surveyor General to increase sales of maps through (1 
advertisements, (2) personal contacts, (3) reduction in prices of maps, (4) agencies and 
(5) office organisation. A note explaining the results of these measures was considered by 
the Committee (AppendU III). 

It was explained to the Committee that the post of the Director was vacant. No decision ~ 
ing its abolition could, however, be taken until Government had considered the reoommeJlda.o 
tions of the I. C. A. R. on the report of the officer placed on special duty to investigate the 
possibilities of Cinchona production in Inelia. 

All the Provincial Government and Minor Administrations have been addressed in the matter 
as suggested. Lists of instruments which can be supplied or manufactured by the Mathe-
matical Instrument Office have also been forwarded to them. 

The Committee was informed that the question of terminating the contract for the Wellington 
Milk .Depot with the military authorities was under examination. 

The Committee considered the note furnished on the subject (Appendix IV) and agreed that the 
Central Government should retain this property. 

The Imperial Council of Agricultural Research has already adopted the practice of provision~y 
allocating funds one year ahead, the allocation to be confirmed when the annual grant 18 
voted by the Legislative Assembly. 

A statement will be added to the Annual Report of the I.C.A.R. with efteot from its nert iasue, 
which will indicate the expenditure inourred up-to.date. 

----..... --.......... ----------------------------------------------------



Btatemettt IItovJiftg tJdio7& tak.m or proposed to be takeR on f'eOOM 

PART I.-CiviI, Posta and Tele 

Year 
8arial of 

Paragraph of 
the Report or 
Proceedings. No. Report. 

9 1935-36 G-B. • 
1936-37 4-B. 

10 1936-36 G.B. 
17.P. 
and 

22-P. 
1136-37 4-8-

&Dd 
2O-P. 

11 1936-36 9-P. 
1936-37 22-P. 

i 

12! 1935-36 llO-P. . 

13 1935-36 9-R. 
and 

43-P. 
1936-37 74-P. 

J4. 1936-37 2G-P. 

15 1936-37 71-P. 

16 1936-37 7G.P. 

17 1936-37 87-P. 

. Recommendations or luggestions. 

'i'll4ft('~ ])qHJrlfM:Plt. 

That the impoeition of lump IAlDl cute may 1118-
fully be eDended in a limited number of 
grante to ca-. where it baa been found that 
there are _ViDP year after year under par-
tiouJar nb-heada. 

That larger unite of appropriation both for 
budgetiug and appropriation report ParpoeeB 
should be deTiBed in a limited number of 
Grants &8 an experiment to see if it would not 
lead to more accurate eaiimating and indeed 
toeoonomy. 

That 10 far &8 the p8I'IODDel under the control 
of the Government of India W&8 concerned. 
the Finance Department should independently 
examine the position with regard to the re-
covery of money due from an officer on 
peDIIion. 

That Grant No. 76-MiBcellaneoua should. if 
p<aible, be re-arranged in order to bring to-
gether the iteml relating to each Department. 

That a report should be lubmitted next year 
on the question of the tranafer of the agency 
funetioDl at present performed by the India 
Office to the High CommiBaioner for India. 

That the jUBtification for the proviaion of a lump I 
BUm reeerv,e for unfore8een chargee on aooount i 
of the Security Printing Pree8 should be ex- I 
amined. J 

That a note should be furnished to the Com-
mittee next year ou the question whether the 
old debit balance in the' Purchuee and ' 
Sales of Silver Account, Ihould not be 
written off to Government account. 

That &8 Bavingl had occurred in the Grant for 
, Loans and Advancea bearing interest' for a 
eeriee of years. the necessity for a Reserve of 
RI. 10 lakhs provided in the Grant should be 
examined. 

That the legal position and the pouibility of 
publiahing the Appropriation Account. .. lOOn 
&8 they are available without waiting for them 
to be laid more than formally before the I..egiB-
lature ahould be UNa""'. 
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~ made by the Oentral Public AccoufttB Oommittee~ntd. 
graphs, and Defence Services--contd. 

Action taken or proposed to be taken . 

. Lump cuts for probable eaviDga are being made in aU grants under pKtiou.l&r sub-heads 
where it is found that there have been aavings from year to year. 

The experiment is being tried in Grants Nos. '. 28, '1. 10 and 63 in the estimates for 1939-
40. 

The Central Government have after oarefnl consideration framed a rule providing in cer-
tain cirCumatanoes for recovery from an officer's pension of the amount of 1088 fo~ in 
judicial or departmental proceedinga. to have been caused. to Government by the negli-
gence or fraud of such officer during his service. This rule will apply to officers under 
the rule making control of the Govemor General in Council who entered service on or 
after the 23m J'ebroa.ry 1939. The Committee expressed their gratification at the action 
taken by Government in compliance with their recommendatioD. 

The Grant has been recast in the budget for 1939-40. 

The question was examined in England last Bummer by Sir Ernest BlIrdon on behalf of 
the Government of India. After a thorough investigation he has come to the con-
clusion. which the Government of India have accepted, that it is not advisable to trans-
fer any specific work to the High Commjaaioner and that the India Office have justified 
their asaessment of the charge which should be levied on India for agency work. 

The justification for the provision of a lump sum reserve has been examined. It is 
considered desirable to retain this sub-head to provide for the incidence of unforeseen 
demands for the products of the Press and for fluctuations in the prices of raw ma-
terials. The Committee agreed that the reserve provided the neoesaary element of elas-
tioity in mt'eting the demands for the products of the Press. 

The Committee agreed with the conclusion in the note submitted in this connection 
(Appendix V) that the debit balance should not be written off to Government account. 

The Committee considered the note furnished on the subject (Appendix VI) and accepted the 
neoessity for the reserve. 

It has been decided to publish the Appropriation Accounts and the Audit Reports thereon 
as soon as they have been laid on the table of the Legislature. 
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Statement ,1wwi"!/ action taken Of' proposed to be taken on reoom 

·PART I.-Civil, Posts and Te]e 

Year 
Serial of 

No. Report. 

Paragraph of 
the Report or 
Proceedings. 

18 1936-37 83-P 

19 1936-37 29-P 

1936-37 32-P 

21 1936-37 33-P 

22 1935-36 1!-R 
and 

HI-P. . 
1936-37 8-R 

and 
41-P. 

23 1936-37 37-P 

( 

Recommendations or suggestions. 

Auditor GeMrol. 

That in future the Auditor General should 
elaborate the note on the receipts and expendi-
ture of Delhi Province appearing below the 
Appropriation Account for the Delhi Grant. 

Oentral Board 0/ Revenuu. 

That the question of extending the scope of the 
audit of customs receipts should be further 
explored and a report submitted next year. 

That the claeeification of the payments of Cus-
toms revenue to the Cochin and Travanoore 
Governments under the Cochin Port agree-
ment ahouJd be re-examined to Bee if they 
ahould not be treated as a charge on revenue 
instead of being included as expenditure. 

That the results of the experiment to be made 
in the audit of Income-tax receipts should be 
inti}nated to the Committee next year.. \ 

t:'ommuft.icati?M Department. 

That while neither the question of closing 
Vizagapatam Port nor that of handing it 
over to the Bengal Nagpur Railway need 
be pursued for the present. every etlort 
should be made by keeping the expenditUre 
at the lowest possible level to provide for at 
any ~ a part payment of the interest due 
on the capital invested in the Port. The ques-
tion whether fun provision for depreciation 
was being made should· also be considered 
and a report on this point should be submitted 
next year. 

That the amount available from the tax on 
pertol consumed for aviation PUTpoSes for 
expenditure on grants-in-aid should be voted 
to a special earmarked item in the Road Fund 
and allotted from this Fund as required. 

I 

I 
24 1936-37 6-R That in the case of large capital projects re- I 

quiring a number of years for completion, 
the possibility of devising a procedure. under 
which the required sum may be provided in 
a fund from which expenditure can be met 
as the work progresses. should be considered 
with a view to avoiding the di1Iioultiee of 
grants and lapses. 



..-Iation.·tMde ~. rM Oefttral Ptihlic Accounts Oommittee--contd. 
graphs. ~d·DefenCe· Berviees--oontd. 

Action taken or proposed to be taken. 

This baa been done in the Appropriation Accounts for 1937-38. 

The Auditor General explained the working of the present system of audit of cuatoms revenue 
under which the scope and functions of audit had been clearly defined on the same prin-
ciples &8 were in force in England. The Committee agreed with the Auditor General t.ha$ 
no extension of the scope was justified. 

The question has been re-examined and it has now been decided that the payments of 
customs revenue to the Cochin and Travanoore Governments under the Coohin Port 
Agreement will. commencing with the payment in respect of the revenue for the year 
1938-39, be treated &8 deductions from revenue. 

The Auditor General explained that the experiment had been conducted and as a result he wu 
convinced-and the Committee accepted his I ... onclusion-that it was inadvisable to Under-
take the audit of Income-tax receipts. 

The Administrative Officer's review of expenditure has been oompleted, a.nd, as a result, 
economie!! likely to produce a substantial saving are being effected during 1939-40. 
Atill further economies are under examination. The ComILittee considered the note 
(Appendix vii) furnished regarding the provision for depreciation and was satisfied with the 
recent ordeN issued on the subject the effect of which would be to raise the rmnua 
oontribution to the Depreoiation Reserve Fund by over &s. 80,000. 

The Committee's recommendation has been accepted. It has been decided to ear~ark the 
amount available from the tax on pek::>l consumed for aviation purpo8CS to a sepa.rate fund. 
to be constituted with effect from 1939-40, and to make a lump sum budget provision for 
expenditure on grants-in-aid, etc., to be met from the fund .. 

The poesibilitiee will be considered when further large capita.! works are to be undertaba 
in future. 



, .8to.temtmt shotDing aclitm ~A:eD 0/ JWOP03ed ~. k ~:, Qn ~ .. " . 

Year 
Serial of 

Paragraph of 
the Report or 
Prooeedings. No. Report. 

26 

I 
I 

271 
I 

I 
28 1 

I 

I 
! 

! , 
i 
I 

29 1 

, , 

I 
I 

301 

'31 

1936-37 42-P 

1935-36 6-& 
69-P. 
and 

116-P. 
1936-37 43-P. 

1936-37 46-P 

1936-37 48.P 

1936-37 I 49-P 

I 
I 
! 

1936·37 \ 5O.P 
! 

, 

1934·35 ji 18-P 
1935-36 ll-R 

!and 
i M-P. 

1936-37 i 51-P. 

I 
i 

1936-37 1 54·P 

I 
I 

. PART I.-Civil, P~~d Tele 

Recommendations or suggestions. 

LalYJur Deparlme1lt-contd. 

That the greatest possible foresight should be 
exercised in the prepara.tion of the original 
estimates for civil works. 

That a further report be so bmitted n~xt year 
on the question of the justification for the 
staff employed in the Central Public WClrks 
Department. 

That the percentages given in the Appropria-
tion Report for comparison of the cost of 
establishment with the work done, should 
next year be determined after e~l'¥ling the 
charges not strictly debitable to the establish., 
ment of the Central Public Works Depart. 
ment. 

That re.appropriations from the sob·head i 
"Reserve for unforeseen works and repairs" ! 
in the Civil Works Grant should be restricted I 
to minor works which were unforeseen at the . 

! time of the bodget. I i 
That as the system of 1)1'0 rata distribution I 

militates against the a.(~curate estimating of I 
establishment charges to be allocated t.o I 
various Governments, the method of JC'Jing I 
departmental charges at fixed rates should be I 

" 

adopted wherever Provincial Govenlmf:'nts i 
are agreeable. I 

I That a general review of the Civil Works G1'&I1t I 
: 8hould be undertaken both for the purpose of 1 
i amalJl:8.matin~ sub-heads with a "iew to re- I 

dueing th", difficultie8 of budgeting and for I 
that of fixing the responsibility for deff'ctive I 

, budgeting more clearJy between the P. W. D. I I and the other Departments concerned. i 

; That the consideration of the question of aDlaJ.! ! gamating the Hastings Street and Dbaramtala i 
I~>8 should be expedited and a report sub-
lTl]ttt;o n('xt year. 

i 
! 

i 
'\ 

That the question should be consideredwhet~r If 

unwanted publications that cannot be kept 
in stock in the ~ntral Publication Bran.ch I 
should not be distributed free or at half pnce ; 
rather than destroyed. I 
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~. made lrg tie Otmt,.al· Public A~ Oommittee-oontd. 
graphs, and Defence- Services--contd. 

Action taken or proposed to be taken. 

Noted. 

A report on the subject is enclosed (Appendix VIII) • 

• 

This has been done. 

The financing of new works from this Reserve which is intended for the regrant of lapsed pro-
vision aa well as for unforseen and emergent expenditure which ca.nnot otherwise be met 
from within the grant, will so far aH possi ble be confined to minor works. 

The only Provinces levying departmental charges on a pro rata basis a.re Bombay, Bihar. Sind 
a.nd Assam. As the Government of India have since decided that the C. P. W. D. should 
take over all Central works in the first three Provinces the question will not arise at all in 
those Provinces. The question of taking over all C~ntral works in Assam is still under con-
sideration and the recommendation will be considered as soon as a decision baa been reach-
ed on that question. 

The recommendations have been given effect to with respect to the Civil Works Grant. 

The financial effect of the proposal has been examined. It has been found that the savings 
produred by a.malgamating the Presses would not in themselves justify the capital ex-
penditure involved. The amalgamation will however bring about an improvement in 
efficiency. Purthermore, the Income-tax Department can make good use of the vacated 
Hastings Street building. Government therefore propose to reconsider the scheme in 
connection with the budget proposals for 1941·42 when the financial situation may have 
improved. 

The rules as regards surplus publications in the Central Publication Branch a.Irea.dy provide 
that sueh publications may, before destruction, be offered (a) a.t reduced prices to Indian 
. Universities, Public Libraries and Institutions, and (b) thereafter, to members of the Central 

. Legislatute fOr tltf>ir -individual·'u8e-on payment of the cost of packing and forwardiDg 
charges. _cIt is further promed that publictions of historical or t1cientific interest and non-
periOdical'lmblicationa may, before being offered to Universities, etc., as mentioned above, 
be offered to the public at reduced prices. These provisions are considered to be adequate. 

H90FinD 



~ B1w1ctng actiofa taken ()'f propoBe.tl It) be taken OR reco. 
PART l.--Civil, Posts and Te&. 

Year 
Serial of 

Paragraph of 
the Report or 
Proceedings. 

Recommendations or suggestions. 
No. Report. 

i 
----~-------I-----------------I------------O-~----U--~--~------.-----------I 

.34 
I , 

I 
I 
I 

36\ 
I 

I 
37\ 

I , 
I 
f 

38 i I 
I 

1932-33 If 31-P. .. That the decision reached on the question of 
1933-34 14-R. amaJga.mating the India Store Department in 
1934-35 I 23-P. England with the Stores -Department in India 
1935-36 i 62-P. should be reported to the Committee next year. 
1936-37 I 55-P. 

i 
1936-37 : 66-P. 

1935-36 i 109-P. 
1936-37 ' 66-P. 

1936-37 9-R. 
i and 
: 59-P. 

1929-30 114-P. 
1934-35 27-P. 
1935-36 7S-P. 
1936-37 ! OO-P. 

I 
1936-37 t 68-P. 

I 
! 
i 
I 

1936-37 I 86-P. 

! 
I 

1836-37 10-& 
IIDd 

7&-P. 

I That &8 the b&lance in the Heavy Repairs Re-
aerve Fund for the Bengal Pilot Service appear-
ed prima /~ to be excessive, the neceesi.ty 

I for this Reeerve or alternatively for the reduc-

'

I tion of the amount of the preeent annual con-
tribution should be examined. 

! That a further report regarding the abolition of i the Additions and Replacements Reserve Fund 
I for the Lighthouses and Lightships should be 
! submitted next year. I 

Ezt~ AJfair8 Department. 

That the letter intended to be issued by Govern-
ment dealing in general with the irregulari-
ties in expenditure in the N.-W. F. P. brought 
to light during the audit of Kh8ssadar and I 
other unauthorised funds should be iseued 
without further delay and its provisions strictly I 
enforced. , 

That a decision on the question of the incidence 
of Persian Gulf expenditure should be arrived 
at as BOOn &8 possible. 

I i HorM Department. I 
i That it should be considered whether a lump sum I' 

: cut should not be imposed on the budget esti-
i mate under sub·head • Secret Service Contin. I I gencies ' in the Home Department Demand. 

I That the reason for the sale of butter and mutton 
by the Commi888.riat Department, Andamana I at !eM than oost price mould be examined and 
a report eubmitted next year. 

Pa.u tmtl '1'~. 

TIaa.~ • TeriioatioD of .. punDt bt.IiI of oal· 
oaJat.ioG of .. If.- due ., 00IlCl •• 1li0D~ rMeI 
pen to Pre. Telepalu 80uld be made lAd 
• report I1lbmhiecl ~ -,-z. 



tMMatiom mode lJy tM Central Pu/ilic A CCQUnU Gommittee-oontd. 

graphs, and Defence Service&---OOfltd. 

Action taken or proposed to be taken. 

The question is still under consideration. The Committee will be informed &B soon as a decision I has been reached. . 

• 
The recommendation of the Committee is under examination. 

It bas been decided that the Additions and RepJacementEI Reserve Fund of the Lighthousea 
and Lightships Department should be abolished, with effect from the 1st April 1938, and that 
the balance thereof as at that date should be merged in the General Reserve .Fund of that 
Department. 

The letter has been issued. 

The qup,stion is undt'r consid('ration by His Majesty's Government. 

A reduction of Rs. 58,000 has been made in the estimates for 193940 under sub-head .. Secret 
Service Contingencies ". 

A revieed note on the subject is enclosed (Appendi% IX). 

A n~ on the subject was fnmished to the Committee (Appendix X). 

------------------------------.-----~--
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8tat.ement 81wwiftg actioft, taken O'T proposed to' be taken on f'6OOM 

PART I.-Civil, Posta and Tele 

Year 
Serial of 

Paragraph of 
the Report or Recommendations or suggestions. 

No. Report. Proceedings. 

25-R. 
91-P. 
US-P. 
3S-P. 
2O-P. 
57-P. 

.. 
Dejewu 8ervku . 

That all poaeible steps should be taken to fina.lly 
settle the question of the allocation of eccleaia.sti- I 
cal expenditure tbia year. 

1926-27 
1928-29 
1929-30 
1933-M 
19M-35 
1936-36 
1936-37 2-P. (Mily.). 

1930-31 l-R. 
1931-32 , 3-R. 
1932-33 I 2·P. 
1933-34 : 4-R. 

I 
19M-35 1 3-R. 

and 
I 2-P. 

1936-36 , 2-R. ~ Mllita.ry I 
Accounts 

That a further report on the progreea made in 
revising the Army Regulations 8hould be 8ub-
mitted nen year. I and I 2-P. 

1936-371 2-R. 
land 

, 3-P. 
i 
i 

1932-33 II" 33-P. } 1933-34 I II-P. 
1935-36; 3-P. 
1936-37 I 4-P. 

i 

1934-35 IS-P. 
and 

ID-P. 
1935-36 i IS-P. 
1936-37 I 2-R. 

! and 
5-P. J 

1938-37 ! I4-P. { 

Committee. ! 
i 
I 
I 
I 

Military I That the scheme for the interchange of Account-
Aocounts ants of the Public Worb Department and of 
Committee.! the Military Engineer SeryiOOfl should be con-

I tinued for anotht~r yea.r when a further report ! should be submitted, and tb..at meanwhile the i 
I Auditor General and the Finande.1 Adviser " 
; should consider whether improvements could 
I not he made in the selection of personnel of 
I Public Worb Accountants. 

I 
That the Air Officer Commanding should next 

year give a full roport of the progress made 
Military in view of R. A. F. stocks in rela.tion to the 
Aooounts. I prescribed stock limits, with statistics of the 
Committee. amounts deda.red 8Ul'J>lu8 or obAOlete and 

I of the progrees made in diaposing of them • i 
I and with this report mould be 8ubmitu,d a I I revi~w by the Director of Audit, Defence I 

ServIces. 
i 

Milita.ry i That.. rega.rds Quetta Reconstruction the 
Accounta ,i Bpecific .. nction of the Finance DepartDlent 
CoJllDlittee. should in future be obtained for the ~o

tion of each item in the unauthoriaed liA 
though theee were included in the project 
eatimate approved by the Government of J' 

India. 



mendaticms made py tlte Centf'al Public Accounts Commiitee~ntd. 
graphs, '~nd' Def~nce Services -contd. 
!-~-----. 

I Action .... '" or propooed to be taken. 

A note on the subject was furnished to the Committee (Appendix XII). 
( 

• 

A report wu submitted to the ComDiittee (AppeKdix XIII). 

On the recommendation of the Auditor General, the Committee decided that the scheme mould 
be terminated. 

The Commit1lee considered the review (Appendix XIV) of the Director of Audit, Defence 
Services on the Report of the Air Officer Commanding. The Committee was gratified at 
the improved state of afta.irs and decided to lea.ve to audit to watch any tendency to over-
stock. . 

The recommendation of the Committee ha.e .been brought to the notice of the ad.miniartira-
tive authorities and has been given effect to. 



~ 81wwi,,!/ action ta/ren orpropo36d to be fa'- Oft .f'6COm . . . . 

PART I.-Civit p~ and Tele 
----------.------------------~---.--.---------------------------------

Year 
&rial of 

No. Report. 

1936.37 

47 1936-37 

48 11936-37 

I 
I 

48 1936-37 

10 1938-37 

1936-37 

1936-37 

193~37 

1936-37 

Paragraph of 
the Report or Recommendations or suggestions. 
Proceedings. 

4-R. 
and 

15-P. 

I~P. 

25-P. 

28-P. 

~R. 
and 

29-P. 

33-P. 

u.P. 

M.P. 

36-P. 

{
Military 
Accounts 
Committee. 

Defe"llU Serv~-contd. 

That the Financial Adviser, Military Yinance 
should prepare a memorandum on the pro-
ceBI!Ie8 of estimating no" in fol'OO for the De-
fenoe Services and the improvementA!! that 
might be made in the system. 

{Mili~ry I That a larger lump sum cut on the basi8 of the I 
Accounts average undel'8pendingB of previous Ye&l'81 
Committee. should be made under' Pay of Ofticers' in I Head I.-Defence Services. . 

i I 
{

Military 'That the percentage of establishment chargfJ8 ; 
Accounts ! in the Military Engineer Services. which had i 
Committee.j remained in the neighbourhood of 2.( for the 

i last three years, was prima facie ex<'el'l8ive and 
, caUed for investigation and repon next year. 
; 

{
Military ! That the Dm:ctor of Audit, Defencp 8ernc~s, 
Accounts ! should submit a report nen year on the d18-
Committee.! tribution of respo~8ibility ~or internal ch~k 

I cOll8Mluent on the mtroductJon of the IIpeclal-

{
Military 
Accounts 
Committee. , 

{
Milit& 
Acc~ts 
Committee. 

{
Military 
ACC01lIltB 
Committee. 

{
Military 
Accounte 
ComJDitu.e. 

i ist cadrt' of Surveyors of Works. 

That a review of the Defence Be8erve Yund as 
a method of financing expendit1lJ'e from 
Defence EstimatH should now be underiaIten 
and a report on the subject 8U bmitted nerl 
year. 

That the q ucetion whether the llyatem of 1Iili-
tary Grass Farms could not be profitably 
extended should be examined and a report 
submitted next year. 

That it should be examined whether the pro. 
duce of Dairy Farrne wae not being &Old to 
the troops unduly cheaply and a !epOri 
IIhould be furnished next year. 

That the form of account. designed in ahcnr 
the net etlect of the activitie8 of the Medical 
Store Depots in connection with II';JPJlliee. an~ 
aervices rendered on payment to CIvil instI-
tutions should be settled in the COUJ'8(l of the 
year. 

That the Financial Advi8er. 1Iilitary Jl'inance, 
should submit a report next year on the POII-
sibility of testing the actual profit made by the 
Clothing Factory 88 against the open market. 
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ffN'IUlati0n3 made by the Oentral Public Account" Oommifl.ee.---oontd. 
pPM, and Defence Services---contd. 

Action taken or proposed to be taken. 

A memorandum was submitted to the Committee (Appendix X V) . 

• 
The Committee's recommendation is noted and steps have been taken to frame more accurate 

efltimates under Head I-Pay of Officers. • 

A report waft submitted to the Committee (AppeAdix XVI). 

A report was submitted '(Ap~x XVlI). 

The Committee considered the Report furnished on the subject (Appetldix :XVIII.) 

":rhe Committee considered the report furnished on the subject (A ppett.dix XIX) and agreed thai 
oonsequent On progressive mechanisation of the Army in India a scheme for expanding the 
lIilitary Grase Farms could not profitably be embarked upon. 

After considering the report on the subject (Appmdix XX) the Committee were satisfied that the 
pI'Oduce of the Dairy Farms was not being sold to the trooJ18 unduly cheaply . 

.A report on the .ubject was submitted to the Committee (AppewJix XXI). 

~e Commitiee aooepied ~e conclusion in the report submitted on the subject (.A~ 
:ZXII). 

·1 
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APPBNDa: D. 

Statement comparift{/ expenditure with grams for 1937-38. 

Number and name of Grant 
or Appropriation. 

PARTI.~. 

A.-ExPBIm1TUBB OlUBGKD TO 
R.JiwElil 0 B. 

1. Customs: 
Voted . 
NM/,-txMd 

2. QmtnJ Excise Duties : 
Voted 
Nan-fJtoM, 

3. TUell on Income including 
Corporation Tax: 

Voted 
Nun-fX1IM, 

4. Salt: 
Voted 
Nun-~ 

5. Opium: 
Voted . 
N O'Il-f1OIe.d 

6. ProYincial Excise : 
Voted 
Non-t>oted 

7. Stamps: 
Voted 
Non-voted 

8. Forest: 
Voted 
NOtl-mtea 

9. Irrigation, (including 
working expenses), Navi· 
gation, Embankment 
and Drainage Works : 

Voted 
Non-voted 

11. Interest on Debt and 
Other Obligations and 
Reduction or Avoidance 
of Debt: 

Voted 
Non-tHMd 

12. kecutive Council : 
Vcned 
N~ 

Final Grant 
or 

Appropriation. 

Ra. 

82,22,000 
27,07,288 

8,48,000 
7,000 

74,52,000 
fJ5,402 

63,41,000 
43,4S,910 

23,90,000 
1,65,371 

2,26,000 
42,013 

15,31,000 
1,99,516 

5,72,000 
2.17,011 

4,29,000 
10,18,230 

~,67,OOO 
/1,01,11,000 

l,18,6j8 
1,18,346 

Expenditure. 

Re. 

82,08,870 
!1,11,601 

8,37,967 
8,220 

74,33,·412 
fJ2,440 

59,70,363 
43,43,522 

22,83,375 
1,65,051 

2,20,862 
41,949 

15,23,074 
2,01.133 

5,59,279 
2,13,669 

3,72,672 
10,01,838 

83,68,938 
/4,06,36,516 

1,19,064. 
5,17,666 

Expenditure &8 compared 
with Grant 

or Appropriation. 

Lees than 
granted. 

Rs. 

13,130 

10,031 

18.688 
2,H! 

3,70,637 
2,388 

1,06,625 
320 

5,148 
64 

7,926 

12,721 
8,M2 

56,328 
16.391! 

1,061 

.8. 

A 

More than 
granted. 

Rs. 

4,213 

1,220 

1,617 

6,!4,571 

3M 
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8tatement" comparing expenditure with grants for 1937 -3B-contd. 

Final Grant 
Number and na.me of Grant or 

or Appropriation. Appropriation. 

PART I.--CIV~. 

A..-EXPD'DITBUB O1IA.BGED TO 
REVD'~. 

IS. Council of State : 
Voted 
Non-tJOtM, 

14:. Legislative Assembly and 
Legislativt' Assembly 
Department: ' 

Voted 
Ntm-ooWl 

Ii. Home Department: 
Voted 
Ntm-tJOtM, 

Ii. Legialatin Department: 
Voted 
Non-t'Oted 

17. Department of Eduo&-
tion, Health and Landa : 

Voted 
Non-tJOtM, 

18 Finance Department: 
. Voted 

Non-tooted 
It. Commeroe Department: 

Voted 
N <m-f'oted 

20. Defence Department : 
Voted 

21. Department of -Industries 
and Labour: 

&s. 

1,63,000 
1,400 

8,09,000 
69,942 

8,52,000 
20,76,710 

1,78,000 
1,fl8,100 

5,84,900 
2,84,319 

11,03,000 
2,44,904 

4:,21,000 
2,06,332 

4,16,900 

Voted 5,40,000 
Non·f)otM 1,87,436 

22. Central Board of Revenue: 
Voted 2,60,000 
Non·l,oted 1,38,200 

21. India. Office and High 
Commissioner's Estab-
lishment Charges: 

Voted 17,4:2,000 
Non-voted f3,07,OOO 

24:. Payments to Other GoT-
emmenta. Department., 
etc., on account of 
SerTioee rendered: 

Voted 1,4:6,000 
II. Audit: 

il,i3,OOO 
9.76,fJ17 

ExpendIture as compared 
with Grant 

or Appropriation. 
Expenditure., A 

Rs. 

• 
1,60,517 

1,336 

8,03,240 
72,222 

8,51,798 
20,63,847 

3,69,851 
1,97,408 

5,71,836 
2,86,069 

5,29,931 
2,40,623 

4,20,227 
2,06,213 

5,24,697 
1,87,401 

2,58,850 
1,36,464 

15,67,722 
23,02,538 

1,37,585 

, st,94,280 
'11,86,196 

Less than 
granted. 

R8. 

2,483 
65 

5,760 

202 
11,863 

8,14:9 
692 

13,065 

5,73,069 
4,281 

773 

4:,16,900 

15,303 
35 

1,1r.o 
1,U6 

1,74:,278 
4,462 

1,28,720 
.,'f81 

More than 
granted. 

Rs. 

2,280 

150 

881 

.. 
. ,. 



Number and nalDt" of Grant 
or Appropriation. 

PART I.-CIVIL----cmatd. 

A.-ExP'lUIDITURJ: OHABGBD TO 
RBVD'UJ:---COtIt. 

26. Administration of Justice : 
Voted 
Ncm-tJ0te4 

ft1. Police: 
Voted . 
NMl-t1OIM 

28. Ports and Pilotage: 
Voted 
N Oft·fJOttd 

19 Light houae8 and Light-
ehip8 : 

Voted 
N OJ&-tJOUtl 

30. Survey of India : 
Voted 
Ntm-rokd 

31. Meteorology: 
Voted 
Ncm-txJted 

32. Geological Survey: 
Voted 
Non-votea 

33. Botanical StIl"VeJ : 
Voted 
NMl-roiRA 

U. Zoological Survey: 
Voted 
.. ·,.rcm-ooted 

36. Archmology: 
Voted 
i\'Ml-fKJU.4 

38.lfinee: 
Voted 
NOJ&-voted 

37. Other Scientific Depart-
ments : 

Voted 
38. Education: 

Voted 
Ncm-fJOWl 

19. 1l.edica1 Servicee: 
Vot.ed 
NOIHIUIetJ 

Expenditure as compared 
with Grant 

Final Grant or Appropri"tion. 
or Expenditure. r,...----...... .I.----~ 

Appropriation. 

Ra. Re. 

53,000 36,188 
1,89.514 1,83,995 

2,58,000 !.~,816 
18,000 !D,951 

18,93,000 16,62,390 
9,68,653 9,66,871 

9,06,000 t,ll,7M 
10,000 10,076 

20,04,000 18,06,627 
7,10,300 6.96,099 

19,05,000 18,00.887 
96,S¥) 96.117 

2,18,000 2,23.808 
2,43,800 2,41,351 

62,000 lH,OSl 
34,887 34,603 

1,41,000 1,23,124 
48,000 47,944 

10,57,000 10,40,975 
86,630 86,857 

1,36,000 1,41.559 
1.15,484 1.14,444 

2,80,000 2,80,118 

7,31,000 7,30,431 
6,169 6,038 

7~l,.GOO 7..2UJ'1 
8~JOI 8.13,884 

~than 
granted. 

Ra. 

16,812 
6,519 

13,184 
1,(J49 

2,30,610 
1,781 

1,98,373 
14,21)1 

1,04,113 
1.633 

.. 
1,449 

919 
-284 

17,876 
56 

16,025 
773 

.. 
1,041 

169 nt 
1,77.3 . 
4.811. 

More than 
granted. 

8,'J86 
'II 

&.808 

•• 
11. 

... . . 
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8tat~m61tt comparifag ea;perwlliture .,uk (lTaMt.-fM 19:37-3B--o-reontd. 
, . 

Kwnber and name of Grant 
or Appropriation. 

PART I.-CIVlL--<onId. 

A..-EnnDITURB CBABGBD TO 
RBVBl!TU~. 

.0. Public Health: 
Voted 
Non-tJOted 

41. Agriculture: 
Voted 
Non-tJOted 

42. Imperial Council of Agri-
cultural Research De-
partment: 

Voted 
Non-tJOted 

43. Schem~ for the Im-
provement of Agricul-
tural Marketing in 
India: 

Voted 
". Imperial Institute of 

Sugar Technology : 
Voted 

.0. Civil V e~rinary Services: 
Voted 
Non-tJOted 

46. Industries: 

47. Aviation: 

Voted 
Non-tJOted 

Voted 
Non-voted 

48. Capital Outlay on Civil 
Aviation charged to 
Revenue: 

Voted 
48. Broadcasting: 

Voted 
60. Capital Outlay on Board-

casting : 
Voted 

II. Indian Stores Deparl-
ment: 

Voted 
NOJHJOItiJ 

H. 00mmercUl InMllipnoe 
IDdStatiatice: 

Voted 
Ncm·wMtJ 

Expenditure a8 compared 
with Grant 

or Appropriation. Finai Grant 
or 

Appropliation. 
Expenditure. rr"---'---AA-------.. 

&s. 

8,04,000 
2,55,816 

31;47,000 
65,667 

10,62,000 
1,43,768 

4,65,000 

4,00,000 

8,64,000 
60,000 

8,77,000 
380 

24,81,000 
17,000 

1,000 

&s. 

1 

7,30,829 
2,55,601 

27,19,971 
65,637 

9,98,463 
1,43,791 

4,63,695 

2,31,281 

7,79,089 
58,083 

8,01,870 
378 

21,29,363 
15,485 

15,35,000 13,92,858 

1,000 

21,97,000 
1,21,000 

21,91,166 
1,20,040 

1,89,698 
11,110 

Let!s than 
granted. 

&s. 

73,171 
215 

4,27,029 
30 

63,537 

1.305 

1,68,719 

84,911 
1,917 

75,130 
2 

3,51,637 
1,515 

1.000 

1,42,142 

1,000 

More than 
granted. 

&s. 

23 

-



8~M6'" eomparmg 6aiJ)61Wlt1t6re ","1 gratt-t. for 1997. -38-eontd. 

Number and name of Grant 
or Awropriation. 

PARTI.~. 

A.-ExpENDITUBE CHABGBD TO 
R~. 

Census : 
"toted 
N cm-fJOUII, 

54:. Emigration-Internal: 
Voted 

55. Emigration-ExternaJ. : 
Voted 
N cm-rotetl 

56. Joint Stock Companies : 
Voted 
Ncm-ooted 

57. Misrellaneous Depart-
ments : 

Voted. 
Ncm·voted 

58. Currency: 
Voted 
N cm-t.'Oted 

59. Mint: 
Voted 
N cm-voted. 

60. Civil Works: 
Voted 
Ncm-voted. 

61. Superannuation Allowa.n-
ces and PensioD8: 

Voted 
Ncm-ooted 

62. Stationery and Printing: 
Voted 
Non-voted 

63. Miscellaneous; 
Voted 
Non· voted 

Final Grant 
or 

Appropriation. 

Re. 

8,000 
867 

15,000 

1,95,000 
76,981 

1,30,000 
3.100 

4,09,000 
17,888 

13,23,000 
1,77,226 

20,95,000 
1,20,300 

2,25,96,000 
30,83,400 

1,07,23,000 
1,79,16,000 

41,39,000 
60,830 

22,55,000 
31,02,990 

64. Grants-in·aid to Provincial 
Governments : 

Voted . 2,27,000 
N~ 3,12,00,008 

65. Miscellaneous ' . Adjust-
ments between the 
Central a.nd Provincial 
t;overnments r .. 

Voted '" 14,000 
Non-voted 1,48,961 

. . . 
Expenditure sa compared 

with Grant 
or Appropriation. 

Expenditure. ,,..-----,,. .... -----...... ~ 

Ra. 

7,667 
867 

11,098 

1,91,922 
76,777 

1,30,044 
4.146 

3,38,678 
19,802 

13,38,049 
1,82,018 

20,89~82 
1,20,796 

2,14,46,173 
30,19,763 

1,11,43,246 
: 1,78,65,129 
t 

42,23,272 
59,326 

22,18,202 
31,07,fi77 

2,27,000 
3,12,00,000 

lS~562 
1,48,961 

Lees than 
granted. 

Re. 

333 

3,902 

3,078 
204 

70,322 

6,718 

11,49,827 
63,637 

60,871 

1,606 

:l6,798 

438' 

More than 
granted. 

« 
1,046 

1,914 

1~,049 
4,793 .. 

496 

"20,246 

84,272 

4,'87 

.. 



Expenditure &8 compaad 
with Grant 

or Appropriation. 
Number and na.me of Grant 

or Appropria.tion. 

Final Grant 
or 

Appropria.tion. 
Expenmtwre.Tr--------~A~-·--------~ 

PART I.-CIVIL-oontd. 

A.-ExpENDITURE CHABGBD 
TO REVENUE----<:OnCld. 

66. Expenditure on Re-
trenched personnel 
charged to Revenue: 

67. Delhi: 

Voted 

Voted 
Non-roted 

68. Ajmer-Merwara: 
Voted 
Non-voted 

69. Panth Piploda: 
Voted. 

70. Andamans and Nicobar 
Islands : 

Voted 
.J.Von-voted 

Staff, Household and 
A llowancu of the Governor 

General : 

Publk 
sion: 

Sermee Commi.8-

N on-ooted 

Non-voted 

Pa1l~ eo Croum Repreatn-
tative : 

Non-t·oted 

Trihal Area.!: 
Non-voted 

External a[flJi" : 

Non-voted 
BalucAistan: 

Non-ooted 

10,000 

53,01,000 
3,03,267 

16,37,000 
2,84,923 

II,OOO 

29,85,000 
1,61,621 

17,87,239 

5,24,760 

27,16,146 

1,07,93,900 

2,16,62,999 

57,52,174 

50,79,020 

Re. 

• 

9,344 

52,91,287 
3,01,677 

15,98,326 
2,82,846 

10,708 

29,85,825 
1,62,646 

17,15,139 

5,25,201 

27,35,051 

1,05,19,427 

2,14,50,551 

56,86,818 

50,59,446 

Total-Expenditure charged 
to Revenue • 39,76,6&,641 39,25,66,609 > • 

I 

Total' 
[Voted • • 13,29,40,499 12,81,60,243 

'lNonowted . 26.47.28,142 26,4~~.96,366· 

Leas than 
granted. 

Re. 

656 

9,713 
1,590 

38,674 
2,078 

292 

72,100 

2,74,473 

2,12,448 

65,356 

19,,';74 

62.20,OIlS 

63,19,297 

9,OO,1U 

More than 
granted. 

Re. 

825 
1,024 

441 

18,906 

11,07,983 

5,39,04~ 

5,68,942 
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~ compaMg fSZp6tulitwe ftJ'U1&'gr(IMtajM' 19.W--:3s,......eontd. 

Final Grant 
Number and name of Grant 

or Appropriation. 
or Expenditure. 

PART I.-CIVI~. 
B.-EuBNDlTURB O.RA.BGlW TO 

CAPITAL. 
71. Capital Outlay on Secu-

rity Printing : 

AppropriatiOJl. 

Voted 1,000 
7t. Irrigation: 

Voted 2,68,000 
74:. Capital Outlay on 

Schemes of Agricultural 
Improvement and Be-
seareh: 

Voted 2,37,000 
75. Capital Outlay on Vizaga-

patam Harbour : 
Voted 3,87,000 

76. Capital Outlay on Light-
houses and Lightships : 

Voted . 1,000 
77. Curreney Capital Outlay: 

Voted . 4,000 
78. Delhi Capital Outlay: 

Voted 29,55,000 
79. Commuted Value of Pen· 

mons: 
Voted 
N07I·fJOted 

SO. Expenditure on Re· 
trenched personnel 
charged to Capital 

Voted 
Non·fJOted 

Total-Expenditure charged to 
Capital : 

Total {VOted. 
Non·fJOted 

C.-DIsBUBSEKENTS OF Lo~NS 
A.liD ADv &BCES : 

81. Interest Free Advaaces: 
Voted . 

82. Loans and Advances 
bearing interest : 

Voted . 
Total-Diabureementa of 

Loana and Adv&DeeI. 
Vot-ed • 

Total--Oivil 

Total . {Vot.ed . 
NOfHtIIe4 

7,07,000 
16,82,000' 

1,000 
-42,136 

62.00,864 
45,61,000 

16,39,864 

48,63,000 

98,~,OOO 

1,.ft7~U,OOO 
'1,86,Sl,l506 
16,22,13,. 

UAa,6B,DH 

DB. 

-81.915 

«,252 

85,409 

-30.167 

-856 

28,14,297 

7,99,684 
13,85,098 

-8,19,143 
-41,,575 

41.55,084 
28,11,561 

13,43,523 

47.04,847 

86,04,878 

1,33,09,726 
.ftl,OO,21,.ft18 
1,,4ot,81,oe 

.,11,89,881 

Expenditure .. oomparei 
with Grant 

or Appropriation. 

Leaa than 
granted. 

Ra. 

82.915 

2,23.748 

1,51,591 

',17,167 

1,000 

4,8.')6 

1,40,703 

2,96,902 

8,20.143 

21,39,0'25 
18,42.123 

2,96,902 

1,58,153 

12,44,122 

1,,02,!16 
87,61.316 
86,63,891 

11,1'1,61(} 

A 

More tbaa 
granted. 

RL 

92,68"' 

.. 
661 

~n,24;; 

92,684 

·;61 

12,01,221 
6.31.726 

6.69.601 

, 
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8fatem6'nt c01npanng expendtit'Ure with groots for 1937 -38-eontd. 
. Expenditure &8 compared 

with Gra.nt 
Final Grant or Appropriation. 

Number and name of Grant 
or Appropriation. 

or Expenmtwre.t~------~~A~------~ 

PART H.-POSTS AND 
TELEGRAPHS. 

A,.-EXPBNDITURB ClIABGBD 
TO REVENUB. 

10. Indian Posts and Tele-
graphs Department: 

Appropriation. 

Re. 

Voted 10.30,51,000 
Non-voted 86,65,000 

B.-ExFdmITURB OBABGED TO 
CAPITAl .• 

13. Capital Outlay on Indian 
Posts and Telegraphs 
Department-(Not 
charged to Revenue) : 

Voted 
Non-voted 

Total-Posts and Telegra.phP 

.{VOted . 
Tota.l 

N Oft-t1Otetl 
PART III.-RAILWAYS. 

A.-ExPBNDITURE CHABGJIID ro 
REVENUB. 

63,08,000 
4,000 

11,80,28,000 
10,93,59,000 

86,69,000 

Re. 

1O,09,8ft,1l6 
86,50.743 

39,99,958 
9,095 

11,36,45,912 
10,49,86,074 

86,59,838 

1. Revenue-Railway Board: 
Voted 8,54,688 8,59,049 
Non-tJOted 5,06,000 5,07,188 . 

2. Revenue-Audit: 
Voted . 14,10,000 13,75,058 
N~n-voted 2,97,000 2,93,643 

3. Revenue-Miscellaneous 
Expenditure: 

Voted 15,05,000 13,47,650 
Non-voted 14,96,000 14,70,193 

5. Revenue-Payments to 
Indian States and Com-
panies : 

Voted 3,58,68,000 3,50,46,763 
{loA. Revenue-Working Ex-

penses-Maintenance of 
Structural Works : 

Voted 7,62,50,000 
Non-vot«J 27,12,000 

6.B. Revenue-Working Ex-
penses-Maintenance and 

Supply of Locomotive 
Power: 

7,67,15,121 
26,78,195 

Voted • 16,98,74,900 17,39,06,335 
Non-fXMtl 13,62,000 13,62,914 

Lees than 
granted. 

&s. 

20,64,884 
14,257 

23,08,04? 

43,87,183 
43,72,926 

14,267 

34,942 
3,367 

1,57,350 
26,807 

8,21,237 

33,806 

More than 
granted. 

Re. 

6,095 
5,095 

5,095 

4.361 
1,188 

4,65,121 

4O,31,~ 
914 
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Btatsmem comparitag Up61&ditV8 ","1 (IraN. for 1937..JB---«m.td 
Expenditure as compared 

Final Grant 
Number and name of Grant 

or Appropriation. 
or Expenditure. 

PART I1I.-RAILWAYS-
wntd. 

A.-ExPENDITURE CHABGED 
TO REVElo""""UE---W1lcld. 

6-C. Revenue-Working Ex-
penres-Maint.enancf> of 
Carriagf' and Wagon 
St()Ck: 

Appropnation. 

Re. 

Voted 5,83,50,000 
Nem-roted 6:61,000 

6-D. Revenue-Working Ex-
penses--Maintenan('e of 
Ferry Steamers and 
Hnrbours : 

Voted 28,83,000 
Nan-roted 17,000 

6-E. Revf>nue-Working Ex-
pcnses--Expt'nses of 
Traffic Department: 

Voted . 
Ncm-tx*4 

6-F. Revenue-Working Ex-
penses-Expenses of 
G(';neral Departments : 

Voted 
Non-void 

6-G. Revenue-Working Ex-
penses-Miscellaneous Ex-
penses : 

10,.9,90,000 
15,46,000 

.:72,70,000 
20':JO,000 

Voted .,18,15,000 
); em-voted 11,90,000 

6-H. Revenue-Working Ex-
pcnses--Electric Service 
.Department: 

Voted 
Non-volP.A 

7. Revenue-Appropriat.ion to 
Depredation Reserve 
Fnnd: 

Votfll 
8. Revenue--Int~ref!t ('harges : 

Voted 
.s on-voted 

9. Temporary withdrawals 
from Depreciation 
Reserve Fund: 

Voted 
Tota~Railway expenditure 

Charged to Revenue . 

. {
Voted' . 

Tetal 
Non-t1OUd 

1,18.05,000 
87,000 

12,59,00,000 

2,63,000 
29,21,J.'J,000 

8,00,000 

98,38,44,688 
67,98,38,588 

30,40,06,000 

Re. 

6,06,93,715 
6,46,098 

28,69,986 
17:831 

10,47,28,228 
15.20,810 

4,68,85,485 
20,06.961 

4,29,02,300 
11,50,066 

1,19,~16 
87.2-;0 

12.56,97,88.5 

2.61,24:7 
29,23,67,043 

8,00,000 

99,01,21,260 
68,60,13.038 

30,41,08,222 

with Grant 
or Appropriation. 

Less than 
granted. 

Re. 

4,902 

23.014 

2.61,772 
U~160 

3.84.515 
23,039 

39,934 

2.02,115 

1,7li3 

20,41,702 
18,86,698 

1.$6,004 

" 

More than 
granted. 

&. 

23,43,7)5 

8,1] 

10,87,300 

1,29,216 
250 

2,54.043 

83,18,374 
80,61,148 

2,57,2M 
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Statement comparing expenditure with, grams for 1937-38-eoncl.d. 
Expenditure as compared, 

with Grant 
Final Grant or Appropriation. 

Number and name of Grant 
or Appropriation. 

or Expenditure. r-- ------A."-----_l 
Appropriation. 

Re. Rs. 
PART III.-RAILWAY-wncld. 
B.-ExPENDITURE CHARGED TO 

CAPITAL. 

11. Capital-New Construc-
tion: 

Voted 
Non-voted 

12. Open Line Works: 
Voted 
Non-voted 

Discharge of Debentures: 
Non-voted 

Total-Railway expenditure 
Charged to Capital 

{
Voted . 

Total 
Non-voted 

Total-Ra.ilways 

{
Voted . 

Total 
Non-voted 

PART IV.-DEFENCE 
SERVICES.· 

A.-EXPENDITU1lE CHARGED 
TO REVENl.'E. 

68_ A-Defence Secretariat-
India-Non-voted 
England-N on-t'Oted 

68. B-Defenu Service8-
Proper-Effective-

IrfIlia-Non-voted . 
England-N on-voted 

69.-Defence Servicu-
Non-effective-

lrf1lia-Non-voted 
England~ N on-t,oted 

60.- -Defence Re&erve Fund-
Non-l1Oled 

Total-Defence ServiC('8 (Non-
voted). 

GRAND TOTAL 

{
Voted . 

Grand Total. 
Ncm-t1Oled 

.-
30,00,000 

1,000 

8,43,80,000 
1,43,000 

1,94,.19,000 

-4,92,950 
753 
• 

8,55,39,797 
68,197 

1,94,78,555 

10,70,03,000 10,45,94;352 
8, 73~,OOU 8,50,46,847 

1,96,23,000 . 1,95,47,505 
1,09,08,47,588 1,09,47,15,612 

76,72,18,588 77,10,59,885 

32,36,29,000 32,36,55,721 

11,97,000 
1,11,000 

38,48,58,000 
6,77,56,000 

3,69,70,000 
4,72.49.000 

-1,18,81,000 

52,62,60,000 

11,99,000 
1,0],000 

38,82,80,000 
6,74,20,000 

3,72,41,000 
4,72,55,000 

-1,54,76,000 

62,60,20,000 

2,15,37,17,093 2,14,44,02,942 

1,02,87,91,087 1,02,03,27,488 

1,12.49,26,006 1,12,40,75,454 

• The figures are ~l'OBP. 

Less than 
granted. 

34,92,950 
247 

74,803 

35,68,445 
34,92,950 

75,495 
56,10,147 
53,79,648 

2,30,499 

10,000 

3,36,000 

35,95,000 

39,41,(J()() 

2,36,99,645 

1,83,16,269 

53,83,376 

More than 
granted. 

Rs. 

11,59,797 

.. 
11,59,797 
11,59,797 

94,78,171 
92,20,945 

2,57,27-1f 

2,01)() 

34,22,000 

2,71,000 
6,000 

37,01,(J(J(J 

1,43,85,494 

98,52,670 

4S,JS,824 
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APPBBDIX m 
Note on ltI&p Sales. 

Last year the Public Accounts Committee recommended that the 
efforts to increase the sales of maps of the Map Record and Issue Offic-e 
of. tJl(' Survey of India should be vigorously pursued and a further 
report (Jll the results achieved should be placed before the Committee 
this yeaJ·. The following is a report of the a~tion taken and result.') 
achie\'oo during the period September 1938-April, 1939:-

I.-Advertisements. 
Reg-ular advertisements were inserted weekly for some months in 

" Til", Statesman ", " The Times of India ", " The Hindu ", and ,( The 
lllm:trnt('(1 W eekl~' of India" and by this means certain special maps 
for which there is a popula..· demand. e..g., the Road Map, were brou~ht 
to ~eIl(:r;!1 notice but expenditure in almost every case greatly exceeded 
receipts and the results of this systematic advertising can only be described 
a" \'f>l·.'· rlisappointing. It should not, however, be 88BU.Dled that these 
efforts h&ve been entirely wasted 8B it is reasonable to expect that the 
publicity given to certain maps will result in sales that might otJleMJ;ise 
never ha\'e been effected. In view. however, of the very poor direct- result 
it has h~en decided to drop systematic advertising and instead, to institute 
from time to time a short but extensive campaign which will coincide 
with the issue of a map specially selected for its appeal to the general public 
-or to a particular section of it. This scheme contemplates the use of 
notices and reviews in papers selected accordin~ to the appeal (.if the 
map, which will be followed up by advertisements~ the iBsue of folders to 
selected individuals and institutions and the l:'!;tabllshment of 'stiitable 
contacts, It is hoped by this means to effect sufficient sales to eO'lcr the 
cost of eaeh campaign. while at the same time giving publicity to other 
marls. 

Specially designed folders and pooers have been prepared and wi)] be 
used in eonjunction with the scheme outlined abo\'e and also for general 
dib1ribution and display. 

n.-Persona) Contacts. 
A tour undertaken by a senior Upper Subordinate officer of the 

Survey of India with a view to et'!Itablishing " personal contacts" was 
successful as not only did the orders received almost pay expenses but 
much useful knowledge was gained as to the styles of maps most likely 
to appeal to the various institutions visited, It is proposed to ~~1,end 
the scope of these tours in future. 

IH.-Reduction in price of maps. 
In addition to thf' reductions and concession rates for all mapp sold 

to bona fide educational institutions, the pric!3 of the series of Town 
Guide maps were reviewed and reductions in a number of cases have been 
brought into force. The possibility of other advantageous reductions is 
being borne in mind. 

IV.-Agencies. 
The question of establishing a sales depot or organisation in Bombay 

and of having a representative to meet steamers is under consideration. 
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This qUefltion is .connected to some extent with map maintenance policy. 
The del:lirability· of creating a 'Bombay Party 1 with headquarters at 
Poona 01' Bombay, whose responsibility for the m.aintenance of map~ would 
extend over Bombay Presidency, Deccan States, Baroda and Gujarat 
States. and States of Western India, is also under consideration. If such 
a party were created, the question of establishing a departmental map 
sales orranisation I!t Poona or Bombay would present little diffirulty 
and would cost comparatively little. 

V.-New action. 
Various new proposals are also being examined. It has been 

deeided to initiate the publication of maps with names in various Indian 
languages and a start is being made with the new 40-mile maps of India, 
now being drawn. It is expected that this action will greatly improve 
the ~ales (If the general maps of India, ProviU-cial maps and certain special 
maps. 

rl'he possibility of publishing a small popular Atlas of India, maiuly 
for use in the schools, is also under investigation. This would be published 
with names in various Indian 'languages as well:is English and it :is 
thought that such a pUblication would not only be remunerative ill. i~elf, 
but would also serve as a medium for advertising the regular and special 
maps. 

1 t is clear that no spectacular increase in sales can be expected but 
it is hoped that if an active pUblicity campaign is developed and steadily 
pursued. ;t will eventually result in progressively increasing sales. 



80 
~ ..... APPDDm IV. 

Xidderpore Orpba.nga.nj ltfarket, OaJ.cutt&. 
At the 7th meeting of the Public Accounts Committee on the 19th 

July 1938 the suggestion was made that Kidderpore Orphanganj :Market 
should h· handed over to the Committee that runs the orphanagc. The 
Public Accounts Committee expressed the desire that this matter should 
be examined. 

2. III 1783 Officers of the Bengal Army founded the Bengal Military 
Orphan Society to provide for children of officers dying in indigent ~ir
cllmstanees. In 1790 an orphanage was opened at Kidderpore and this 
was administered by the Society until 1866. I1! this year the l~enga1 
Military Orphan Society was liquidated, and Govt. took over the assets 
and liabilities of the Society -inconsequence of the passing of the Indian 
Military Funds Act, 1866. The Orphanage continued under Government 
manageTTlent until 1911, when pensions were given tu the remaining inmat.es. 
The house and grounds of the orphanage were allowed to be used for the 
Zoological Gardens and the Calcutta Free School. 

3. TIlt- Orphanganj market is the sole remaimng asset of the Bengal 
Milital-Y Society. The retention of this asset is d source of profit to the 
Government of India, and during the past five years the average aUfiual 
net proiit has been Rs. 83,680. Pension charges, being statutory liabilities 
quite inuenendent of the income from the Orphauganj market cannot be 
avoided or even reduced by surrender of this ar-,set. Proposals fo.· the 
dispoSHJ of this asset were considered a few YCdrs ago but thes(.· were 
dropped since there was no prospect of obtaining a fair market va-Ine. 

4. The suggestion that the market should be handed back to the Com-
mittee eallDot therefore be regarded as a practica i proposal, because there 
is no such Committee in existence, and Government would lose a valuable 
source 01 income without obtaining any reduction of the statutory pension-
ary liabilities. 
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APPBBDD: V. 
Rote regardiDg the write off of the old debit balance in the " Purchases 

~ Sales of Silver Account". 
The balance transferred to the head" Purchases and Sales of ::;ilver " 

on the ht April 1935, when that head was opened, amounted to R8. 44.61 
crores. J t was mainly made up of the outstanding loss on the sale of 
currpncy silver from 1927 up to that date. Since then the following trans-
actions are being recorded under this head :-

(1) Sale proceeds of silver ; 
(2) Value of gold and copper recovered from the silver refinery; 
(S \ Payments made to the Reserve Bank for surplus silver rptllrned 

by the Bank under section 36 (1) of the Reserve Bank Act, 
less the share of Burma reco~red from the Government of 
Burma; and 

( 4) Incidental charges connected with ~hipments and sales of 
silver. 

2. The debits and credits' on account of these transactions, which have 
redu~ed the balance to Rs. 44.03 crores on the 31st March 1938, have been 
as followb :-

Credits--
( i) Sale proceeds of silver 
( ii) Value of gold and copper recovered from 

the refinery, etc. (including a special 
credit of 2.95 crores on account of certain 

lJcbits-

assets which lapsed from the Gold 
Standard Reserve) 

(,i) Payment to the Reserve Bank for surplus 
silver less the amount recovered from 
Burma 

2.28 crore';. 

3.12 crores. 

4.79 crores. 
(ii) Incidental charges on sales of silver, etc. .. .03 crores. 

3. The balance under this head is, thus, not a dead balance but one 
which is l:eing continuously altered by subsequent transactions. There is, 
therefore, no question of closing this head and it will serve no purpose to 
write off 11 part of the balance on a particular date. Further, the balance 
will IJe re~uced by the sale proceeds of surplus silver. 
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APPlI!iDJX VI. 
Note on the neceaaity for a Beserve of RI. 10 lakh. m the Grut for 

, Loa.ns and Adva.ncea bea.riDg interest '. 
The provision for a reserve in the Grant for ' Loans and Advances 

bearing interest ' is a feature of long standing and is designed to secure 
provision for unforeseen demands which may arise in the course of the 
year or B fter the budget has been framed. Owing to the difficulties in 
estimating provincial requirements in the pre-autonomy years it was 
never possible to achieve a close estimate under Advances to the Provincial 
Loans Fund. The estimates were also affected by variations in the demand 
for the val"ious advances to Government servants, which, before the 1st 
April 19R7, UBed to cover both the Central and Provincial Go\emments. 
With the winding of the Provincial Loans Fund and the stoppage of 
nearly all advances to Government servants the estimating under this 
Grant wiH be much closer, and in future there will be no heads under 
which savings can be expected as in the past. A reserve for unforeseen 
demands "ill therefore be all the more necessary. For it happens on 
occasions that loan proposals are incomplete at the time the budget is 
framed and further claims are certain to come in during the course of the 
year. Tt is hardly possible tc refuse all such applications nor to wait for 
a supplementary demand for meeting them. In the current year for 
example the additional loans over the budget estimates have amounted to 
twice the re~erve. It has therefore been decided that this provision should 
be retained for the present and the question reconsidered if after further 
exp~rience of present conditions it is found that the reserve is unnecessary. 
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APPBlIDIX VD. 
Memorandum on tGie\ Depreciation Reserve Fund of the V:baga.p&tam 

Port. 
In paragraph 281 of the Commercial Appendix to the Appropriation 

Accounts «(,ivil) , 1936-37 and the Audit Report, 1938, attention was drawn 
to the faet that contributions to the Depreciation Fund at the Port of 
Vizagapatam were not being made on all wasting assets and that contri-
butions in respect of structures such as buildings. docks, timber jetties 
and bridg~~ broad and narrow gauge lines, electric crane tracks and also 
items uf VI ant casting less than Rs. 2,000 each, had been discontiLued. In 
July 1938, when considering the Accounts of the Port for the year 1936-37, 
the Pllb]i(! Accounts Committee desired that the question whether full 
provision '.vas being made to meet depreciation charges should b~ further 
considered and a report submitted to them tlie following year. 

2. ':t'ile Government of India have since considered the matter fully 
and ha-.,e now. witn the concurrence of the Auditor General, iESue<1 orders 
to tht~ efft'\?t that contributions should be made to the Depreciatioll Reserve 
Fund in respect of all wasting assets costing more than Rs. 2,000 each, 
with the proviso that so far as railways are concerned, track, as apart from 
rails and f:leepers, should be excluded from the SC0pe of the reserve. Ac-
cort.linp- tq tlu'se orders, the annual contribution from revenue to the 
Depreeiati<'1!l Reserve Fund will now amount to approximately Rs. 2,36,000. 
If, howev{'r, in any year, the port is unable 1-0 contribute the fun 
amonnt, the deficit will be treated as a deferred liability to be met from 
revenue ill future years. The Government of India are satisfied that 
these orders will ensure that as full a contribution as is necessary will, 
in future, be made to the Depreciation Reserve Fund. 



APPDDD: vm. 
:Repert on • Btatr employed in the OeIltral Public Works Department. 

In pursuance of the undertaking given by lhis Department at the 
last meeting of the Public Account~ Committee, the question of relieving 
Provincial Governments of their responsibility for the maintenance and 
execution of central civil works was examined. Central works in the 
United Provinces and the Punjab are already the responsibility of tllf~ 
Central Public Works Department and it has been decided that eentraL 
works in Madras, Bombay, Bengal, Bihar and f:rind should also be taken 
o"\""er by the Central Public ,V orks Department with effect from the 1~t 
April 1940. The Provincial Goyernments concerned have been informed 
of this decision. and all proposals for new works to be executed in the:ic 
areas after the 1st April 1940 will be dealt with by the Central Public 
Works D£>partment. It is not proposed at present to disturb the existing 
agency arrangements in Assam, the Central Provinces, Orissa and the 
North \Vest Frontier Province as the taking over of works in these areas 
"Would, on account of their scattered nature and the comparatively small 
outlay, necessitate an exparurion of the Central organization, the cost of 
which will not be covered by the probable saving in departmental charges. 

2. Detailed proposals regarding the organization required in the 
Central Public Works Department after the tran~fer of works from the 
Proyi!wes is effected are under consideration, and it is proposed to reo 
organize the Circles of superintendence and the divisional charges in the 
Department by a re-distribution of work, wherever possible, with a view 
to redlicing the number of Circles and Divisions to the minimum consistent 
with efficiency. A further report on th(' subject will be made to the 
Committee next year when the re-Organization proposals will have come 
into fOJoce. 

3. The Committee will be interested to learn tllat siner the submission 
of the last report, on the subject, it has been found possible to convert the 
pennalient divisional post of Engineer officer in the Civil Aviation Director-
ate into that of an Assistant Executive Engineer. The temporary 
A viatioll Division in Delhi has been abolished, and a further saving of 
Rs. 10J}OO per annum has been effected by transferring the Estate work 
from the Administrative Officer, Central Public Works Department, to 
one of the Superintending Engineers and by the 'lppointment to the post 
of Administrative officer of a junior I. C. S. Officer on a lower scale of pay. 
The total economies expected a.s a result of these dlanges amount to appro-
$ately Rs. 50,000 per annum. . 
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APPBItDIX IX. 
Note regarding the we of butter and mutton by the Comm.issa.ria.t De-

partment, A,ndamans. 
In 1935 it was found that dairy sales were falling and that members 

of the detachment and their families were using tinned milk or margarine 
or obtaining their milk and butter through a contractor whose supplies 
could not be relied upon either for cleanlinffiS or for quality. With a view 
to induce the members of the detachment to obtain their supplies from the 
Government dairy farm an arrangement was arrived at between the 
then Executive ComnllBsariat Officer and th~ Commander, Rangoon 
Brigade Area, whereby butter i~ being supplied to the members of the 
detachment and their families at concessional rate below cost price. This 
arrangement is beneficial both to Government antI to the Settlement as a 
whole. If the selling price of butter supplied to members of the detach-
ment is increased, it will raise the Defence Department budget, and there 
:is a possibility of demand for dairy products being decreased. The cost 
prIces of cream and butte'r have been worked out on the hypothesis that 
no return is expected from the separated milk. But as a matter of' fact 
the hulk of this separated milk fetches its full value as it is used to break 
down the fat percentage of richer milk in order to bring it to normal 
standard. If this is taken into account the actual costs are below the 
concessional rates. 

2. ~Iutton is not sold at concessional rates to the detachment. III 
19:W-H7 the selling price of mutton to all purchasers was annas 8 per 
pound against the cost price of annas 0-9-8 but the loss in"olved was more 
than eoyered by the profit on the sale of beef. The selling prices of beef 
aud ltlUtt(,n at Port Blair are higher than those prevailing on the main-
lanrl a11<1 this has caused grumbling. ~ny further increase in the selling 
pri<>e will possibly reduce the demand and should be avoided as far a...~ 
p(\sdhl(' . 
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APPBlmm X. 
Memorandum on the loss on Press Tramc of the Telep-&ph Branch of the 

Posts and Telegraphs Department. 
At the last meeting of the Public Accounts Committee, the question 

of loss in the working of the Telegraph Branch of the Postl; and Telegraph~ 
Department came in for considerable discussion. In this connection, the 
concessional rates allowed for press telegrams including mUltiple press· 
telegrams to different stations were also discus.-,ed and the Committee 
observed that the figures supplied to them seelllrd to indicate that the 
bulk of the l~ in the working of the Telegraph Branch was due to the 
concessional rates given to press telegrams. To make this point clear, 
the Committee, however, desired that a verification of the present basis. 
of the calculation of the loss on press traffic shonld be made. 

~. It is difficult to calculdte the gain or loss un a particular kind of 
traffie in any system which handles several kinds of traffic, and, at best) 
a calrulation can be made only on the basi.."i of certain assumptions. One 
of the possible methods is that advocated by the Posts and Telegraphb 
Accounts Enquiry Committee in paragraphs 12'8 and 129 of their Report 
(copy attached). The method recommended is that the revenue realised 
from press traffic should be compared with the amount of savings to the 
department if this traffic were not handled. This is objectionable in 
theory because it involves comparing the present position with a position 
that could not conceivably arise. EYcn if pres~ telegrams were charged 
at full rates, some would still be sent ; the press would not refrain from 
w~ing the telegraphs alt~ether. The correct basis, in theory, would be 
to compare the present position of the Department with that which ,would 
be reached if the concessional rates were abolishE>d. 

But it is im-possible to estimate with even an approximation to accuracy 
how many press telegrams would be sent if they were charged at rull 
rates ; ~hile the syst~m recommended by the Accounts Enquiry CommitteP. 
gives a practical figure. Provided that it is recognized that the figure of 
loss so reached will be below the correct figure (for if press telegrams had 
to go at full rat~s, there would be a profit on this traffic), it would appear 
to be the most suitable basis for calculation. . 

The examination of the case, however, has revealed that the detailed 
enlculations made by the Committee were based on certain assumptions, 
two of which are not strictly correct. In the first place, the Committee 
adept-cd three' conversion' factors. The first refers to the averagl.! 
number of pages per press telegram; the second is the equivalent .of 
ordinary telegrams per page of pre&s telegram; and the third the number 
of signalling operations per pretiS telegram. The Committee assumed 
that the number of signalling operations requireci per telegram was the 
Bame for press and for private telegrams. S1:4ltistics taken recently for 
a week showed that, as against 4.87 signalling operations assumed by the 
Committee the actual figure for press telegrams is only 2.12. CoDBider· 
ing that the press meSRages are usually transmitted to and from the larger 
stations, where in many cases direct lines exist, it is only natural that thr. 
Dnmber of 8ignallin~ operations should be lower in the case of press tele4 

grams. Thus the calculations of the Committee are considerably vitiated. 
Again recent statistics indicate that the average number ·of pages in a 
pr~ telegram has fallen from 2.86 in 1929-30 to 2.34 in 1937-38. 
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Secondly, the Committee in calculating the savings to the depart-
ment if the pref3s traffic is not handled took into account a large saving 
under engineering charges. While the inclusion of such charges in 
calculating the commercial cost of a service would be justified, it must 
be pointed out that even if the entire press traffic disappears there will 
be no appreciable saving in engineering charges as lines, wires and 
apparatus as well as telegraph officeswilJ stilJ have to be maintained at 
their present efficiency. 

3. \Yith the two modifications in respect of the number of transmissions 
per press telegram and exclusion of the savings in engineering charges, 
wbich will not in practice materialise, a recalculation has been made in 
the next paragraph on the basis of the method adopted by the Committee 
of the savings that would have accrued to the department in 1937-38 if 
the entire press traffic had disappeared. 

• 
Estimated amount of saving if tke Press Traffic was not ka.ndled. 

1. Number of inland press telegrams during 
the year 572,440 

2. Corresponding number of signalling 
operations 8,519,281 

3. Number of operators required at 60,000 
operations per operator per annum 142 

4. Number of telegraph masters (142 -;- 9) 16 
5. Number of leave reserve operators 17 1!.er 

cent. of (142 + 16) 27 
6. Number of clerks ~142 -;- 3) 47 
7. Number of leave reserve clerks 17 per 

cent. of 47 .. 8 

8. Pay of operators, clerks and T. Ms. 
9. Pensionary charges 9.5 per cent. 

1 0. Deli very charges 
11. Audit charges .. 

say 

Receipt from Inland press telegrams 

Rs. 
4,74,408 

45,070 
56,626 
23,783 

5,99,887 
5.99,900 

6.73,232 

4. It would thus appear that the savings to the department conse-
quent on the abolition of the press traffic in 1937-38 would amount to 
nearly 6 lakhs as against a revenue derived from such traffic of nearly 
6.73 lakhs. 

5. It must, howeve~, be mentioned that the above ~timate of saving 
does not in any way cOD.&.titute a meas?re of the cost to .th~ department 
of rendering service to the press whl,ch, on correct prmc~ples. of cost 
accounting should take into consideration the share of en.gIneer~g and 
other overhead expenses. Including these charges the commerCIal cost 
of handling the traffic in 1937-38 is estimated at a little over Rs, 23 lakhs 
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as against. a revenue of 6.73 lakhs Or an estimated loss of J.6.33 lakhs. & 
the total loss to the department on the working of the telegraph branch as 
a whole was of the same order, it still remains true to say that the bulk of 
the loss on the telegraph branch is due to pres~ traffic, although as has 
been puinted out above even if we discarded the entire press traffic we 
would save less than we receive from such traffic. 

6. The figure of 23 lakhs representing the commercial c~'t of handling 
the press traffic in 1937-38 is arrived at as follows. 

'rhe number of signalling operations invo~ved in handling the press 
traflie was 8,519,281. We have ascertained that in handling one private 
telegram, 4.82 signalling operations are involved. Therefore, the press 

. h 8.51!J,281 r I traffie may be held as costmg t e same as .. 1.82 ore mary te egrams. 
The c06t of handling each telegram in 1937-38 was Rs. 1.305 vide 

Appendix XX of the AnnuaLReport of the Posts and Telegraphs Depart-
ment for 1937-38. 

Therefore the ~t of handling the press traffic amounts to 
8,519,281 30- 23 lakh f X 1. !) = S 0 rupees approx. 4.82 

7. The fact is that in the Telegraph Department practically two-thirds 
of th~ total cost consists of interest, depreciatiC'n and maintenance 01 
capital assetB, pensionary charges, accounts and audit and engineering 
and general administration. Once the capital has been invested, these 
charges have to be met and remain practically conb"iant ; and the only 
Tariable factor is the number of staff employed. The existing equ~p
ment and staff can cope with considerable expansion of traffic without 
very llluch additional cost. Unfortunately, during the last few years the 
total number of paid telegrams hat) indicated a fail. Attempts are being 
made to revive telegraph traffic by advertisementB and by the grant of 
certain cGncessional rates specially in regard to Empire~ telegrams. A 
new clas~ of de luxe telegrams has been introduc~d in the inland system. 
TJ1e minimum delay on D. L. T. telegrams has been reduced by the intro-
duction of N. L. T. class. Recently we have also introduced business reply 
telegrams. These and other po.'5Sible measures in the same direction arc 
the only ones that can effectively reduce the loss. We will also have to 
consider from time to time the various concessionI' including those given 
to the press in regard to multiple press telegraDl~ to different stations. 

EXTR..c\.(;T OF PAR.A.GR .. ~.-'I>m; 128 A~"'D 129 OF THE REI'ORT OF THE POSTS :ANI) 
TELlOORAPHS ACCOUNTS ENQUIRY CoMMITTEE, 1931. . 

128. We are concerned, by the terms of our reference, with the effect 
of this concession on the results of the commercial working of the Depart-
ment as pictured in the accounts. The loss accruing to the Department 
from its Press traffic formed the subject of comment by the Accountant 
General! Posts and Telegraphs, in his Appropriation Report on the accounts 
of the Posts and Telegraphs Department for the year 1923-24, and his 
estimates of the loss under vajrying conditions were 88 follows :-

II (a) if no conce.qsion is given to press telegrams and if they are 
charged for as private telegrams, the Department would 
have received an additional revenue of a little over Rs. 50 
lacs . . , 
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(0 if the concessional rate for Press telegrams iB removed and the 
mUltiple press concession remains, the additional revenue 
wou1d amount to about B.s. 24 lacs; 

(c) if the concessional rate remains, ana the multiple message 
concession is removed a rough ttitimate of the increase in 
revenue is &. 4 lacs ; 

(d) if the rates for Press telegrams are increased in proportion 
to the incre~ in rates effected for private telegrams since 
1905, and the multiple message conc~ion is allowed to 
remain, the increased revenue would amount to about 
Rs. 10 lacs; 

(e) if the rates for Press telegrams are increased in proportion to 
the increase in rates effected for private telegrams since 1905 
and if the multiple concession is withdrawn, the revenue would 
be increased by something like Rs. eo lacs. " 

The number of press telegrams dealt with during 1923-24 was 445,320. 
This number increased to 505,450 during 1929-3U and the estimated loss 
referred to above will now be correspondingly in~reased. 

129. We have examined the estimates of the Accountant General. We 
do not think that the difference between the amnunt actually recover£·d: 
and that recoverable at the rates applying to public traffic, is a true measure 
of the loss incurred by the Department, for enhancement sufficient to 
raise the Press traffic rates to the level of those chargeable on ordinary 
traflL! hmst inevitably reduce the volume of tratnc. VttT e consider that !'l 
truer measure of the loss is the saving that could be effected if un Press 
traffic had to be handled; and, at our request, 1he Director General of 
Posts and Telegraphs, has kindly prepared an ~timate of this amount, 
based on the statistics for 1929-30. His estimate is summarised below :--

N umber of inland Press telegrams .. 505,450 
Corresponding number of signalling 

operations 505,450 X 2.86 X 3 X: 
·1:.72 = 2,04,69,511. 

N.B.-These factors are conversion factors meant to allow for the length 
of Press messages and for multiple'telegrams, and must be applied to determine 
the actual amount of work involved in the disposal of this traffic. 

AtnQun,t of saVtitng if tM traffic is not handled. 

On pay of Telegraph !\-Iaster, Operative tele-
graphists and clerks including leave reserve, 
etc. 

Pensionary charges at 8 per cent. of pay 
Delivery charges 
Engineering charg~ 
Audit charges 

Total saving 

Deduct receipts from Inland Press me~ges 

Net saving 

REi. 

16,07,000 
1,28,000 

50,000 
8,:92.000 

21,000 

26,98,000 

5,45,000 

21,53,000 
per annum. 
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APPENDIX XI. 
Memorandum on the adjustment between the· dift'erent branches of the 

Posts and T..,egra.phs Department of the contribution made fromt 
revenue to the Renewals Reserve Fund. 
It was explained to the Public AccounUi Committee at their meeting 

held on 26th JUly 1938, that further adjustment of contribution payable by 
the different branches of the Posts and Telegraphs Department to the 
Renewals Reserve Fund was under consideration. -

2. The total amount of annual contribution to the Renewals Reserve 
Fund now is 23.05 lakhs and is at present apportioned in proportion to 
the capital outlay (as shown'in the Finance and Revenue AccountB) of 
each branch on the last day of the previous year. The assets of the Postal 
Branch which consist almost exclusively of buildings are, however, taken 
as only 60 per cent. of the capitail outllly for the purpose of this distribu-
tion, in view of the generally longer life of the assets of the Postal Branch. 

3. After considering the actual withdrawals of the different branches 
for the last ten years as well as the capital value and lives of the assets 
of each of the branches, it has been decided, with the concurrence of the 
audit authorities, that the total amount of contribution should be appor-
tioned between the different branches hereafter in the following propor-
tions :-

( a ) Post Office 
(b) Telegra phs 
( c) Telephones 
(d) Radio 

10 per cent. 
60 per cent. 
25 per cent .. 
5 per cent. 

100 per cent. 

It is proposed that these percentages should apply for 1939-40 and 1941, 
after which the amount of annual contribution to Renewals Reserve Fund 
will have to be reconsidered. 

-
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APPBBDlX XU. 
Ecclesiastical. 

As explaineCi to the Public Accounts Committee in 1937, persons 
residing at hill stations were eUlUllerated in August 1937, while a general 
census of persons at all stations was taken in February 1938. The entire 

• ecclesiastical expenditure is at present under review with reference to the 
results of these enumerations. I t was intended to allocate the ecclesiasti· 
cal charges to the Civil, the Defence and the Railw'ay Departments after 
the completion of this review. But to avoid further delay, the question 
of allocation is being considered separately in consultation with the 
Departments concerned. As soon as this allocation is settled the budget 
and accounts will be prepared on that basis. It is hoped to give effect 
to this in the year 1940-41. 

• 
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APPENDIX XUI. 
:Revision of Army. Begulations. 

Reference the Report and Proceedings of the Military Accounts 
Committee on the accounts of 1936-37. 

The progress on the revision of the more important regulations is as 
outlined below :- . 

(a) The position last year wa.' that the revision of :-
Military Leave Rules, 
Regulations for the Army in India, 
Pay and Allowance Regulations, 

had been completed. 
(b) During the past year th·~ following have received attention :-

(i) Pension Regula.tiflln,s {Of' the Army in Indta.-These regulations 
have been prepared in 3 volumes-

Part I dealing with the pensions of personnel over whose condi-
tions of service the Secretary of State exercises control. 

Part II dealing with the pensions of all others, and 
Part III containing the procedural rules common to both parts. 
Work is practically (,oompleted. The three volumes will be 

printed off ru; soon liS the Secretary of State's approval to 
the rules in Pari ]. is received. This is expected in the 
near future. 

(ii) Passage Regulations (India).-These regulations will be pre-
pared in two volumes--

Part I, dealing with passages out of India, the rules in which 
are required to be made with the approval of the Secretary 
of State. . 

Part II will deal with the grant of conveyance, travelling 
allowances and halting allowances for all movements within 
India. 

A draft of Part I has been prepared and this i8 under exami-
ndion by the administrative and financial authorities. 

Part II has not yet been commenced. It is hoped that both 
parts will be completed within one year fndm now. 

(iii) Financial Reg1tlatUm.~.-The revision of the basic portion of 
this pUblication hfi.b been completed and the draft i8 ready 
for submission for the approval of the Secretary of State. 

(c) The nndennentioned books of basic regulations remain to be 
taken in hand :-

(i) Regulations for Ch'ilians paid from the Defe!Dce Services 
Estimates.·-I..iittle progress was made on this during the 
year as work was concentrated on the revision of other 
regulations. 

(ii) Financial Regulationc; for the Army in India, Parts I and II 
except basic portiol} referred to at (b) (iii) above. 

(Hi) Pay and Allowance Regulations fur the Air Forces in India, 
(iv) Pay. Allowances and Pension Regulations for the &yal Indian 

Navy. 
(v) Financial Regulations for the Royal Indian Navy. 
( m) Ecelesiastical Rules. 
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APPBIIDIX XIV. 

Overstocking of B.. A.. F. Stores. 

In paragraph 5 of the proceedings of the meeting held on the 12th 
JUly 1938, the Military Accouut8 Committee desired that the Director of 
Audit, Defence Services should submit a review on the report to be pre-
pared by the Air Officer Commanding on the progress made in the review 
of R. A. ~'. stores. 

2. The report furnished by the Air Officer Commanding gives a com-
plete picture of the situation. 

3. The changes introduced in the review of stores ( other than 
obsolete stores) are indicated in paragraph 38 of the Audit Report, 1939 ; 
and it has been stated in paragraph 39 that no clear case of avoidable over-
f'toeking was noticed by audit. Annual re~ews of stock are held to be 
impracticable; and the Luture review's, like the present, will be biennial. 

4. It appears that, out of stores of 8 book value of Rs. 1,88,600 struck 
off, stores worth Rs. 79,751 only had actually been disposed of up to May 
1939. The possibility of speedier disposals of redundant (and therefore 
depreciating) stores seems to merit oonsideration. 

Note regarding B.. A.. F. Store Procedure. 
The information called for by the Military Accounts Committee may 

Lest be considered under the fol1owing two headings and in continuation 
of Appendix XIX to the Report of the Public Accounts Committee on the 
acoounts of 19~'6-37, Volume I~Report, Part I :-

(a) Progress made in connection with the revision of the Equip-
ment RegUlations and Tables. 

(b) Results or the Stock Review. 
The work of the Revision Section has now been completed and the 

Flight Sergeant ceased to be attached to the Equipment Branch of- the 
staff with effect from 25th March. 1939. 

2. As regards (a) the following progress has been made since the 
position was examined by the :Military Accounts Committee on the accounts 
of 1936-37 :-

(i) Revision of Equipme.llt Regulations.--The chapters regarding 
,t Accounting of Explosives " and " Accounting of Equip-
ment in War" haVE been drafted and it is hoped to issue 
them shortly. 

(ii) Equipment Tables, Parts 1,1 II, III and IV.-All the required 
tables have been oompleted and distributed. 

3. The first Stock Review which had to be spread over two years has 
been completed. As it is impracticable to complete subsequent reviews 
annually without the employment of additional staff to deal with the work. 
it has since been decided that the review should. like the stock-taking 
programme, be on a biennial bnsjs. 
L90FinD 
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4. The result of the first review is 88 under :-

( a) Value of stocks put up fur disposal-
(i) Equipment dassified as surplus to 

requirements .. 
(ii) Equipment cla~ified as obsolete 

Total 

Book Value. 
Rs. 

82,046 
1,06,554 

1,88,600 

Actual disposals are effected through the Director of Contracts, but 
it has been aocertained that on the 18th May 1939, the book value af the 
equipment put up for disposal under this review and still awaiting dis-
posal was Rs. 1,08.849. 

(b) Number of other items considered for 
disposal but retained-

Number of items. 

(ij Obsolete equipment. 48 
(it) Current equipment in excess of 

normal stockboldings but not 
considered surplus to require-
ments 3,885 

It is not possible to state the cost of the items retained without 
eonsiderable clerical labour. 'rhe items of obsolete equipment were 
retained because it was felt that they might be 1l8E\ful in any emergency. 
It is anticipated that the items or current equipment retained will be 
used up in the normal course. Stocks of all items retained will again be 
reviewed in the course of the next stock review. 
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APPBImIX XV. 
Memorandum on the processes of estimating now in force and suggestions 

for their improvement. 
This memorandum has been prepared in compliance with the request 

of the Military Accounts Committee in para. 4 of their Report and para. 15 
of their procerding:;; of their meeijng last year. 

The budget estimates consist of two parts-the estimate of standing 
charges and the estimate for New Demands. The standing charges 
represent the more or less stable amounts required to meet the ordinary 
maintenance charges of the :forces, e.g., pay of personnel, purchase and 
manufacture of supplies and equipment, cost of movement of personnel 
and stores, pension charges, etc. The New Demands are sums required to 
carry out new schemes of improyements in organisation, equipment and 
training which are necessary if the forces in India are not to fall below 
modern standards. • 

As in the 'Other Branches of Government the annual total of New 
Demands far exceeds the amount of money which can be made available 
to meet them. The usual proceilure is for the standing charges to be 
evaluated first. To this sum.is then added an allotment for New Demands 
depending in .tmonnt on the hudgetary position of the Central Govern-
ment as a whole which has to finrmce this and many other oompeting 
demands. U-;ually a list of New Demands is drawn up and arranged in 
order of priori~~ by Principal Staff Officers in S~tember or so for 
approval by His Excellency thE' Army Member and when the amount 
a,·ailable for New Demands becomes known, nothing remains but to draw 
a line through the list at the appropriate point. The Military Finanee 
Branrh SE'e that the estimates I)f cost of the various measures are correct 
and complete, and it is open to them to pres.,;; for a high place to be given 
to some pa.rticular ~chem{'ls on financial f!rounds. e.g., that it will result . .. 
In a recurrmg- saVIng. 

Thr estimate of standing charges is built up from a mass 0If detailed 
estimates nndf'r different heads. The heads are broadly classified for 
llurposes of eontrol into loeally {'untrolled heads, for exainple, incidental 
and miscellaneous expenses. anll local purchase of stores, and centrally 
controlled heads. for example. pa'" and aIlow'ances of permanent personnel, 
and central purchase of storf's. E~timates for locally controlled heads are 
submitted by local authoritif's tl.rough their Controllers of Military 
Accounts to the administrath'p branch of Army Headquarters; in the 
ca..~ of centrally controlled heads. the branch of Army Headquarters 
concerned makes out the estimates initially though the branch may call for 
estimates from local authorities under any particular beads, if it so desires. 
The estimates under both sets 01 heads are prepared in close co-operation 
with the Militarv Finance Branch. . • 

The aetnal method of prepat'ing estimates varies in accordance"with 
th~ data available but in all beadsaceomit is taken of such factors as: the 
8etuaI eipenditur~ of previous years. the' p'MQigtessof expendi~re 'iIi' the 
ourrent year, changes of policy, establisbmpnt8. equipment;: pr6bable4ten~ 
of prices, etc .. and 'kriown or antieinated commihn'ents in the 'fmstlin~r'YM~l 
These preliminary efrtimates arC' snbmitt("d to the-Financial Adviser. aoo'llt 
the middle· of December and 81'e lh("n subjected to f.drth~l" scrutlTl'vin 
l1isCentrat Budfret Section. That 8ectionmaintains acompletestatist~at 
record of expenditure under each head over a period of years and- 'by ~e . 

• 



middle of December has also a eOD80lidated record of the actual expendi-
ture of the first 8 months of the current financial year .. The estimates 
pl-epareu by the branches are checked with reference to these statistics 
and are subjected to a detailed (~liitical examination. These estimates are 
then consolidated and placed before the Principal Staff Officers by the 
Financial Adviser at a meeting or the Principal Staff Officers. On ap-
proval the estimates are then submitted to His Excellency the Defence 
Member for final approval. It will be seen that there is close co-operation 
at all stages between the administrative ~nd financial authorities, the 
common object being to arrive at a figure under each head which will make 
sufficient but no more than sufficient provision to cover the charges likely 
to be brought to account under that head. 

The above represents broadly the main processes of budgeting; 
recently there have been certain improvements to which attention may now 
be drawn. 

One is that, until the budget of the current year, the budget estimates 
were largely pared down to the leve\l of the Treagury grant at the instance 
of the :Military Finance Branch before the consolidated estimates were put 
up to Principal Staff Officers. This was suitable asilar as obligatory 
charges such as pay and allowances w"ere concerned but in reWd to 
maintainenance services it often led to a feeling in the administrative 
branches that their requirements were being cut down arbitrarily. The 
budget" ~timates of the current year were for the first time placed before 
an " Estimates Committee' , consisting of the Deputy Principal Staff Officers 
and Deputy Financial Advisers and the estimates of standing charges 
(i.e., obligatory charges and maintenance services) and of certain minor 
new measures were accepted by the Committee berore th(;y" were placed 
before the Principal Staff Officers. This helped to associate the 
administrative authorities even more clo~ly than before 
in the proces.~ of ' pruning , the demands, and to remove the ;feeling that 
the ' pruning , had been done solely by finance. This procedure will form 
an important feature in the preparation of future budget estimates. This 

" is understood to be in conformity with the War Office procedure. 
Another improvement is that in regard to certain estimates of pay 

chargeA under the Head " Fighting Forces in India' '. Reliance was 
placed in the past mainly on thf' actuals of previous years, modified with 
reference to ~hanges since the pre"ious years. At the instance of the late 
Financial Adviser, the estimates were first built up on statistical data of 
the ~tabillihments that were likely to be in 8ervice in the budgetary year, 
and -were then tested in the light of past actuals. This also conforlllB to War 
Office procedurp.. It~ results will be carefully watched. 

" The late }'inancial Adviser desired it to be stated that the budgetary 
processes in vogue in this country WE're in his opinion quite as satisfactory, 
if 'not more detailed in certain rt'spects, than those at Home and a few 
of the improv$Ilents that he still contemplated were of a minor character. 
They related mainly to the improyement of the statistical data in regard 
to establishments, and the adoption by adminitrtrative branches of common 
figures for purposes of budgeting for pay, rations, ordnance maintenance, 
etc. This will be done with effect from the next budget. A reduction in 
and simplification of budget headings shouJd also result in improved 
budgetting and this matter has been taken up and is being closely 
pllnmed. 
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APPENDIX XVI. 

Establishment charges in the M. E. S. 
In pursuance of the wishes of the Military Accounts Committee as 

expressed in paragraph 25 of' tIl(' proceedings of their meeting held in 
July 1938, the question of estahlishment charges in the M. E. S. has been 
considered. 

2. The Military Accounts Committee commented on the fact that the 
percentage of rstablishment charges remained in the neighbourhood of 24.00 
for the three years ending 193u-37 and considered this was high. This 
percentage depends inter alia on-· 

(i) the total amount of work done in a year; the larger the 
amount of work clont> the lower will be the percentage 
figure, • 

(ii) the stages at which 'the different works stand in that year; 
in their initial stages the percentage of establishment to 
\-vorks is likely to be higher than in latter stages, 

(iii) the amount· of credit.'; for works done for other departments 
w·hich go to reduce the cost of establishment. 

The effect of these factors "aries from year to year and the per-
centage fiOlr establishment charges varies in sympathy. The percentage 
figures for 1935-36 and 1936-37, for example, were affected mainly by the 
fact that the work in Quetta was in its initial stages and involved a com-
paratively higher outlay in establishment expenses. In 1937-38 that 
work had got into its stride, the total work done by the M. E. S. was 
larger than in the two preceding years, and credits from Civil Depa~ 
ments exceeded those in the preceding years; all these factors combined 
resulted in lowering the percentage figure to 20.27. 

3. The workingef the M. E. S. and the employment of establishment 
in that department has certain special features which do not appear in a 
civil works department of Government or a commercial engineering 
concern. In judging the rea.'iouableness of the percentage of establish-
ment charges in the M. E. S. it is proper that an allowance should be 
made fur these special features. Briefly speaking, they are as follows :-

(a.) M. E. S. Establishments are not determined solely by the 
requirement.'; of peace time work. It is essential for reasons 
of policy that those establishments should contain a minimum 
number of Royal }1~ngineers and British Warrant Officers 
and the extra costs of having to keep them can justly be 
regarded as an item of War Insurance. 

(b) The establishment employed in the :M. E. S. perform certain 
military duties which are not connected with eIIlgineering 
works proper, e.g., M. E. S. officers have to undergo military 
tl'aining and have tl, spend a considerable portion of their. 
time on military training. 

(c) An appreciable portion of certain M. E. S. establishments' 
time is employed in connection with the administration, 
h,llnding over. etc., of military buildings and the collection 
of Revenue Receipts. The cost of such establishment is 
included in the establishment charges of the M. E. S. but the 
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amount of work done in connection with these buildings or 
receipts is not included in. the value of works done. 

(d) The M. E. S. carry out a considerable amount of work for 
bodies or departmc'nts other than Army proper, e.g., the 
Indian Ordnance }'actories, R. A. F., Civil Departments, ~ 
Cantonment Boards. and they levy departmental charges 
to reimburse themselves for supervision or direction costs on 
such works. The percentages vary with the departments and 
in a number of cases the departmental charges are less than 
the actual pro rata rate recoverable. To arrive at a correct 
idea of the efficiency of supervision in M. E. S. it seems 
proper that this percentage shl().uld be assessed on the basis 
of the gross value of works done and the gross value of 
establishment c;tIarges. 

(e) M. E. S. maintain larg( Mobilization and Reserve Stocks, the 
establishment connected witn which is included in the estab-
lishment charges on which the percentage is based. 

4. A rough estimate has been made of the allowances to be made in 
respect of factors at (b), (c), (4) and (e) in the preceding paragraph and 
after making these, the percentag~ of establishment charges in the M. E. S. 
ror 1937-38, would approximate to 18.00. This percentage iR considered to 
be not unreasonable, especially when regard i~ had to the factor at (a) in 
paragraph 2 above, in respect of which it is difficult to estimate the allow-
ance to be made with any degree of accuracy. The establishment per-
centage in the CAm-tral P. W. D. for 1936-37 'was 17.70 and for 1937-38 it 
was 15.60. 

5. The question of estabJishwent charges in the M. E. S, receives the 
constant and careful attention of the M. E. S. administrative authorities. 
The financial uuthorities re,riew the positilOD. each year, and bring variations 
in such expenditure to the notiel~ of the administrative authorities. The 
Engineer-in-Chief'8 Branch havp recently undertaken a review of the 
Temporary Establishment employed in the M. E. S. with a view to seeing 
if such establishment can be employed on a more economical basis. 
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APPENDIX XVU. 
Surveyors of Works. 

In ~aragraph .2~ of the proceedings of the meeting held on the 13th 
July 193R, th~ MIlItary Accounts Committee desired that the Director 
of Aud~t,. ~ehmce .Services, should submit a report on the distribution of 
respomnbIhty for Internal check consequent on the introduction of the 
Specialist Caure of Surveyors of Works. 

2. 'fhe b~ansfer from the Military Accounts Department to the 
Survey?l's of 'V ~rks Cadre of respo~ibility for applying to works 
expendIture certaIn c~ecks of a techmcal. nature was reported ill para-
graph 30 of the AudIt Report, 1938. ThIs transfer has taken place in 
those areas only where the Surveyors' Cadre is more or less complete, i.e., 
in Northenl Command and Quetta Reconstruction. An annotated state 
ment showing the present strength and dist.ibution of this Cadre, obt;).ined 
from the Bngoineer-in-Chief's Branch, is annexed. 

3. The two authorities between which the field of responsibility for 
internal check has now been sub-divided are properly seized of their 
respective funetions ; and, except for a short-lived misapprehension in the 
Eastenl ConnlUmd, when its Surveyors were suddenly diverted to Quetta 
Reeom;;trnction early in 1938-39, the new system has worked satisfactorily 
in practlce. Indeed, in the Northern Command, where the Controller of 
Military A(~counts used his discretion to recheck bills already passed by 
Surveyo~, he was able to convince the executiye authorities of certain 
errors and omissions and secured recoveries from contractors in about a 
dozen illgtanc~. These errors may fairly be attributed to the still insuffi-
cient staff of Surveyors in this Command, or to incidental lapses which 
should not recur after the new system has become more familiar to all 
roncerned. The Chief Technical Examiner is satisfied that this Cadre, 
both directly and indirectly by their educative influence, has already 
flAcured vaIun hIe economies through more precise estimating, closer tender-
ing and more accurate preparation of bills ; and audit sees no reason for 
dissenHn~ from his conclusions. 

At J)rescnt the provisions of F. D. (Military) letter No. 181 I Accts. , 
dated 26th October 1937, have been extended to Northenl Command and 
Quetta np('ons1 ruction only. The position as regard" the posting of the 
Surveyors of Works is as follows on 1st April 1939 :-

A~ H. Q •.. 
Northern Command 

Eastern Command .. 
Southern Command .. 
Quetta Reconatruction 

Western (Ind.) District 
C:T.E... ' 
tft. velteaerve 

Total. 

Authorised. Actual number on duty. 
10 1 S.S. W. 
] I 7 (including 1 S. S. W. 

and 1 Dy. S. S. W.). 
8 1 S.S. W. 
8 1 S. S. W. 
2 * 
4 (Tempy). 14 (in('~ludinQ" 1 R. S. lV.) . 
.4 
4 ' 

'4· . 
, 3 

4 (3 :pending. termination 
~ _ of th(>jr contracts). 

, 31 ' '; 

'! ''*8 o~ loAn from other Commanda. : 
'; .: K~)'I'x.~-':'Fuither recruitment 01 Suri~vors Of Works from.' the. l'.,uted Kindom forservice-,in India. ~ 
.......... r. been .~pped for the· prest-nt nil .1.Ii~ble.oandicl .. trJ; haye~declined t9.accfpt emPi?:yment on the ex~ 
hll: t'IltNI, of P,8! Ilnd (l()nd~tions of aeryiCf'~ app~vl.'d by the Govp:mm~nt o! India for .t~ cl8.~ of peraonne1. 
It win, therefore,' hP S()~ titn" bf,foreourrequlr6R\mu ate OOmplete· In this .respect. '.f: , p.nbl we- have. ad-
ct18Qv traint'd" numoor of 8uboniina~ S. W. staff to" lIuge when th('~· can be,{llQmoW,S\Jn-ero~ of W~r~. 

'. .'. " .. , ~ 
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APPDDIX· xvm. 
Defence Reserve Pund. 

The . (~overnment of India were asked in paragraph 6 of the report 
of the l\IllItary Accounts Committee that sat in JUly last year to furnlsh a 
report on tlIe Defence Reserve Fund. 

'l'he Def~nee Reserve F~nd now no longer plays the same role in the 
Defence ServIce~ Bud~et as It used to in the past. Originally it was used 
as a receptacle m whIch the unexpended balances of the annual Contract 
grant~ for nef~<:e. ~xpenditure, whether due to genuine savings or to 
~ry.forward liabibtIes, were stored for subsequent use. With the cessa-
tIOn of the Contract budget, it still remained intact and was used for much 
the same purposes except that the savings that went into the Defence 
Reserve Fund were those that accrued out of the normal grants of the 
year . 

.,Up till .1937-38 this fund used also to accommodate the Equalisation 
funas, but SUlet that year these funds have been kept in separate suspense 
accounts (lpened for the purpose ill the Deposit section of Government 
Accounts. 

Due to the elimination of safety margins in respect of prices of food-
stuffs, a closer budgetting under all heads in view of the restricted grants 
trom the Treasury, the rise in obligatory charges of the Defence Services 
due prillcipally to the improvements in the conditions of service of British 
soldiers in India, and to the recrudescence of prolonged operations on the 
Frontie~, etc., the Defence Services budget has from the year 1936-37 
ceased to yield any genuine savings. By 1937-38 the free balance in the 
Flmd 'W3S exhausted. The fund has, therefore, been confined to ~erving 
as a vehicle for carry-forward liabilities on budgeted measures, including 
underspent amounts on budgeted Military Engineer Services works ear-
marked for regrant in the subsequent year. 

If however a scheme .of re-armament is to be earried through with the 
maxlmum economy, and with the minimum. disturbance to the Central 
budget. the Defence Reserve Fund will again have to function as the 
rePository of savings in standi!ng charges, because such savings will be 
required to llleet. excesses in subsequent years over the normal budget pro-
vision for the Defence Services as a whole. But it has been decided not to 
use the Defence Reserve Fund more than is absolutely essential. For 
example. it has been decided that any grants for capital expenditure soob 
as the £5 million to be received from His MajestY'8 Government will be 
kept separate in the ' Deposit ' section of the accouI;lts and will be utilised 
e1clu~h'p]y for the purpose of modernising the Defence Forces. 

The suggestion to include the Land Sales Suspense Account in the 
Defene(' Reserye Fund has been considered. The Land Sales Suspense 
ACC0I111t was created for financing essential military works expenditure, 
whereas the Defence Reserve Fund is generally to be utilised on reequip-
ment n·erumres. To amalgamate a fund which has a very restricted 
purpose and is ~ontrolled by one individual Principle Sta1! Officer with 
the Dc.fence Reserve Fund which is a J;!eneral reserve, controlled by all 
P. S. Os., is not considered desirable. Indeed 88 has been already men-
tj(JDed even equalisation funds which originally formed part of the Defence 
Res;enre FUJJd were transferred from 1937-38 to a Reparate bead under 
, Deposits' for the same reason, namely that these funds served specift~ 
Pll11l.oses or their own. 
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APPDDIX XIX. 
Grass Farms. 

In p~r8uance of the desire of the Military Accounts Committee that 
the qnesh(1D whether the system of Military Grass Farms coulq. not pro-
fitably be extended, should be examined, the position was reviewed. 

The Grass Farms are divided into 5 Circles. The total quantities of 
fodder pl'oduced and purcha.sed in 1935-36 to 1937-38 in each of these 
circ]p.s are given below. The figures for 1937-38 are abnormal owing to 
WaziristaJ'l ()perations. 

I 
. Quantities produced Quantities purchased 

-
1937-38-\ 1935-36 1936-37 1935-36 1936-37 1937-38 

.. Tons . Tons. 

18t Circle · . · . 13,582 15,260 17,619 29,034 22,481 24,247 

2nd Circle .. · . 22,127 26,932 21,874 9,531 8,079 5,266 

3n1 Circle · . · . 28,870 33,153 30,184 145 27 14 

.th Circle' ... · . . . . . 1 I 17,913 12,961 13,367 

MIl Circle 22,682 20,098 I 10,387 11,395 10,600 · . · . 20,161 I 
Total .. l 87,261 I 95,443 89,839 I 67,010 54,943 53,493 

Generally speaking production has increased and purchasffi have 
deC'reascd. Hut for the Waziristan Operations which necessitated larger 
purchases in the first circle in 1937-38, the relative position of production 
11tS-a-t,is purchase would have shown a further improvement in that 
.feal'. 

& aIrel! dy explained purchasffi are mainly resorted to in places where 
foJdE r cannot be produced and transportation from other farms is un-
econoDlieal. Purchases are mainly made in the 1st and the 4th Circles. A 
reclamation programme is in progress in the 1st Circle as a result of which 
production will increase and purchases will decrease correspondingly. As 
regards the 4th Circle, no farming is undertaken as lands are not available 
in the area and it is not economical to do so. The requirements of thiS 
Circl~ are therefore partly met by transfer from other circles and partly 
by purchaSt-s. Fodder being a bulky article is uneconomical to transport 
to distant pll.lce08, say 'over 100 miles. Extensions in other circles beyond 
this diRtllnce with the object of providing fodder to tne4th Circle will not, 
therefore, result in any economy. The farms in other circles are generally 
working to their maximum capacity. . 

The progressive mechanisation of tb~ army in India will result in a 
considerable reduction in requirements of fodder and the consequent 
abolition of some of the existiiu~ grass farms. This iq not, therefore, the 
time at which 8 scheme for expanding Military' GrasA Fanns can pro8tablJ be emh:Jrked upon . 

• 
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APpmm:a: u. 
Dairy Parma. 

. In pursuance of the recommendation of the Military Accounts Com-
nattee ?n the acco~ts of 1936-37 contained in paragrapb 34 of their 
proceedmgs, the questIon whether the military da.iry produce was not being 
sold unduly cheaply as compared with market rates was examined. 

The first point· for consideration is whether there exists a market 
rate f.o~ dairy J?roduce of the same quality with which the prices charged 
by ~htary daIry farms can be compared. There is only one firm in 
IndIa-and 1hat operating only in a few stations--whose produce can be 
eomp~red in quality ~ith that of military dairies. The prices charged 
by tIns firm cannot be regarded as competitive and it will consequently be 
misleailing to compare the prices charged by them with those charged by 
military dilJries. The quality of the dairy produce otherwkie obtainable 
in India cannot be compared with that produced by military dairies. Su 
far as· is known the average prices of " bazaar" produce are cheaper than 
those ehargeu by the military dairies. 

In the absence of a true market rate with which the prices charged by 
Government dairies can be compared, the only available criterion for 
judging whether the prices charged are " too low" is whether the sale 
of the produce results in a loss in the working of the farms. The Trading 
Acconnts- shm'. that these are run on a profit and the cost of production 
inclusive of f.iJI direct and indirect charges is more than recovered from 
the ('ust.omers. . . .' 

There are however other considerations bearing on this question which 
may be briefly stated as follows :- . 

1. lIi1itary dairy farms exist primarily for the supply of pure dairy 
produce to hospitals and troops and so long as they serve 
thib primary purpose without involving the State in loss, 
they have justified themselves. It was never intended that 
military dairies should be profit-making concerns. 

2. British soldiers are compelled to purchase their requirements 
from military dairies where they exist. To enhance prices 
much beyond the costs of production and still to compel .troops 
to purchase military dairy produce would be unJustIfiable. 
Furthermore one cannot charge more than the troops can 
afford to pay. 

3. IT prices are enhanced and the soldier is. gi!eI?- lib~rty to purch~ 
. from whatever source he prefers, It L.I:I mevItable that With 
his limited income he will turn to the cheap c, bazaar " pro-
dncts. This will have a twofold effect. The t.~ade ~f the 
military dairies will be reduced eonBiderably InvolVIng a 
'Very high cash outlay for the limited qu~ntities required !>y 
hospitals and the hea!th o.f the t~ps WIll ~e aifecte~ With 
('{)nsequent deterior-ation In· eftiClency ~nd I~crease. In the 
incidence of sickness. T.hese are ;COnt~Dcles whIch'the 

. military dairies were fntended '. tQ obVIate and .• have. done 
so with considerable success. .. .', 

. . For the above reasons, it is ~ot ~nsidered ~rable ?r ~uit8:b~e to 
2nftke &rtyehange' in the policy underl}'lDgtheftxa.tlOn of pnces o~ mI~lta~! 
tiairy prodnce. ' .. . 
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APPBIfDIX XXI. 
Revision.of the form of Accounts of Medical Store Depots. 

In paragraph 14 of the Financial Adviser's Review on the account for 
tbe ytlar 1936-37, it was' stated t.hat the question of the best method of 
compiling the lIedical Stort:: Dep4)ts accounts was under discussion and 
thnt numerous changes in the form of accounts were contemplated. 
Certain of those changes have since been introduced in the " Consolidated 
Profit and Loss Account" for 1937-38 published in the Commercial 
Appendix to the Appropriation Accounts of Defence Services for 1937-38. 
Further improvements have been proposed and the question is under dis-
cmsion with the administrative and other authorities concerned at Army 
Headquarters. 

2. In the meanwhile, a Committee was formed under the auspices of 
the Defence Department, to examine the p\"esent organisation of the 
Metiical Store Depots in all its aspects including administrative and 
financial control, internal administration and its relations with civil 
eustomers and method of pricing and to make recommendations thereon. 
The findings of this committee are awaited and pending receipt of their 
report, final decisions on points concerning further improvements have 
been held over by the administrative authorities. 
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APPENDIX UU. 

Clothing I'aetory. 
In paragraph 36 of their proceedings on the accounts of 1936-37 the 

Military Accounts Committee suggested that it should be possible to test 
the aetual profit made by the Clothing Factory against open market rates 
and desired a report on this matter to be submitted this year. -

2. The Government of India are not in possession of a market rate 
for any garment manufactured by the Clothing Factory; in fact they are 
not aware of any concern which produces garments of the same pattern and 
manufactured from the same quality.and type of materials 8B those pro-
duced by the Clothing Factory. 

3. In the past, attempts have been made to arrive at a comparison 
between garments produced by the Clothing Factory and those produced 
by Contractors who manufacture for the Police, Postal and other depart-
ments ; but in all cases it was impossible to make any comparison because, 
apart from differences in material, the workmanship in these garments 
eouid not be compared with those produced. by the Factory. 

4. Thus, seeing that there is no market in India for similar articles, 
it is not possible to compare the cost to the Army of garments manufac-
t3red by the Clothing Factory with the cost of purchase of the same 
garments in the open market. It may, however, be of interest to the 
Military Accounts Committee to compare the cost of the following typical 
garments now made at Shabjahanpur Factory with the B.ome (War 
Office) rates for similar garments made by Army Contractors m England 
for the War Office adding freight and customs to compare like with 
like. 

Indian coat Home rate 
of Factory. including 

Item. made freight Remarb. 
garment. and 

ouatoma 
I duty. , 

I 
Re. AS. i Re. AS. 

I. Shorts drill . . . . .. 2 0 2 , Made from cloth produoed 
in India. 

2. Jackets drill I 3 , , 4 Ditto. . . .. .. I 
I 
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APPENDIX xxm. 
Annual CertYicates of the Master-General of the Ordn~ce in India. 

I certify that on 31st March 1939 
1. The mobilization equipment and clothing authorised to be held for 

the mobilization of the Army in India and detailed in published War 
Equipment Tables was complete to the extent to which the quantities have 
~een provided with the following. exceptions ;-

(a) Fluctuations due to the normal maintenance of such equip-
ment. 

(b) Deficiencies due to a fire in Quetta Arsenal on the 30th March 
i937 when a considerable amount of mobilization equipment 
was destroyed. 

2. War Maintenance Reserves detailed itt published War Maintenance 
Reserve Statements, and which have been provided, were eomplete with 
the exception of fluctuations normal to the maintenance and turn-over of 
such reserves. 

3. Materials and semi and fully manufactured articles specially set 
apart or provided from within the factory budget or from funds specially 
allotted are complete ; also machinery provided from any special allotment 
or funds was complete with the exception of certain items which although 
on order have not been received as yet. Calculation of deficiencies in the 
W 8r Maintenance Reserves of Ordnance and Clothing Factories IS In 
hand. 

Tke 7th J1IIne 1939. 

c. C. ARMITAGE, 
Lieut .-General, 

Master-General of the Ordnance in India. 

I certify that on 31st :March 1939, the war reserves of stores authorized 
by the Government of India to be held at that date for the mobilization of 
the Army in India (less M. T. Repair and Maintenance units and M. T. 
vehicles, for which a separate certificate will be rendered) and detailed 
in the published War Equipment Tables, or provided for under specific 
sanctions for the provision and maintenance of which I am responsible, 
were co~plete to the extent to which the quantities required ha.ve been 
calculated with the exception of fluctuations normal to the maintenance of 
:iuch rese~es, or to shortage and deficiencies due to sanctioned alterations 
in such reserves, the adjustment of which is in hand, and with the excep-
tions shewn in the attached annexure. 

The 16th June 1939 • 

• 

B. MOBERLY, 
LieuJ.-GeneralJ 

Quartermaster General. 
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~NNEXURE TO THE CERTIFICATE, DATED 16TH JUNE 1939. 
Supply Units whose war equipment is complete in all respects. 
No. 62 Depot S-ection. 
No. 35 P. O. L. Section. 
Nos. 3, 6 and 9 Railhead Supply Detachments. 
No.7 Field Butchery Section B. T. (I). 
No. 108 Field Butchery Sub-Section B. T. (I). 
Nos. 1 and 2 Local Purchase Sections. 
H. Q. No. 2 Cattle Supply Unit Class II. 
No.9 Cattle Supply Section Class II. 
No. 3 Cattle Supply Section Class IV. 

Supply Units whose war equipment is deficient of a few minor items but 
which could be sent on Field Service. 

l 

Nos. 1-12 (12) Supply Issue Section. 
Nos. 15-19 (5) Supply I~ue Section. 
Nos. 21-28 (6) Supply Issue Section. 
Nos. 28---31 (4) Supply Issue Section. 
H. Qrs. Nos. 1 and 8 Supply Personnel Companies. 
Nos. 1, 2, 7, 9, 10, 17 to 19, 22, 34 to 41, 54, 56 to 59 and 101 Supply 

Depot Sections. 
No. 19 P. O. L. Section. 
Nos. 1, 2, 4, 5 and 7 Railhead Supply Detachments. 
Nos. 3, 4 and 7 Field Bakery Sections B. T. (I). 
Nos. 106 to 108 (3) Field Bakery Sub-Sections (I). 
Nos. 1 and 3 Field Butchery Sections B. T. (I). 
Nos. 103, 105 to 107 (3) Field Butchery Sub-Sections B. T. (I). 
Nos. 1, 3, 4 and 6 Cattle Supply Units Class II. 
Nos. 1 to 8 (8), 10 and 14 Cattle Supply Sections Class ll. 
Nos. 1, 6 and 8 Cattle Supply Sections Class IV. 
H. Qrs. Divisional R. I. A. S. C. 

Svpply Units whose war equipment if deficient to the eztent as to re1UUr 
them unfit to proceed on Field Service. 

Nos. 13, 14, 20 and 27 Supply Issue Sections. 
H. Qrs. Nos. 5 and 7 Supply Personnel Companies. 
Nos. 3, 8, 13, 24, 29 to 32, 46 to 53, 55, 60 and 61 Depot Sections. 
NOs. 1, 2, 5, 17, 18, 21 to 23, 27 to 31 and 34 P. O. L. Sections. 
Nos. 8, 10 and 11 Railhead Supply Detachment. 
H. Qrs. Nos. 1 and 2 Field Bakery. 
No. 6 Field Bakery Section (I). 
Nos. 102, 104, 109 to 111 (3) and 113 Field Bakery Sub-SectioDs 

(I). 
H. Qrs. Nos. 1 and 2 Field Butcheries B. T. 
Nos. 4 to 6 (3) Field Butchery SectioDs B. T. (I). 
Nos. 101, 102, 104 to 109 to 111 (3) Field Bu.tchery Sub-Sections 

B. T. (I). 



107 

No.1 Cattle Supply Unit Class I. 
H. QIt. No. 6 Cattle Supply Unit Class II . 
.Nos. 11 to 13 (3) and 15 Cattle Supply Sections Class IL 
Nos. 2, 4, 5, 7 and 9 Cattle Supply Units Class IV. 

NOTE.-The deficie~cies o~ war equipment of the supply tmits referred to 
above are at present bemg adJusted in accordance with DOS A H Q I tt 
No. 14252/21/M.G.-7-B, dated the 27th February 1939. . . ., . . -, e er 

I ?ertify that on the 31st March 1939, war reserves of M. T. vehicles 
aut~o;lse~ by the Government of India to be held on that date for the 
m~bIhzatlOn of the Army in India were eomplete except as she beJow :_ ,wn 

(i) Motor cycles, solo (Indianization of Indian 
Signal Corps) ". . . . . NOB. 4 

Nec~sary o;_ders for the 4 motor cycles have been placed. 
(~~) LorrIes, 30-cwt., 6-wheeled .. Nos. 12 

(a) Indianization, Indian Signal Corps, 
1936-37 . - . _ 4 

(b) Mechanization of Draught Cable S~~ 
tion, Corps Signals .. . . 4 

( c) Indianization, Indian Signal Corps 
1938-89 ' 4 

12 

., (a), . (b) a~d ( c). The deficiency is being made good from the " type 
15 lomes WhICh have been released by 2 Cavalry Brigade M. T. Com-
panies on replacement by new vehicles. 

(iii) Lorries, disinfector _. Nos. 4 
The deficiency will not be made good, as this type of vehicle will be 

replaced by the portable disinfecting plants. 
B. MOBERLY, 

IAeut .-General, 

The 24th J1ily 1939. 
QuartermtJSter General. 

I certify that on 31st ~rarch 1939, the war reserves of stores authorised 
bv the Government of India to be held at that date for the mobilization of 
the 1rr. T. repair and maintenance units, and detailed in the published 
War Equipment Tables, or provided for under specific sanctions, for the 
provision and maintenance of which I was res'ponsible, were complete 
to the extent to which the quantities required had been calculated, with the 
exceptions of fluctuations normal to the maintenance of such reserves, or 
to shortage and deficiencies due to sanctioned alterations in such reserves 
the adjustment of which was in hand. 

TIt.c 4th August 1939. 
t90FiDD-832-4-9-S9-GIPS 

B. MOBERLY, 
Lieut.-General, 

Quartermaster General 

.. 
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